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LOK SABHA DEBATES

LOK SABHA

Thursday, August 31, 1978/Bhadrs
§: 1900 (Saka)

The Lok Sabha met at Eleven of the Clock
[Mx. Deruty Spraxzn in the Chair]
RE. ADVANCE PUBLICITY GIVEN
IN THE PRESS TO NOTICES

GIVEN BY MEMBERS

MR. DEPUTY-SPEAKER: It ha
been brought to my notice th:t advance

publicity is being given in
various notices given by mﬂ'r«
raising matters in the Howe,

I may inform the Members that 'w[l'l‘
of advance .E:hlimy to notices for raising

matters in House is in contraventon
of the om of Rules 534A of the
Rules of Procedure and Donauu of Busi-

ness in Lok Sabha, which reads as
follows:—

“‘A motice shall not be given publicity
by any Mecmber or other pm!:: until
it has been admitted (he Speaker
and circulated to Mem

Provided that a notice of a question
shall not be given any publicity until
thedayon which the question is answer.
ed in the House.”

lmkm-;:ﬂ:uonofh{&m and the
press in the observance provitions
of this Rule,

—_—

11.02 hes.
PAPERS LAID ON THE TABLE
On hnu'lu'r DEVELOPMENT Board

{GrvzzaL Condrrons or
Snm) »uLRs, 1978

THE MINISTER OF FETROLEUM
AND BH!MI(}ALB AND FERTILI.
ZERS (SHRI H BAHUGUNA):

lbﬁ&ulﬂyw Tlhle:mpyofhe

m Conditions of
)ln‘lu,twl(ﬂlndindlnﬂhh

2394 LS—1,

————

3
versions) in Notificaticn  No.
G.S.R. 428(E) in Gazettc of India dated
the abth August, 1978, under subacction
(3) of section 31 of the Qil Industry (De-
velopment) Act, 1974.

[Placsd in library, Se Ne, LT—a737/78)

Foazsr
DevivLopMEnT Onumnut, Korrayvau
AND Bigar Statz Fomisr DavaLosMest
Gmuommn, Patia vomr ™HR YEAR
ENDED JOTH Jumz, I?n AND 1076-77,
TWO STATEMENTS AND ;
Esmaxtiar Coummonrrms Aor, |955

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (E;le
SURJIT SINGH BARNALA): I
Iny on the Table:

A each of the
pe:{r:) uudi?’ncdm G1gA of the P:
panies Act, 1956:—

(i) Annual Report of the Kerala Forest
Development tion Limited,
Kottayam, for the year ended
June, 1977 -k::h;ewidi the
Accounts and comments of d:c
Comptroller and  Auditor
thereon.

f:l)mmxepu#dﬂltmsﬂu

Development
Patna, for the 16-77
i.lon:\ﬁﬂl the Audi ﬁcann% and
the commenta oflhet‘-onpunller and
Auditor General thereon,
(2) Two statements (Hindi and En
versiom) n.l:mn; () reasons for
m Iuﬁng reports mentioned st ( S’

lu'.unl S)remulfwmt

[M in library. See Ne. L'T—a738/78]).
A of the following Notifications
(3) A copy A I » ,

sul (6)
Emential Commodities Act, 1953:—
G.S.R. ubki hed in: Gavesie
W uﬁiﬁlﬁ)& 16 X August, 1978,
Sugar
IiuhnnNo. G. . g10(E) hwd
the 13vh June, 1978,



3 Papers Laid
ished in Cazette

() GSR. 414(E)
India the 16th Augus,
’78 rescinding certain orders men-
tioned in the Notification imucd under
the Essential

Commodities Act, 1958. -

iii).G.S.R. ¢15(E) published in Gasette
(m}" I'Iudtlth!‘(gd zh':“ 6th Au‘un. |978.
cermin
in the Notification isued und:r thc
Esmcntial Commoditics Act, 1955.

{iv) G'sﬁ.'. 416(E) published in Gazetre

16th August, 1978

rumm!:ag Notification s’i

lz 2 dated ghe z0th Nowmbtr.
I

[pg_m in library. Ser No. LT—2739/78)

Tineo Ao Final, Rerorr oF SHAH Cou-
uosion or Ingutay, Mesmonanoow or
Aorron Taxen on THE Rerownr, StaTe-
ManT, =t. HoiDl VEREON oF REPORT AND
sxTy-axTy Reroxt oF Law

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LAOUR (SHRI
RAWINDRA VARMA}: 5ir, on hehalfl
of Shri Shanmti Bhushan, 1 beg to lay
on the Table:

h} A pr each of the following paper
on (4) of section 3 of
rhe C:m ni-sions of Inquiry Act, 1952: —

(0 Third and Final Report dated the
6th - t, 1978 of Shah Commis
sion of Inquiry set up to inquire intw
. the misuse oi’nthu:Pw. excesses and

« committed during the
- Emaergency.

{(ii) umorl.ndun nf the Action taken
by the Government on the above
" Report,

{2) A statement (Hindi and English
versions)  explaining  reasons for not
laying simultancously = the Hindi vere
sions of the Report and the Memo-
randum of Actinn taken,

(Placed i library. Set No. LT ~a74n/78)

(1) A of the slmhmnh ll
.1 vmiuu of the La .
Wmns Prn.

peety m 1874 "~ [Placed in lib
See No, LT-am.‘JB i
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Papers Laid £

SrarementT xr CoxREOTION OF ANIWER:

THE MINISTER OF STATEIN THE.
M-INIS'IRY OF FINANCE (ShRL
ﬁ'U RULLAH): On behalt of.
.';h.uH Patel, 1 beg 1w lay oo the.
Tahle a saatement (i) coreciien the
rtply given on the 12th May, 1973 1o
Unatarred Question  No. 10180 by Sh
Ahsan Jalri regarding employers in Suu
Bank nl’ India, Gujarar and (ii) gving.
reasons for drih!, in_corrrcting the replv.
[Placed in Library, Ser No. L'F—ﬂuanla],

Rerorr of Comurreze on Comsumen
Pricr. Inoex Numsrns.

THE MINISTER OF PARLIAMEN-.
TARY AFFAIRS AND LABOUR (SHRL
RAVINDRA VARM A 1 beg 1o lay un
the Table a copy of the Repore (Hindi.
and English vepions) of the Committee
on  Comumer Price  Index  Numbers,
[Placed in library . See No. LT--2743(78)

STaTEMENT CoRRECTING TRE INPORMATION
RE. AMENDMENT ny EupLovMment OR
CHiLoxex Acr

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENEKA DEVD
BARAKATAKI): [ heg tu lay en ghe
Table a statement (Ilindi and English
versions) correcting the inl rmaticn given
about amendment  of Emplotment oF
Children Act. in the statement faid ¢n the
Tuble on the alith Augnst, 1978 inreplv to
Unstarred estion Ne. ghs3 reguidirg.
recommendapons of Workirg Greup on
employment of Childien. [Pleced in Librory
Ser. No. LT—2744/78).

Review Axp Awwuat Rzromt of Jure
CompumaTion oF INDIA FoR 197€-77 AND
Srareurnt ex. Detay v Lavivo Rerony.

THE MINTSTFROFSTATE IN THE
MINISTRY QOF INDUSTRY (SHRI-
MATT ABREIA MAITI): | by to lay om
the Table:

(1) A capy each of the following papr ey
under mubaertion (1) of section G1gA.
of the Companies Act, 1956

{i) Review by the Government en ke
working of the Jute Corporsticn of
India Limitrd, Caleutta, for the yran
1976-77.

(i) Amm.ll Report of the Jue Corporr=
of India Limiswed, Calcutta,
Iht:hcwu 1976-77 aleng with the
Audited” Accounts snd the rem-
ments of the Comprraller and Audiur
then? thrrr- n,



(3) A statement showing reasons for dela
in laying the above Report. “ 4

[Plsced in Library. Sse No. LT-—a745/78)

SraTEMENT re Acrion Taxxn ¥ Govzan-
MENT ON ASSURANCES ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-

(1) Staterarnt No. X

(2) Statement No. VIII
(3) Statement Nix X1
{4) Statement No. VI
(s) Statement No. V]
(6; Statement No. V11
{7) Statement No. 1

[Placed in Library. Ser No. LT—2746/78)

Accounts or PosT-GRADUATE [INSTI-

TUTE OF MrpicAL EDUCATION AND Re--

SEARCH CHANDIGARH yox 1976-T7 AND
Foop ADULTERATION (FOURTH AMEND-
mENT) RuLes 1978

THFE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): | beg to lay
on the Table:

(1) A copy of the Gertified Accounts
(Hindi and English versions) of the
Post-graduate  Institute of Medical
Educarion and Research, Chandigarh,
for the vear 1976-77 together with
the  Audit Report thereon, under
subwsection (¢) of section 18 of the
;:{-':ﬂm red Inatitute of Mrdin‘:

an " Ghnndnﬂr
Act 1966, [Pleced in Library. See No.
LT—2747/78.)

{a) A eopy of the Prevention of Food
Adulteration  (Fourth Amendment)
Rules, 1978 (Hindi and Fnglish ver-
sioms) published in Notification No.
G.S.R. 393(E) in Gaxette of India
dated the 4th August, 1978, under sub-
section (2) of section 23 of the Preven-
tion of Fond Adult ration Act, 19%s.
(Placed in Library. Set No. LT—0748{78].

SHRI K. LAKKAPPA r) t
. Deputy Speaker, Sir, lcruming
o

¥
|
E}

goe
f
i
i
i

1
;
:
3
g

Papers Laid BHADRA 9, 19000 (SAKA) Papers Laid é

LIAMENTARY AFFAIRS (SHRI
LARANG SAI) : I beg 10 lay on the
Table the following statem ets (Hindi
and English versions) showing the action
taken by the Government on various
amurances, promises and underuakings
given by the Ministers during the
various sessions of Lok Sabha:—

Fificenth Sewion, 1976} {ot'Sabha
First Bession, 1977
Second

Sesmion, 1977
Third Semion, 1977 Sixth
Fourth Semion, 1978 Lok Sabha

Fourth Semion, 1
. Fifth Sessiom, |g7%73

be taken, 1 have brought it to the notice
of the Health Minister time and again
on the floor of this House, about the manu-
facture ofsoftdrinks only Thums Up' by cer-
tain manufacturer’s of Parlcy Group; they
are not looting crores of rupees by cheating
the Government, but at the same time
there are cases of food adulicration against
them, which have been proved. This
is very rclevant here. Therefore, I want
an assurance from the hon. Minister that
he will take action against them on
basis. Otherwise, there is no use of laying
all these things on the Table of the House.

MR. DEPUTY SPEAKER: Mr.
Zulfiquerullah.

NOTIFICATION UNDER CENTRAL ExCIsE

Ruces, 1944 aNp REpoRT OF COMPTROL-

LER AND AUDITOR GENERAL oOF INDIA
ror 1978

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay on
the Table:

(1) A copy of Notification No.
GS.R. 430(E) (Hindi and English
wniun:llmpublithed in Gazette of Indin
dated 26th August, 1978 together
with an explanatory memorandum re-
E;ndin‘ exemptinn to corrugated board

rxcise duty, isued under the
Central Excise Rules. 1044.[ Placed
in Library. Sea No. LT—2749/78).

(2) A copy of the Report (Hindi and
lish versions) of the ler
Auditor General of India the

year 1978—Union Government (Com~
mercialj== Part I==Introduction, under
article 151(1) of the Coastitution.

[Placed in Library. See No. LT—2750/78).

p—
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ey hra.

ESTIMATES COMMITTEE
STATRMRNTS
RA NARAYAN

SHRI SATYEND
SINHA (Aurantabud) : [ beg to lay on

the Table the following

®

(2)

(3)

Y]

SLALET LS i

Statement showing final reply of
Government  to a recommendation
contained in Chapter V and action
taken reply in respect of a recommen-
dation included in Chapter 111 of
Seventyfirst Report of Estimates
Committee (Fifth Lok Sabha) re-
garding Action Taken by the Go-
vernment on the recommendations
contained in their Sixty-fist Report
(Fifth Lok Sabha) on Civil Supplies
Organisations.

Statement  showing final replies of
Government to the recommendations
contained in Chapter V and Actions
takon replies in respect of recom-

mendations made in other
of Bighty-sixth = urnuﬁi.

mates Committee (| Lok Sabhs)
i Action Takea Go-
vernment on the r tions

contained in their Si ourth Report
(Fifth Lok &;h:;q:l Tulcvil";:.

s .
mmmmmg

t to &
contained in Chapter V of the Ninety-
third ; a{n;he&ﬁman;-
mittee Sabha) regardi
mies (B Lok Suoh) repuig
tained in their Seventy-aixth Report
g?iahm Sabhs) on Production
'vodgraing.

{7) Statement

(g) Starernent showing final re

Ratimates Com-
mittee Statements.

6) S
(6) Statement showing final reply of

ment to a recom

S Y o
es in t of recom-

Wmmmﬂw

incty-fifth Report
mates Committee (Fifth Lok Sabha)
regarding Action taken by Govern-
tained in' thels S Report

in r Sixty-nin .
(Fifth Lok Sabha) on Development of
Backward Arcas.

showing final replics of
meat to the recommendations
contained in Chapter V and action
taken replies in of the recom-
mendations made 1n other %&Eﬁl
of Ninety-Sixth R of the
matey  Committee (Fifth Lok Sabha)
regarding Action taken l::yhuﬁwem*
ment on the recommendal con-
tained in their Seventy-Eighth

(Fifth Lok Sabha) on Planning,
velopment,  Production, nh.lu'i-
bution ete. of Iron and Steel
Ferro-Alloys.

(8) Statement showing final reply of

Government  to a recommendation
contained in Chapter V and action
taken replies in of the re-
commendations made in Chapter 11
of First Report of the Estimates
Committee (Sixth Lok Sabha) re-
garding  Action taken by Govern-
rm_.-::d on the w con-
Tail in their Eighty-cighth Report
 iast e o P S
abroad,

of Go-
vernment to & ion con-
tained in Chapter V and action taken
replies in rapect of the recommen-
dations made in other Chapters of
the Fourth Report of the Estimates

Committee h Lok Sabba) re.
Action takem by Govern-
ment o the recommendations con-

Statetment final of
() e Sy S ot &

Government to

of the Seventeenth " the
Estimates toe Lok
Babha) Action taken by
Governmen ont ¢
contsined in



MR. DEPUTY SPEAKER: Mr. Gupta,
1 have ealled Mr. Bijoy Modak.

SHRI KANWAR LAL GUPTA; He was
not attended at ull. No oxygen was
given....

MR. DEPUTY SPEAKER: Mr. Bijoy
Modak has the floor now, If you still
persist, it will nut go on record.

(Faterruptions)*®

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Damatr 1N MALDA AND MURSHIDABAD
(WesT BanGaL)
DUE To FLoODS

SHRIBIJOY MODAK {Hooghly):
I call the attention of the Minister of
Agriculture and Irrigation to the follow.
ing matter of urgent public importance
and request him to make a statement
thereon :

the Sevanatiog iood of Ganga.n the
e tin anga in the
tibiywinh of Mnl!h and Murshidabad
Wet 1), the threat to Farakka
arrage t due to erosion of vast
tract of land by the river and the
protective, remodial and relicf measures
taken by Government.”

THE MINISTER OF AGRICULTURE
AND IRRIGATION : (SHRI SURJIT
SINGH BARNALA) : The river Ganga
had beenin floods inits lower reaches
duri the third week of July and
umﬁ rising again from the aq7th July

the peak level of 24* 42 metres
mh:mhe mu.\"'qﬁuuucu
B omargad in he year 1ogh.  There:
n the .
romdaenndhu::lhewm level

afterfi
started butitcontinuet to beabove
mdh'wd. There have been

the :
T
sevoral cecaslons. -

ent of National way was
meter deep water. ¢ Natio-
nal approach to Aurangal

reported. No los of cattle is reported.

In Malda district, an area of 350 5q.
kms. was affected in b viz.,
Maliachak (I1 and 1II), Man N
Ratua (I) and parts of Harishchandrapur
(I1), with a population of -5 lakhs,
Aestroped.  Clops of over an area of 6460

B Over an area
hectares were afiected. 6 human lives and
10 heads of cattle are reported to be lost.

Although the Ganga is known to erode
its banks here and there almost through
out its course in alluvial plains, there
has been no threat 1o any component of
the Farakka Barrage Project due to erosion
during the current monsoon.

In Malda district 22,000 .:ennnu have
been reuﬁmd and ;ivle; hmf;th n:‘
camps. Necemary public hea an
sanitary messures were taken up by the
State Government. Arran ents have
also been made to luppl.nr.{t;' er a.?:l take
tive measures tt i
w mm ic msdwh::i buwbem
allott for distribution. Rs. 2 lakh
have been sanctioned for the purchase of
S i e T
contin es ; mil
powder me‘m o dlml.lld as part
of the relief operations.

have been sanctioned for of
edibles and Rs. 5+ 5 lakhs for miscellaneous
items. Garments like dhoties, marees,

tion to pmrdet ouse Iﬁ"
graats of Rs. 50,000 have also been

In Murshidabad district Ra. g lakhs

#8No recorded.



11 Damage in Wast

mnctioned by the State Government.
18,000 metric tonnes of wheat has alwo
been despatched to the district.

A Ceatral Team is vititing the State
from 1st to grd September, 1978, for
on the spotamemment of the requirements
of Advance Plan Amistance for meeting
the situation arising out of loods. Suitable
action will be taken on receipt of report of
the Central Team.

,000 tonnes of wheat has already been
rci,aued by the QCentre as an interim
allocation in anticipat er
mendations of the Central Team.

SHRIBIJOYMODAK : Mr.Speaker,
Sir, the Farakka Bnrr}:_ ‘zrojgcl is of
national importanceand of high engineering
skill costing over Rs. 200 crorcs. The

ohge scheme was to augment the
ow of water frum the Ganges to the
Bhagirathi by taking the water from the
upstream  Ganges lhmua:; the feeder
canal, thercby increasing the navigability
of the river Bhagirathi and saving the
of Calcutta.
po:t the initial stage, it roused great
tations. It was thought that it
will be a great boon to the people of
West Bengal. But subsequently it proved
to be otherwise and all the expectations
were belied. The required quantum of
water could not flow from the Ganges
into the Bhagirathi river, defeating the
P for which the Barragr was
built. Moreover, this scheme has become
a scourge to the people of the twin districts
of Murshidabad gnd Malda in West

Bengal.

This year also, the due to crosion of the
embankments of the Ganges, both in the
upwream and in the downstream of the
Rarrage, these two districts have been
atfected and the vast tracts of lund have
been eroded and submergeed under water.

Tt will be seen from the statement that
the flood has affected many places, namely,
Manikchak, Ratua, Kaliachak, _FI‘:E:;!
Lalgols, = Rsghunathgunge, Jalangi,
Bhagawangola and n:l:u urelaeu lrelclu::
hos admiticd that & large number of
people have bern affected by the food.

This has been a rccu_[rr{ng gmmm
fi the 1971. This phenomenon
&n Just y:.!I‘:ﬂ- the construction of the
Farakka . Itis doubted that due
to the faulty of the Barrage, the
erosion in the Ganges, both upstrean and
d m:'r’# ltrllll me’h l:l:"

cers et ’ w .
Mukerjee who was associsted with

the scheme merﬂl' that it is due to
th: faulty Juiqn the Barrage that the

AUGUST 31, 1978

Bengal due to 1
Flood (CA)
mﬂm‘ ofthe district of Mushira-
defoet in e e ""F'pmi"" —
ect in the deiign of a
will berectified and the Central Govern-
meatwill tske up any model hydel research
test of the Farakkn Barrage design in the
River Research Institute to see whether
thereisa defectand, if there Is, 1o quickly
remedy it. Duc to this erosion both in
the upstream and downstream of Farakka
Barrage, a seriousand dangerous situstion
bas been caused. As you know, on the
side of Murshidabad, downstream of
Farakka, the distance between Padma i,
Ganga and Bhagirathi was six miles before
6 years but now the distance has been
eroded and it has come down to only
a slender strip of land of Boo yards only.
There is danger of the Padina coming
closer to Bhagirathi and joining it. In
that situation, as the feeder canal which
stretches up to 40 miles before join
lﬁfirlthi and the whole siretch of this
land is not protected, there is danger of
the feeder canal, the Bhagirathi and the
Ganges i.e. Padma joining up and a ncw
channel of Ganges water up-streom of the
Barrage pasting south of the Barrage, to
Padma rie Bhagirathi.

On the other hand, this erosion business
has also caused some havoe in the district
of Malda. Thereisa canalon the northern
silc of upsircam Ganges and, duetog
erosion, the gupsiream Ganges is showin
tigns of channelising its course. through
this to the downstream Ganges also, and
from both sides, i.e. the north and the
south of the Barrage, there isdanger of the.
upstream Ganges joining the Padma,
thereby making the Farakka Barrage a
mere show-piece. It will be of no use
then, and there will be a huge lom to the
enchequer,

Therefore, T am ¢ to the point
that this must be immediately looked
into and the Government of India must
take up its own reaponsibility for checking
the erosion.

The Central Government, I think have
taken some remedial mensures and have
consructed a canal just in J and
also copstructed afiux Buad near the eanal
in "“H.b::cm‘*}::l“.:emw
is rushing to Bhagirathi, there
are six in the Bund and, thr the
B Paihing to Bhagirani. S0, the Cantrs)
nr . e ¢
Covernment must take steps immediately
forsealingand mending these,

iswhetherithe Government
hl.i“, ﬂwim arding the hydel
tost of the Farakka Ba scheme and

erosi
taken by the Central Government, not
depending on the West Bengal Govern-
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SHRESURJIT SINGH BARNALA:
8o lar ga the Parakka B is concerned,
thers io e (islty denign and Rofauity cons.
truction in that, and the Goverament has
no propasal for any hydel construction
ther:, 81 hat bzen suggested by my Houn.
friend. Itisalgoincorrect tosay thatitwas
-soon alter the conatruction of the Farakka
2o o s oen. going on for a

it going on for a
very long time and, for that

will amount' to Rx. 140 4o Re. 150 crores.
So, I would like to know whether the West

Bengal Government has npla ted
the same request io the Ceatral oh t
a0 ey Sandly be reptiod e by the
may indly to

36 woe micesstaied that the railwaydins
-::imqw bank of the Ganga was to be

arding the point raised by the Hon,

Member that the Ganga is shifting towards

th= can o iti=lf, this matter was referred 1o

& T:chnical Advisory Committee of the

ect, who went into the matter.  They

ave reeomnsnded the construction of

four spurs in this reach, which will be taken
up sasily.

80, there is nu danger to the canal as
such. We are ukimll precautionary
‘s;mwmthal is no danger to

SHRIBUOY MODAK : What about

eresion 7

SHRI SURJIT SINGH BARNALA:
rding erosion, | have mentioned alrea-
dy that the West Bengal Government had
made a proposal. That proposal was
made in 1973 and the estimated cost was
R 6 croces. Toe scheme was not based
a tech vical tirld investigation and was not
bicksd by reyuisite medrl experiments,
wlich was very essential.  This was then
referred to CWPRS by the State Govern-
mment, but the necessary ficld data required
&y th-m was nul provided, The Minis-
ter of Lrrigation of West Bengal visited the
CWPRSstationin July this year and he was
also apprised of position that the re-
quired data has not been  furnished.  He
agreed that the required data should be
furnished and that neccsary steps should
be taken,

‘:f'li-lll! BINEI:’ . BHAT I'AEHARYA
L 'H y first point is that, apart
‘qro.n is erosioi, this l*i::.ur has discussed
1 +is in othw places also, So, my ques-
tiza U the Minister would be, whether
the G wernment has any national plan t

t rid of the eroson of rivers, causing
:fweh in many places. My first point ia
whether you have any plan or not and whe-
ther you arc going to consider making a
mational plan. You are speo crores
aad crores of maasy on flood relief, but
wiat is the beasfit of it? Every two or
three years there is a flood. why don't
you have & national plan’? know the
previows Government  sanction Ra. Ga
crores 10 mave those arcas from  crosion
and for ion againgt floods.  Bus if
you are to spend the same value now, it

purpose for which the Farakka Barrage
was built will be defested if the Govern-
ment does not neccamarily take up the issue
and try to save the tiviation in an effective

Centr has its rupmﬂh!ﬁty
I will end with the point whether the
Government 1
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Flood (CA)
(Shri Dinen Bhattacharys) o el Ty (wrTege)
il ire el g R 9o I AgET, ¥ sqredy oy

how
they have controlled foods? That will
emcourage him and will help him to get

W .

rid of this flood havoc every year in ever m A A, g
L4
T

State of our country,

SHRI SOMNATH CHATTERJER feezr & xg & wowsr aiw a2
e LA R S | wradry st ot X wamar
o SHRI SURJIT SINGH BARNALA: ¢ fe wae aiw qcwan offd
m‘&,pi‘_;“"ﬁ M&'gg TR W ¥ Gy rfr Qar § dfewr
mlwmwﬁﬁhczﬂm “ﬂﬁ‘ﬁil-ﬁmﬁsm
line pian for flood control In the Ganga wit & 9w T awr freed
Basin amounting to Re. 1043 crores. Now agt a% SRR A9 9T gAY A

busa civirwi pham. S0 e piams & 30% wwow § vy P ¢ —
are under """.;!;.3,‘1"“‘ 1977~ m

Ganga Flood .
examined five major flood control and
drai projects for sanction by the Plan- “Floods in West Bengal have reached
avvoved, Ot oftheacs ome 1y Ut egemt Taching towares rver Biagirathins Mur-
t , one is t inching towards river ur-
dﬂdznl works in the Sunderbans, shidabad district, threatening Farakka
then the Gandak, Kunur River Embank- blru’p: constructed to regulate walter-
ment, Ghia-Kunti Drainage and the flow for maintaining of Calcutia Port.”
Sone cmbankment schemes. All thoe
L)y e
. system’s aflux
S0, we are trying to have a comprehen- &nmw Fead through
sive Plan o that 1t can be cxccuted and its bank towar m"m'f.‘}m i, Erosion
more areas can be protected from floods. has already reduced the land gap betwen
ﬂw‘ h"l -hi ““3“"‘“"“‘99” the two rivers at Sidaiganj town four miles
also take inb“:muu: anticrosion u:;:i] < mwful. the S Ko
For that also in thumaphn we pro- Rles Jssgigne bncrage,
poss to spend about Ra. crores for all ‘
thosc momsurcs. Earlier the total amount Wy T A0 gm0 wnf
was not even spent in Five Year Plans ) - o ¢
® that the total expenditure s Ra. 633 $fe saer ww o g % a &
croves, in one plan we are )
this year Rs. 196 crores are going
tcbe spent on Aood prutection messures.
SHRI DINEN BHATTACHARYA: *According to reports, there arc
y 1 know ooe thing? 1 have suggested insome embankments crected by Fi
that if he cannot go 1o China, at least he Barrage Authority through which waters
proeesd g ot vitong e i s s hovough
aress. Why are you not visiting arcas. The matser a
e bvaerait Wy o you oo tabing :
ats are you not
measures fr:' w!’g the West
e agan?  With folded nands'] reqy
the w© to that, m.y?:u winy groaa & ag (o
hultatiag to go there? wigwi fs & ot fiehd wwrfoe ge
SHRI BURJIT SINGH BARNALA: o Wy s
mmr%m:mw * tlﬁ"“ﬁ 'i
Ty R i i B o
out can 5
in Chiio it is 20t that in the entire China g wwf &t ewi S fiedr
there are no floods,  There are floods alw wtw o wwewy W%
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oo g § qfewar o
e R i AW faw &
folfrw  fafreex fierder
AN o wft F swit 10 wO¥ 35
ww o afr B ot {
qfeerere & 450 ww 300 whive ¥
oA TR § 1 owra s qfer-
are oz sywar % wwifes §o Qe
feafr § 1 wower ¥ o o or
ot JeR o Rt A qw Qe
T

K1) eaning the Bood problems at critical
Sincturs the BhagieaiHooghly re
Py 1 Weat Bengate

wfer qEer @1 wrar & e wresT

WE TAR & Az ay & wal e

# ww oaff gq & ofer S Wi

fegre ¥t Yoy ¥ watwg g §

xd@ifey & ag w9 & sy wigm fs
iy v vefa 1 femrefen aff

§ *few s wr avfa & are TraE-

ot fewrrs §1 g wog e

qg wry fy gladz @ @ § W<

o2a? g i wd § fedr

e oo wef afi ey § owdr

Soror qmrag B xwae ot

750 Oy Wi 1 wfn fipgema

Foqw & gtk ¢ g qF WY

oo e gl warsft | xRty

g & oqwr T qy S
wigt fe 2 ag arg Tpfe o o
wfear € fl, whew s vy ayfr
¥ ww dwnivu faway  aff
k? wegwr {—

We are interfering with the topography,

wre ot srov ¢ fe wrw ag oy ay
off § fagre w1 wWge o

i
|
5
>4

arg Frdaor w1 %1 S W S QT
8 % wy favw wft gur § Wi
fewe g § W sl wolt oft 9w

®fag 1 wadtn aff sRAY avaw
1 Rt F vy fewfr o wry ot



15 Damage in West
Bengal due to Flood (CA)
[« goolta fog wovren)
qAUL qeew X W qg wavar
R X # i fetd . § ager g
Qo & swTIAWSTAI IR
it ¥ o dorden § ey ¥ www By
wim -

“The recent flood has not dome any
damage to Farakka or Jangirpur
to the Feeder Canal, or ta the upstream
lock at Farakka. Huwever, an atiempt
had been made by about 1000 villagrs
at about 3-30 A.M. on 20-8-1978 to
cut the carthen bund prultclinf the lock
channel and the fecder canil from spi |
floods of river Timnely inter-
vention by the Project authorities had
saved the situation as otherwise a very
high discharge would hav:nrrn-nd
through the lock channel would
have damaged not only the lock works
but also the Fecder Canal. The situa-
tion Is, however, now under control. BSF
arc now guarding the area.”

gafay @fr £t & gaaw @1 9
X 7 fear svar ¥few 3t IER e
fear wr 3% Y& o &2 < feay war
we 37 qfcar w1 qwart afl §1 w40
4

FO Ad dmw WA A ax w5
¢ a1 go wio Wi fagix & g7 qA
wigq fafreze & frdk &, Aoy
Wla N @ o at F e o
xx w1 Rgw fafrer A
73 M AW A wR WY
® AR I WA qGgT EEAE §eH
g b1 R AQuHaradd ol et
ax i § ¥ wewaR fxy SR
. qus qeeg Wit wiffe agaer
TRt AT awy war ) Aaw
fqas TAXTAT O H WA §o
wsrez wrwsar &1 vEe) a@ gt
afeq T WX A i A wR AN
wifw &t T {o

H
g W wdy ot T

AUGUST 31, 1978 : - a0

1e- 37 hre.
PUBLIC ACIOUNTS GOMMITTEE
Fionty-NiNnTH AND NiINeTY-FirsT REronts

SHRI P. V. NARASIMHA RAO (Ha-
mamkonda): Sir, 1 o sent the
following ris of th: Pablic Accounts
Commitie -

(1) Eighty-ninth Report on actio1 taken
Ly Government on the recom nend ations
contained in the Sixth Report on *Qther
Direct ‘Taxes’ relating to the Minkstry
of Finance (Department of Revenue).
(2) Ninety-first Report on paragraph
of the Report of th- Cmpu‘nnlﬁt an
Auditor Geaeral of India for the year
137 475, Union G wvecam=ni (Railways)
relating to “Collaboration  Agreement
y Mualazture of Dirsel Engine for
Shunters'.

W gl wewtwr dwror
(FreriT) : Jrswg wgrew, wref
war f wdAT g & wew ¥ www w1
@ X g fer fa # v
ATy AN AT AINIX T ST
darg & frerarwar g 9€ 20 ww
g e g 1 @t oy fede
foz qrlt wr gwr 1 WTEIT
I W A § wedt TweX w1 3w
fear wr o & wgt & wowt &t
TR ¥ s & v A1 Wk quren
fear mar § A a0 yd @ wf

.

R e 9T FaftfNsa g
Fwgr § o cwmyr § ool &7
e fredT da # qA SR ¥
fag femr Wi 1 ¥ oy W guw
¢ fe g8 oWy & ot ot gy Frwrolt
wh wfe gt ¥ Sew ¥x q& W

Wit &1 qwam A Q)

yvew wfwy ;. ag  avc
X



at P.AC. Reports BHADRA §, 1000 (SAKA) Petition re, Rehb,

o getow waeTee Wera: ax
sy qx & dfr MW T oy
g

ft wiew ant | wqU):
Fmeaw wirew, % aroat  sywewr
WgAT ¥ | AT sqwesr ¥ TE@
® qx wxEpnTwIg B w9
wift W 7 v, dfex w0 wWifiggr wt
o ag A wwAr {1 W ww,
WFE U, FE-AIAT A el
® wadt §1 wro e feedt 7 Rax
wfer st g feamr ofaniz &
it Ox fronfar 2@ § ai
TR &% AWt F wae wred % fwm
o ey ..

Furene wgten ¢ aredt Y, oy
wrrrar w1 Sw i

A% ot ag vawewr wTOE AL ...

ot sltow wveft ¢ wal
|

Fovrew wee @ Afewr w9 R
ot ey BH

Y Wiy T st (WP
ag et wr wer oft &, et
¥ fumrs s §0

23
of Bhakra Dam ousters

Wt wofrem wnft : oy e
wiiT §. ... (wwwwwr) .. & Qe
areT ¥ {fne ¥ww § s ey
L Ty grwh g,
(wwam ) ... '

MR.DEPUTY SPEAKER: Mr. Bagri
lease take your seat. Now, Mr. Ranjit

gmgh to present a petition.
(interrgp(.ans)

MR.DEPUTY SPEAKER: Only Mr.
Ranjit Singh the floor, Nobody elsc
will go on record.

(interruptions) xx

MR.DEPUTY SPEAKER: Mr. Ran-
Jit Singh, do you want 1o present the peti-
tion or not,If you donot want to present
the petition you may not but you must

respond 1o the Chair,

' g0 hre,

PETITION RE. REHABILITATION OF
BHAKRADAM OUSTEES

SHRI RANJIT SINGH (Hamirpur):
Sir, 1 beg to prescnt a petition i
Shri Baldev 5. Kutlehria and re-
garding rehabilitation of the Bhakra Dam
oustees,

MR. DEPUTY SPEAKER: Item No.
15 will be taken up at 5 P.M. Now we go
to the next item.

wt golw( Tafear) : Iameqy Ay,
T vTAET ¥ AA§

MR. DEPUTY-SPEAKER: Mr.
Ugra Sen, please take your seat. Now
Mr. S Chatterjee to make a state-
ment under Direction 115,

®#Not recorded. .
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51'ga hrs.

STATEMENT "Uunr.n DIREC-
s

SHRI SOM NATH CHATTERJEE
(Jadavpur) : In snswer to  Starred
question No. 211 answered on July 31,
5?:8, it was stated by Shri s

gh Guishan, Minister of State in the
Ministry of Education, Social Welfare
and Culture, Government of India that
no bas been scnt by the Govern-
ment of West Bengal to the Prime Minister
to organisc 1982 Asian Games at Cal-
cutta.

The above answer is incorrect and
was made with the deliberate intention
of misleading the Hon'ble House and
Hon'ble Members, As carly as  on
Febeuary 3, 1978, the Chief Minister of
West Bengal wrote to Dr. P, C. Chunder,
Union Education Minister forwarding
the posal for Cal o be ch
uga;gemuel’wthehlm Games of
1982,

On February a1, 1978, Shri Dinesh
oardar, M. P. wrote to Dr. P. G. Ghunder
nion Education Minister about the
naid | made by the Chief Minister
of West Ben In his letter dated
9 March, 1978 Dr. P. C. Chunder, in
reply to Shri Dincsh Joardar, M. P's
letter dated February 21, 1978 stated
the Govennment has not yet i
whether India will be holding the Asian
Games in 1982 and that when the matter
ill be discussed at the appropriate
level, the p of the Government
of West will be considered.

May 15, 1978, Shri Dinesh Joardar,
. who happened to be & member
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addressed

in which there has been a specific re-
ference to the of the Goverament
g o g et e
at . tter

24, 1978, the{lan:lel'rlme Mhhz
was good enough acknowledge
letter of May 15, 1978 wherein the
Hun'hlﬂ?rim’eh'ﬂnw;uwdh&t

4
_Shri Jatin Chakrs

Minister, West Bengal alio wrote again
to Dr, P. C. Chunder on June 15, 1
for holding the games at utta. Shri
Dinesh _}wﬂn. M.P. again wrote to
the Hon'ble Prime Minister on July s,
I;Sinrep}ylothenm'!hfl‘m
inister's letter dated May 24, 1978
again requesting for a decision for h
i M S 2 s, T
t tter y 1, 197
with a forwarding letter was sent to the
Union Education Minister, Dr. P, C.
Chunder.

From the above overwhelming do-
cumentary materials, it is a
clear that a lof th* Goveram nt
West Bengal the Chief Minister of
West Bengal to hold the 1982 Asian
Games at  Calcutia had bren  sent to
and brought to the notice of the Hon'ble
Prime Minister. Further, there is
abundant documentary evidence to siow
that the matter had been taken up
repeatedly with the Hon'ble  Minister
for Education, and in his lotter dated
March g, 1978 he had specifically re-
ferred 1o the proposal of the Government
of West Bengal and gave an asurznce
that the would be considered.
in his letter dated Mng 15, 1978 Shri

g

In the circumstances, there can
no denial of the fact that the proposal

of the Government of West Beagal had
been sent 1o the Hon'ble Prime Minis-

ter & long time back and it was and i
mMnMdmemt
hnptugfsu:hmwhdnh.wﬁm«_.
e %ﬂmsmmm‘
aid . Quuﬁm,pm by Sh
S T o st e
the Hon'ble Howse,
fvmt, wore wymrw oy depli
swwmrd  cew et (o Wy Ty
quem): ot waC qa? dugwver
% aroifer T wo 311 ¥ frewr AN
wre awt # 31-7-78 O ey vy €
7g gor war @1 fi vy wfewsl Wnw
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weaTe ¥ wwwerd ad 1982 ¥ gfivrt
RN w7 wrdyanr wok w7 weaTw SUTY
iy @ s Wiy gt @ o fer &
fora®? way mav wr fis otwr s
20 Wy W ¥ s W 9
four oy wwer & Feafr oY frerr
dwrew & wfwdet [@  wiw
R Yy Wit ya i ety
qxa® 7R ¥ e AL gror Wrw wwr
afwerag wt gfwa fear war wife qar
et woare st wftgwr: Frdw s
¥ wiaty, arafin weey st T
wwft Iru feg v wersm F, qW
fawa ¢ famfufas vasgre gar
oy mr g

swr ot @ T aw-segTe o

(i) = fede Froere, dog avew
wqr "qgey, Sfvws Fary Ty
dw sfoeg s 159K, 1978
w1 9

(ii) € fieRw *reoe & 15
7L, 1978 ¥ o ¥ FuC §
wHTT WAt ¥ 24 WX, 1978
™

(iii) ¥ fw oroerx, dag
arersTRErradr et 1 et
1978 19N ;

fowr sishh & wrw vy
(i) ofewm s & spon At
&7 3ooxdl, 1978 ¥r O
fraer I ¥afry fowr st
T 18 wordh, 1978%TRN
fear wr W ;

(ii) «ft fetw wreere st fiorts
31 wod, 1978 w1 W,

Direction 118 28
o 9 wrd, 1978 ¥ W«
feaqr way W

(iii) e Frer & o Forior
fawrnr g ot afar Twnft
w1 fewis 13 Y, 1978 %7
vor foreer Ioe ¥l foer
dat grer 28 Y, 1978 WY
Rx gy mar « ;

(iv) ofrew dmer & g el
w1 formr weft ®Y |y
15 99, 1878 %TIW;

(v) s fedw srre 1
1978 s 98 fawd
a4 arde & wETT WA

THEY
i
24
i!
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[ wwy firg quwre]
¥ Wi Aff %% & ) @< |6
T OF geae ¥ gedfoen e2fyaw
& fratr ot afedrear % worr wr
a7 § 20 $Av WY wOYA @I
T )

w1 3 I wam mar g,
IRY I e § FeAwawk 31-7—
78 ¥ardfes weawsy 211, fawit
g gwar widfr af O f5 %17 gqfemsy
§ATH WIHTT X wAEAT A a4 1982
# ofwarf K4t &1 widtw w7 w0
TR IA FA W W )R gl
' 47 fear §, & weeew ¥ feqr war
AFMAF IAT AT F wpmr W@
ot xufag mAdm mm oW
WU AAIE FE & TR A7 o6k
oA {1 e qalf, foegir
arfes v qen 211w Aifew
feqr a1, afy 31-7-78 %1 wErec
wa AR WX owwr i Iqfegn
€ &t md frafy we g1ok o
W I K7 IATE TAIE w7
fear  wr g

‘hmlll SOMNATH hﬂﬂhu.: E :
0F, det us ratulate i
for his maiden ce, but the

estion is that it is a very serious matter

er | gave & privilege notice, you were

. goud enough 1o admit it under Dirrction
115 and give him an opportunity to
explain. In my statement, [ .
iven full particulars. He says that the

H :‘l;:::s:nml B not the
MR. DEPUTY-SPEAKER : Yoy
can take it up in some other form.
ot swix (afear): & o
HT &1 Q% ‘“’Nﬂm IsMT
wiEm g | st fewml ¥ gy
wel © N fglz Tgi a7 ¥ iy g
i W § & el e i ewy

AUGUST 31, 1078

SHRI VAYALAR RAVI (Chirayin-
kil) : On a point of Sir. Under
Direction 115, when we » notice,
wsually the Speaker will ask for the
comments of the Minister and Inform ws
ahout them. The Spraker has 10 go
through ' the statement submitted

the Minister and he has to be satis )
Only then he can allow him to make a
statrmént. Mr.  Somnath Chatterjec
has pow raised a very relevant point,
viz. whether the contenition of the Minis-
ter is that a Chief Minister i» not part
of the Government. 1 would like to
know whether you are satisficd.

MR. DEPUTY-SPEAKER : It is
not a peint of . It is not a ques-
tion of my satisfaction, Mr. Ravi, it is
for Mr. Somnath Chatterice to decide
it.

313 09 hrs.

MERCHANT SHIPPING (AMEND-
. MENT) BILL®

THE MINISTER -OF STATE IN
CHARGE OF THE. MINISTERY OF
SHIPPINGAND TRANSPORT (SHRI
CHAND RAM) :  Sir, 1 to move for
leave to introducr a Bill further tos mend
the Merchant Shipping Act, 19a8. .

MR. DEPUTY SPEAKER : The
question is : !

That jeave be granted to introduce of
Bill further 10 amend the Marchant Ship-
ping Act, 1958” - -

SHRI CHAND RAM : B8ir, I in-
troduce the Bill. :

*Published in Gazetc of India Extra-ordinary,

Part 11 Section 9, dated 91-8-78.
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123 hre.

SUPREME qourr&cv’gss (CONDI-
TIONS OF m /ICE)  AMEND-

MER. DEPUTY-SPEAKER : Now
Shri SBhanti Bhushan's Bill. 1 think Mr,
Md'ni Varma has been suthorisod
to t. .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) : On
behalfl of Shri Shanti Bhushan, 1 to
move for leave 10 introduce a Bill further
te amend the Supreme Court Judges
{Conditions of Service) Act, 1958.

SHRI VAYALAR RAVI (Chirayin-
kil) : On a point of order.

MR. DEPUTY-SPEAKER : Notona
point of onder.

SHRI VAYALAR RAVI : I think I
can read the rule.

MR. DEPUTY-SPEAKER : Motion

moved

. “That Lrave be granted to intro-
duce a Rill further 1o _amend the
Supreme Cowrt fudges (Conditions of
of Servier) Act, 1958."

Now Mrs. Parvathi Krishoan, you
wanted W oppoc it

SHRIMATI PARVATHI KRI-
SHNAN (Coimbatore) : 1 oppone this
on & matter of principle, because this
Governinent is Insisting on  treating
Parlian:::lt in a moat chu:‘my \l{nnmﬂ'.

in again, we are having Ministers
:o!:w forward with this memorandum
under Dircetion 19B ; and what, Sir,
should be a medicine, is being given to
ut by these Johnnies as daily bread.  'We
do not want this kind of daily bread.
The point_is that here, we have been
asked 1o allow this Bill to be introduced.
It is something which is not of a crying
urgency at all. [ can appreciate it il 1
was genuinely urgent : and a Selc
Committre could go mto a matter which
is affecting the whole sections of the
prople, as we did yesterday and conceded
it to the Labour Minister—not  to the
Minister of Parliamentary  Affairs, but

the Minhter of Labour. But here s
a Bill that Government has been _ponder-

r Amge, Bill

introduce it under Direction 9B—
which applics to the next Bill which alio
hul.henm:_egu‘:m?lhinbrlhh
reason, H H
e I"ﬂi principle, that I object to its

MR. DEPUTY-SPEAKER :

Y.
oppose the introduction of the Bill. 'Ig

wording is, * oppose the introduction of
the Bill.”

gﬂk:r VAYAL.I\R RAVI : On a
point order, draw your attention
to rule 65 (3) which says : *

'*The period of notice of a motion
for leave to introduce a Bill under
this rule shall be onc month unles
the Speaker allows the motion to be
made at shorter notice,”

Now, here is the direction which is very
clear. Dirction 19B says :

“ No Bill shall be included for In-
troduction in the list of busines for a
day until after copies thereof have been
made available for the use of mem-
Gy o whichthe BiI1 1 proposed 1

y on whic| ill is to
be introduced :

 Provided that iation Bills,
Finance  Bills, and such secret Bil
as are not put down in the list of  busi-
nes may be introduced without prior
circulation of copies tv members ;"

There is another proviso to this, which
the Ministers are wsing. It says :

* . ...Provided further that in other
cases, where the Minister desires that
the Bill may be intoduced earlier
than two days after the circulation
of copies or even without prior circula-
tion, he shall give full reasons in a
memorandum the consideration
of the Speaker explaining as to why the
Bill is sought to be introduced without
maki aveilable to members e
ﬂmr:n!in advance.,...." .

Now, this is for your matisfaction. If
this Bill is not that urgent—the reasons
cxplained indicate that it is not that
much urgent—can direction 19B  get
precedence all the time over the rules of
procedure ? :

SHRI_SHYAMNANDAN MISHRA
Begusarai) : ve
Enininn u-? make in rq:d!t:' ;hmb-

MR. DEPUTY-SPEAKER : There is
only a pravision. .. .(Imlerruptions)
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fintroduced with the rocommendation of the President, _
*Published In Gasette of India Extracrdinary, Part 1, Section 2, dated 3181978
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MR. DEPUTY-SPEAKER : Mr.
Smgah Roy, we have mnotreceived any

Rotice.

SHRI SAUGATA ROY (Barrackpore):
I bave given notice. You check it np-}

MR. DEPUTY-SPEAKER :I do not
have it here.

SHRI SAUGATA ROY : I gave it
before 10 o'clock.

MR, DEPUTY-SPEAKER ; But, any-
how, I will allow you.

" MOTION MOVED :

“Thatleave begranted tointroduce &
Bill to provide for the acquisition of
shares of the Bolani Ores Limited in
public interest in order to serve better
the noeds of the nation and to facilita te
the promotion and development in the
intercstsof the gencral public, of national
steel industry and forrmatters connected
therewith or incidental thereto.”

SHRI SAUGATA ROY : My remson
for ing the inroduction of the Bill
is not that the take over of the
e oonition 1 10 the Manister for briaging
my opposition isto the ister inging
such :io;e-mal legislation for their own
local or self gaims. The Bolani Ores is a
small company. It was started some time
back with the collaboration of the Bird

y. In the go years that it has
been in existence, the Bird Co. has been
flceced of all money and now we are
taking over this company.

AN HON. MEMBER : The bird has
flown away.

SHRI SAUGATA ROY : The bird
has flown away; 3o many other birds have
i I widie bats B irag

i ue haste to 8
forward this Bill,

My question is whether the government
thn:mmeformd with & compre-
hensive Bill signifying government’s
attitude towards private iron ore mines
becauta besides there are other iron
ore mines; there are the Tata's mines,
nothing is talked about it; there are a
large number of ifon ore mines in Bada
Jamda; in the Bill nothing has been said

about them; in Goa Dempos, Salgaonkars
mdﬂhou:ul:l are making cores of
rupee:. .

MR. DEPUTY-SPEAKER : Do not
go into other matters.

SHRI SAUGATA ROY : The hon.
is coming F]
Bolan: has scraething to o with

P }‘ﬂd bal

of 49+ 5 per cent amounting to 49' 5 lakhs
hquhu&nwu If you kindly
look at the financial memorandum,.at

come earlier. The compan
has been like that becanse it was
by undesirable people and that is why it

MR. DEPUTY-SPEAKER : The ques-

tion is :
That leave be ted to fntro-
ot

public interest in order to serve better
the needs of the nation and to facilitate
the promotion and di ent in the
nterests of the gen public, of
national steel industry and for matter:
connected  therewith or incidental
‘hm.n

THE MOTION WAS ADOPTED .

SHRI BIJU PATNAIK : 1 introuecet
the Bill.

tintroducod with the recommendation of the President.
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1315 hrs,
MATTERS UNDER RULE 377

(i) Priuz Minerer's RerorTED LETTERS
ro Cutkr MiNsTER OF ANDHRA PRA-
DESH

SHRI G. NARASIMHA REDDY
{Adilabad) : It has been reported in the
Times of India dated 28-8-19748 that the
Congress ngooir.im Leader has staied
in Andhra Pradesh Awenbly that Shri
Mourarji Desai, the Prime Minister of
India has written letters to the Chicl
Minister of Andhra Pradesh asking him
to rxempt 2000 acres of land under sugar-
cane belonging to a former  Raja from
the Land Reforins Act in the State.

By writing such letters to the CGhicl
Minister of Andhra Pradesh, the Prime
Minister of India has not only interefeied
with the State administration but also
asked the State Government to act against
the Land Reforms Act. The ime
Minister is not at all empowered to write
such letters. This action of Shri Morarji
Desai has tarnished the image of the
Prime Minister of India and acreated
doubts among the law abiding prople of
this country whether the political parties
which rules our country are not serious
in implementing the Ats which are
legislated on, the contrary they would
issue instructions to the concerned authori.
ties to break the rules and go against the
existing Acts in protecting the persons
to their liking for the reasons known
to them.

The Prime Minister should place the
capiet of the letters written to the Chief
Minister of Andhra Pradesh on the Table
of the Houve and explain the pmition to
remave the doubts created. Othrrwise, as
we all know the image ol politicians hefore
the eyes of the people of this country:
(An Hon. Member @ Not Eﬂiliriam, only
the Prime Minister) which is going down
with great speed by our performance in
the House and outside the House, will
further go down by such actions  af the
Primr inister and ultimately peuple
may lose confidence in the democracy of

our type itsell.

(ii) RerorTEn StARVATION DEATHS IN
Buan

Nt Twro fen@ (aewe )
smad agmg, § fraw a77% watq
qradt winfa & wfeaadfa ois
wgey % faqn “fagre & qa & o
9T WYAT qAT X gy g

AUGUST 31, 1078
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fagre # oy ¥ whewas o
difer wix w7 §1 Foerc W
a1 & arw< dfgn ¥ wpere agwen
w1 wars, sfor e dwyl W
aAT % Ay wd, gt et 6
I A€ 1w & OF www A
ot Fmer afaer qr, ey frafg At
femr ) womge @ & 8w &
0 & qrit F agAr we e, 10
S OIA-wTH gATQ whE qreT #
T i, fa=y s gry 20 wTEA
ar "grmay Sorvw Y g, foee
F1ar gar fr 20, 21 Wy Y@l
A H Al TErAR mE, Wi
amaan, gAY wige, faer Wy
0F FONE A% YW § ATva g IF
gfrar & wA adi 1 AT wret gEr
W91 4 Mgw T v e 5 feAt &
it o, ¥ g5 # qfa v oww
Fi sqFAQIFIHIT 21 §997 Fw1 oy
gt ag mEnT wT A A 6 fedt &
& 91, IF AwAeE o9 & off
faarew fg & o frelt arey fewanar
a7 feafr gt fame & WX fdewy
wraye fadr vy Asyi A forrer
w7 AT Hag oy §, wvgw A W
fay g7 so W qu ¥ o\ ofow ¥
wr drm wfm st R e femg
arert WA # W w ot gk

[ ]

e & ¥ WU fadew
won wigm g e difgr fagre
% ofgs & wfes wgrae fead o
fafm %

(iii) Communar Riors i  PomNAusUT
{Nonts Ancor, Tamis Naou)

SHRIG.M. BANATWALLA (Poninani) :
The shocking communal situstion in
Poroambut orth Arcot, Tamil Nadu)
involving safety of Mualim minority deserve
seniowd consideratsop. Two Muslin Indiey
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have been burnt, maay persons have been
injored, mosque destroyed in the night
_Friday, asth August. The partial
attityde of the police with indiscriminate
arrests of innocents has ‘alsocreated a
panic among the Muslims. The communal
situation in il Nadu has heen deterio-
rating for the some timr with a series
of communal riots directed against the
minority. This situation calls for effec-
tive steps by the Central Government
in the interest of the security of life
and honour of the minority. To restore
immediate confidence, the Government
should make a statement forthwith.

Permit me a word about Hyderabad.
e communal situation thore is
shocking,

MR. DEPUTY SPEAKER : No, 1
Am sorry.

SHRI G.M. BANATWALLA : Itis
on the same matter.

MR. DEPUTY SPEAKER : There are
stveral other members who have given

notice under g77. Mr. Banatwalla, I am
sorry.

(ivi Ruseavamion orF SeaTs rom
BacxwarD CLASSES 1N SERVICES

ot e wedter g (Fesq wx) -

IneTqw wgrew, fraw 377 % agy A
famffa® frag &Y g1 v w7 o1
e femrar wigm § -

aqar @ & @R AT -
m & xom ¥ Ay e ar fw wew
A WX T ETET TTRAFC WG WY
q{fmat ¥ aEe 9T 25 wrRd
g az e fost aqt & faqqg aoerdt
arrdi & arean fwar w1 #fwA
w&NT & A wgw Ay e oy
v wdrdf Aw qI¥H ¥ A
g9 fear @ ®YF ot srdody aft Sy ok
¢+ Wty wrafte sE W 9w
ma ufgx wreftr xrar odf &
K9 7 A Fft O e ¥ g
Nyaea darc gy wr 1 wsEw ¥
qarq s¢T1 Ty e wrar gwena®
qdt % TE, A WX TOETCH A
¢ vt §fe wrer wIRweT Wi
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wr foe 22 e gl § oew
ararc 9 fred ol & woaw &/

# war &t wmegfor sfengat
4

fow aoa ot aam ¥ Hfema &
AiEr  waT A O wiwen oW
AT WX R § T T FTHT FIATAHY
wraw ¥ i 21 wrw qoelr Y
& w9 ud@r ¥ qoar wew § fw
IW AW IF wrAT ®) s .
e qr g7 ff 7 Wy I o
IE To Migx wFw T &
TR ET TN AT qv AN, wifE
fow amg  do nfex meaw = X
JTART WTET  FTARET wHIWA 6
faard & gy ¥ aarw feay @ 39
anq  Atqpar gam v wORC
witr 1 fow waw dfer Nfex
wew o A warw feavoer L.
(wwam ).

IAW AGAR : W W

'z §f ¥

W ewevdw feg: & g
@ & ag WY Qe wgen § fe fosd
ot & Rmfors ot safos ofc-
feafag} % o grar & wEC §9 61
Ffadt s wrm? gE R Ow
feowr af @ (AAQ arw W)
* wyare ag avay wur § fe e Ao
N woeTh AMwfal § s wredt
wrarh  aren fogdt wrfeld w1 QW
wfemr ¥ ot v wfafafoer § Wi
fedry Sofr ¥ Atsfar ¥ 3y dredt
® sOq g warr Sy off wr AW
% wTeTT ¥R I% g AT wried g
arft fe freft anfeat wr whaffine
s Aol ¥ 3 o oW
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[oft T it Fag)
¥ o & Ay g ey @ A
0% T § qxehrgrarr) Afww
56 wmat  wrardr w1 sfafafeer
aEr Awfat 7 g ww § fw
w1 werT g qeE & o g wT
sy |

artgq ¥ fag¥ avd-- (o)

MR. DEPUTY SPEAKER : Please
read only what has been  allowed.
I you divert from it, I will ask you to
sit down.

SHRI RAM AWADHESH SINGH :
Only one word.

MR.DEPUTY SPEAKER : No. Please
read the next paragraph.

Wt ow wwda foy : ¥w =W
w73 § f% 9@ Sopr wreTET WM
N wqdAaT & oreET Qv wrew
&1 wi¥w H qarwi A R ara
wharr g, wifaafadl & aw
g waT yEy wppa A foer vt
ST W) wET Frar W | wTETETEm-
& FHWA ¥ G{AAT ¥ GTHIT 7
frot xal & fag Wig dwrdi &
wEanr Ay s & fAr wirew
gwd afufy amrv7 sy &1 Frdy
fen w0 & s ¥ W
& ¥T FI7 7A1 F wirw won
wigar § e wod qwr vy arem w5
wre wit Afrw ofsa e falg et
WM Wi & F R ard so
& ax fy ok Iw wrlm sRA T
wiwT  agw & | OroAw WA
¥ & witw & agi fedlt a<g ot aow
wUT ¥ greEm w1 gR -
T v ¥ fkw vk § Wit R
fad qu fog arfe fromer ¥ wfr
o ek ¥gv AN endd

AUGUST #1, 1078

Rule 7 0
Jqnow wgew :  of Y

ot Qe quo vt (fegdt ayww) :
JITSRA WKW, & ¥W any ...

ot e e : (WAwEgY): I
wive, v g Wi

I WA T W9 @
T |

Wt wor waw : qEd qw Sifag o
i Atvwa agt Wy go €, @
™ arwre w1 wfgy fs @ & Wi,
ot wgt o we I o 1, (wreww)
radi Ak aefeat oyt or€ gt &,
W arere g wfgr, 39 ) wAmwi
WA AT X&)

Fsm W : faeer oW
arew,  wTY qE Wit & AT ey R
o AgmamaigeT g
TATAT ST Af) | Plensc take your seat.
(v ) ..

o gfebm wgrye . (s ).
a7 &7 widw fagrm wnaw §
afag o7 W W & fmy W
... (wwwm)

MR. DEPUTY SPEAKER : Mr.
Harikesh Rabadur and Mr. Yaduv,
please take your seats. I you want to
persuade any Minister, you can do so,
This is not the way to ralse it in the
‘House. Pleasc take your pests.

ey aww : oy W R A
frrwared &1 ... (wwer ), .

: d’fM:'qmt\ff
forworr w1l &
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IR WU . WA AE AAT
fraar wifR o1 g8 faw & afer
aon ¥ w aop W e At e g

Please don't waste the time of the House
like this.

MINISTER OF STEEL AND
MINES J‘ HRI BIJU PATNAIK) :
will go afterwards and meet them {nmr
ruptions)

MR. DEPUTY SPEAKBR Nothin
will go on record. Only MR. Negl wiﬂ
go oa record,

(v) Rerorren FLooos in Utran Kasar}

wrto qae il (feg?t wyam)
FarerA wgea , § faod sovg W
ax . far saedY ¥ I
i g7 fasiw o1z wmwgel feafa &t
tax 7y 1 ¥ forqewrma A wfa-
wifedi §Ewwsra i warasrd ATy s
RATHITAAT & ATH ¥ W TR AL F
o wrasrd fam ot & &
Fgt a7 wTFXd X wggw fwar, Ww
£ 97 WIET WITEN AT K1 S
urefrr  ®7T T E 1 T ATV §
T gwgfawrQ TR0 @ A N
vt feafa s wguma a7 w1 9@E
w7 @ § fog wpifamra A9 ¥ &7
# wfawyd s1g0 o TEY ¥ Trew-
fewar & arveTQ Al T WL
Wiy g & feufr o7 wqmr oy &
fe qf WATIAT & EWA RATH
gra1d EECAN Wwiw Wi
w1 RS 2w & qeey firsdw grvarh
ag QoA Wreregyf  wvEEy wr
Nt WA frwar & | IFENAEE
o wqrai w0 wear dagr ol & o
_mmm-aﬁium sy
CgW ¥ wror 34N wwenwi w1
aeT, w9 W da F gl
w @ o wpm Al oW

qr t ) xeds ¥ oft o e

Matters under BHADEA 9, 1900 (SAKA) Rule 3T 42

Wit gt sy w1 QY &7 wEA
w1 W & 1 qEw www
wege 1= @ W § ) a W
worr ¥ w¢ § | TR g ATl
saqrrn wfasfeal & oy TR A

g ¥ 1w ¥ wiw wefa 6
wafrs 7 fm & st &
T WY §U W g T w et
§ N§ gq ¥ wfrgm, o drowew
wfmm A & g frag ¥ o
T & AT T g & Wi
Iq &7 1 Snfas feafr ¥ w10,
& wga T it JndAwT =ww
adl wt A | qR anay v e g-
afan frwr afgs wa fmml &
qEE  gEOT T A AT wH
gy ferfa gamom § 1wl
#1 oF wOIF AL wAifeE Wy
gt Mmat s T afr g€ &1 14
gwr dre wr g & v fre
fws §7 7 A0 TUHS ¥ R E Wit
afl MW IT T F7 WO AW wg-
qer W a7, fa2t quae wgr w7
e awy T Wy | A d
S Eg ®a ¥ w§g #§ w4
wenrw %1 wax § 1 daw #
Ty & IR %8 fei #t wh
g wieagsi ¥ ug A feew W
ac gSEATT KT W ¢ 1 wrdrodt
&t sgraw afemt @@ d FWW
wft § 1 @ Efadaw # e
fegamy w1 s Aff a ar
g 1 TEE s AN A AR A
fgarw Wt 2@ wT  wrT ag Ak fr

gt € e WowaE @
b #ne § Wi oeg
gwifer wwr Y feafr W Bwe



43 Matters under

[sft 2Yo q@e M)

IT T AT® A ¥ oUW
aere off @ dgware arf wasz
Ty T w1 o gw feafr #H o §
fe qgi  ®t waar w1 O sgey
s g% | adaw awl wxar W
agrgar frqdt 1 2 w2 feon wfa-
w10 g% qftare w @8 |t i
wfgs aff ax W vk
qF qATg & WiAA S wReqr A
¥ far qrfer aff g arer o AW
WG 9 yE FAT AT X
qAT:7 ST gr sy gHfeafa
TEATCAT § W T WA XAAT
# wrew fyemw dar #73 & ey de
fakt ngraw &1 qeq A w7 A
feqfx fasarars gravat 1 & @ o
¥ Arsya & ¥® A agrdr o
wya faai da¥frafagl s1fade
aganm W EfY A wvercd
TEA ®TX ISA AT A /T A
§ ) waferd & frer guer ot T
gn § —

1. fax afcardl & qfv AT age
ez QAtg, 31 % wqfes g
¥ fad qft W W@ ¥ ¥ wfa-
®EX STAEAT HT AKX

2. 6.9 "t wy ay dfea
aqries wgam  frast % qgfer
e o ¥ ax fewds-
w1 weafear ¥ fady wigere
fex arg

3. w§ Vit A0 ¥k 1A
/YA W AREF W WATAT QX
@ xd :

4 z? g I urE ¥ dwx
WREAT W 9T W s ¥ fuk
g8 we ac wrd  faar o, Fored
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ainTE arx wd ofnd arfact
T¢ Afer oAt oA ol afare
IR EE |

s. Rw ¥ fgg od oo v wY
tw Aré¥ 2d4T w1 ww @ o aar
ATl ¥ gErTeRT W T |

6 IW W ¥ WU ¥ WN
Wraaanft  srwwsat ¥ gfs ¥
fordt ¥l qraTe wqu Al ST R
AT HC WEEqT ¥ |

7. AT A ¥ oW ave
foar st frpw ITnw wat
w7 AT SETT W e o el
TN oW

8. TR RTAMT ga6i we
afasi & fag e € syEr
g )

9. ¥A-H7 W AAFT AL WY-
A amw & fag o fadaw o gl
W owma

10. TqrAfy  wwar  ® agray
¥ fad fedq su=r fegamg

11. X7 @a # woiofr & sgas
afedt ¥ da ¥ qmwr TN
¥ fod ¥afq qoerr faie sywet
st ot xd Wi & e o o
o Afedt w1 fadfaa wor o fomy
# s e®vgr # q0 €W
o A e s far
LA

(vi) Nasp rox A Namowas Puams 7 |
CowteoL FLooDS . ’

SHRI K. SURYANARAYANA (Bluru):
Sir, with permision [ wang so raise
the matter of urgent public
importance under Rule 377:
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The kharif psddr in about g lakh
acres in West Godavary, krishna, Guntur
and a t of Prakasawn districes and in
g Richtelmasr W
, Mel ar ar)
and districts of A? a Pradesh
has been bably affected by heavy inunda-
tion following record rainfall in the last
three weeks of August, 1978. The South
Woest monscon in Andhra Pradesh this
ycar has smashed all previous records,
registering more than double the rainfall
recorded in 1975, which was said 1 bea
very good year,

According to the authoritics, during
thiy scasun, one cyclonic sturm, two depres-
sions, and three low pressure systems
occurred, The latest depression of August
14 and 15 had affected all parts of An
Pradesh except the districts of Nellore,
Chittor, Anantapur and Cuddapah.

Ay a reyult of the record rainfall, several
streams like Bulameru, Tammleru, Yerra-
kalava etc. and the un) ictable Kolleru
Iake in Krishna and West Godavari dis-
tricls have spread a sheet of water over
thausands  of acres of fretile lands since
August, 1, 1978, with no prospect of
the standing crops being salvaged,

In West Godavari District, which has
made remarkable strides in food produc-
tion in recent , the paddy in 1-925
lakhs acres of land was affected hesides
other crops in one more  lakh of acres,
while in Guntur district the paddy of
11l lakh acres of Jand was damaged,
bvids the damage of paddv in 35000
alrﬂ:! ofland in the neighbouring Prakasam
districe.

Aceording to reports, 2-1/2 lakhs acres
of paddy helds in Krishna district have
been inundated, besidea 20,000 acres of
sugarcane crop being under submersion.
About once and half lakh acres under
pulses, gorundnut and cotton in the
upland areas of Krishna district have also
heen affected due to havy moisture,

Some of the disiricts in Telengana have
reporfed considerable damage 1o cro
because of heavy raim, For PXII‘IJ:,
in Warangal district, about t,10,000 acrey
of jowar and 1,50,000 acres of  pulses,
11,m0 acres of groundnut and o000
acres of maize are reported to have been
aflfected. In ak district, about 1'07
lakh acres of Jowar, Bo,no0 acrer of maixe,
54,000 ACTES of pulws, 10,000 acres of
mlsweds and 13,000 acres of other food
eraps and 2,800 acrey of paddy have been
reported to he . In Mehabube
nagar districe about four lakh acres of
Jowar. 1,50,000 acres of groundnut, one
lakh acres of castor, 1,25,000 acrea of | .
one lakh acres of ragi and one and a

Rule 377 46

lakh acres of pulses have been affected.
Following breaches in tanks, about 10,000
acres of paddy were submerged,

In Adilabad district, there is extensive
damage to crops in black cotion soils and
low lying areas were aflected.  In Karim-
nagar disirict wial damage 10 dry ciops
aver an arca of about three and a half
lakh acres was reported.

. T;ar inundation }:d' lakhs of acres of fertile
ands this year has once in expose
the failure of the State Gﬁnml n
providing. drainage facilitics in  this agri-
cultural State. In fact, 20 much has been
said about the drainage works in Krishna
and Gudavari deltas for the Jast decade
anid a Lalf and several crores of rupees
have been collected as drainage cess from
the  agriculturista in recent years, one
wonders what happened_to all the money
coliccted and the works taken in this
regard. While the drajnage levy was
collected from the agriculturists in the

arcas which were prone 1o flood damage,

a similar Irvy was collected from the ryots

in the Godavari drlia area for the cons-

truction of the new barrage across Godavari

river. But both the works are only hall
way through and the agriculturistsin those

areas arc facing some havoc or the other

every yrar.

Flood control is a national blem,
Many States, like Uttar Pradesh, Bihar,
Assam and Orissa, are facing this problem
for the last many years, besides Andhra
Pradesh, Since the Centre has not taken
adequate steps in this regard, every ycar
wr are witneming a huge demage  to our
standing crops and a jot of miscry to our
farmers,

After touring the flond-aflecied arcas
on 24-8--78 the Chiel Minister of Andhra
Pradesh, Dr, M, Chenna Reddy, announ-
eed relicf to the agriculturists by providing
50 per cent subsidy in the purschase of
seeds, one-third subsidy in  short-term
louns etc. But this is far from adequate.
to meet the present nerds of the farmers.

Atleast R4, 250 as subsidy and Ras. 200
ns long term loan per acre: for wet land and
Rs. 125 as subsidy and Rw. 125 an long-
term loan per acre for dry land and one
bag of complex fertilizer acre should
be given, free of cost, to the farmers who
were affected by recent floods, This is
the minimum which the Government
should do immediately.

Also the tanks and canals which were
affected in the recent floods should be
repaired at the carlicst.  As a Jong term
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measure, the systems should be
undertaken all over the area. In fact,
they should have been completed long
ago. At present there is no worth-men-
tioning protection to farmers and agricul-
tural iabourers from natural calamities.
The Government should start long-rerm
pratective measures like crop insurance,
cattle insurance etc. to provide timely
relief to the agriculturists.

li
tems and other major repairs to the existi
oncs, the Central Government shoul
Ludu its hand to the State Government in a
way.

A national plan to control floods should
be undertakken immedjarcly and thus
provide the basic structure, wi is easen
tial to increase the production of agri-
cultural commaodities and save the [armern
from natural calamities.

(VL) RaroxTep TEACHERS' AGITATION
in ORma

PROF. DILIF CHAKRAVARTY :
(Calcutta South} : Sir, I thank you for
pmmnewnh:anmol‘mfmt

blic importance under rule !
:;lod tl:lt the hon. “ﬁen‘ug. o Pnnniil.s
is present here, as alw the Education

On the 16th of August 1 have received
a number of from the teachers
of Orima ahout sheir arreats and | have
bean in communication with the Chief
Minister of Orisea in my ity as the
President of the All India Federation of
Educational Associations.

This rciates to the arrest of more than

a thousand in Orisma sinee
, it 16. The teachers of all caregorien
n are trying for quitr some rime

Charter of Demands affecting 83,000
teachers and uon-n-ui:ing seaff, r-"' the
process of the movement, six teachers
including three lady teachers loat their
lives in a fatal way accident. while they
uw.-; m(!;r" way t.uﬂ:.nliirm 9th March,
1gyh. course, t not your -
pomibility, your e

A masive demonstration was beld on
March g, which unfortunately had no
effect on the Government, 'Bbcn'lner.
the teachers after walting for five long
months had to start a Civil Disobedience
Movement and more than a thousand
teachers of all categories have already

courted arrest,

You should know that I had to court
arrest several times during Congress

AUGUST 31, 1978

Union Ministry of Education and
w:i?:'n. n:.::i of the arrested teachemn
negotiations with them and resolving
deadlock,

THE MINISTER OQF STEEL AND
MINES (SHRI BlJU PATNAIK) : With
your i Str, I would like to inform
the hon. Member that 1 have received
information from reliable sources that
the teachen® agitation has been withdrawn
at the intervention of the Chief Minister
of Orisa,

Government, a leadership ﬁ the
the

(VI RerorTan KitLino of  Hamyjaxs
m PremivitLaor Ix KAmanGAR{
ANCHAL OF RONTAS

SHRIMATI PARVATHI KRISHNAN
{Coimbatore) : Sir, I wish all the matters
raised under Rule g77 have such an -
immedinte respome,

1 want to raise a matter of urgent public
imporance under Rule 377.

On z8th A t, two Huijm--:—ﬁlryu
Ram and Ram KritRam of Pip(il!l_lh?'—'
in Karahgar anchal of Rohias were killed
outright g:‘gomdu hired by landicrdh

(he two l'!a.rl_w.n_:;i w{u returning tt:;h;;:r

after cipat in a demmw »
:i‘n":‘:t S-n;’:: ised by the local
(i;muniu P::y £“mdi- commitice ;:

previous reat. inst t

:iuun‘lly nu.rd;. n’ff stated also that
Sn?'u Ram was chased by the muderens
and then killed, whilr Ram Krit Ram
was first shot drad in this house and then
his head was chopped off and wken away.

The incident war one of 2 series that
have been taking plare over the past many
months. We have been atrdly

attention to the fact that the
law arder situation in thesr areas in
rapidly deteriorating and the victim are
Harijans and icultural labourers. A

few &lyl # fous cTimes were O -
in ' 1 _lr .ﬂd ." [N Jr
bandh took plsce on mist A . On
24th «a5th the Barauni-Bagwssrai
bandh took place in prows: against the
murder of Shri Sitnram Mishra, o Commu.

it MLA. Until ho
nist | w”% _nwhm:ﬁ



sl measures
%wua«wum

of violence. And
?lf d'lndil warns that on the 7th
ber, we will start’ an All-Indis

mﬁwmwdm

(ix) lnm PROBLEMS OF RESETTLE-
MENT OF DANDAKARANYA REFUORES

PROF. SAMAR GUHA (Contai) : I
by e i T
raise a matter of urgent ic tance
under Rule §77.

I"uh:? to raise t‘hh: issue of the dmtﬂe-
% wuuldhwe obliged the "Government
tomakepr staternent sbout the wretch-
ol mass of the victims of ﬁtitim, I am
making this effort, on the last day of this
o m i e

t to wi ir
with sympathy, understanding and hu-
manitarian -]:proadl

i} rmtad to the rcpnm
of quh‘ng of }m‘.rs on several
but strangely it mimed the atﬁwllon of
this House t more than 2000 Harijan
children and old men have been virtually
susjected to nnmtuul killing by delibera-
tely denying the Dandakaranya deserters
necemary food, shelter and medical aids,
ma&nwmmptlthmmmhmkto
the Dandakaranya aress. And about 8
of them became the victims of police
firing as well,

More than 100,000 refugecs, as some
kind of a wretched mam, without any
means to susiain themselves as human
beings have, now gone back to Danda-
karanya, and about yo.000 of them are
wtill in West Bengal. These practically
dehumanised and completely pam:ﬂ
roas of people belong to  the jan
cammunity. I would urge the Government.

1. To provide prompt economic
and ather resources to the Dandakaranya
returnees for thair speedy economic and
social resettlement.

2. Not to disturb the remaining
refugees of Dandakaranya in West
Benqal but to allow them to rehabilitate
themselves kn the Sundarban areas by
their own clfort.

SHRI DINEN BHATTACHARYA :
How is it pomible ? It ix not possible.

PROF. SAMAR GUHA : Not postible?
You find your own old files. You people
told them thousand times that they can
be rehabititated. .., (Inéerruptions)

(Tntorrapéions)*®

PROF. SAMA.R GUHA : Why should
he interrupt me ?

MR. DEPUTY SPEAKER : You ignore
him; you continue with your statement.

PROF. SAMAR GUHA :No. 3. To
g:perly revive, reconstitute and Teactivate

1246 hrs.

RE. INCIDENT OF STONE- OW-
ING AT A BOAT CLUB M NG
RESULTING IN INJURY SHRI
ATAL BIHARI V AYEE

SHRI KANWAR LAL GUETA :
(Delhi Snd&:} Sir, 1 doﬂ;mi want to
interrupt ptoccnimm the House.
But & serious incident has taken place.
collcague here was stoned by Cong. (Ir

supporters. See the blood and his con-
d'“mn{ '_rhil%mnc lhou(l;l take a serious
view it. e Cong. (I) leaders were
there. They were mning}m. “they were
throwing stones at us. This is a very
strious matter. Ttwillnot be tolerated. .
(Intrrruptions)

SEVERAL HON. MEMBERS : Shame,
shame !

SHRI KANWAR LAL GUPTA : The

anm it bleeding. We will not tolerate

cse goondas. I the police is unable to
tcl! them, wwiﬂfm%hrmmthe sfrects, ,

. (Intcrrupiion 5)

MR. DEPUTY SPEAKER : Let Mr.
Vajpayee Speak.

fdmsiolt (Wt waw fgret i)
FTvTer Y, fesh § Y Srasioh
awy gar gt & e ¥ wfw wowd
fads W w@ & fag W qm
epat & g% wrfea Wit ww

#*Not recorded,



&1 Re. Incideni of

[siY wew fagrdr gk
wefegi a1 wmq # wrqg @
3% wfafale dew 3, Sureny wgmm,
arR gF ANTen At fear & Fomdd
FLfx AR Fvdr 1 IE AT wal
qt f5 agr & 1€ faed & farg Wi,
q9AT WrETd e &R & fag aewt
T OF @1 WA WAF AT ¥
arar ¢ 1 #3w wfmma & fag
91 1 W g AamAl €1 ¢F TAr
T AT AT QI WTHA K1 qAAfaE
tr ¥y v g g @r o AEfeR
7R grar wwAr ot e I A
oAl g Wt P o SR
zrerrd ¥ 1 fow o w¥ geT
# AT WIgAT Ar IR AT 4 g
my 1 X T AT F IAE €
wfer Aok N IER wavadr @
— (@)

ot Wwe e qew & A A
g

@t ww fagrQt wwddy : &
frdl  wY41g ¥ N v qwg AT #
g

Q% wrfra weew
N e )

o v fagr®t oAt : &
arge & &8 werw aff X

Wercumen : frmraid &
re § 1 & xAM g T€ -
wasx for om § 1 B3I
wgft ¥ A wmwem § &
wary % fag dare g

ot wew fgrh vt : W
SO £ 10

ft e

Audusr 31, 1978

stonesthrowinp 82
at Boat Clubd

WreT A gl fasd
TR AT ¥ 1 gRR www Iswr
ar ? g el wimfeaaidy off )
afer waer ag wowa wff § fe
e Tifafevs s wgy & o
g ari HA e wiei e
RYT AT §C |

ot wzw fagrt arwiddt:  ITenw
wgrm, &% arfedi ©1 aoar o gw

FOT ¢ IR mu qwaw & Resh
gﬁg "oy gdt [} ) mww
N T giv oot @@ R

aH

mrfn by fewndt

MR. DEPUTY SPEAKER : I think
itis very unforinnate that such an incident
should have taken place and 1 think that
whocver it may be—I don’t know who
they were—it is condemnable.  Shri
Chavan.

SHRI KANWAR LAL GUPTA : Sir,
let me explain.. ...

MR. DEPUTY SPEAKER : | have
called Mr, Chavan.

SHRI YESHWANMG CHAVAN
(‘ktm) \_lom all the Parties and
MR“ in condemning
mudmlard-lyul are going through., .
o Interruplions)**

MR. DEPUTY SPEAKER : Mr,

oo} ot recorded.
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It will all go out of the record,
(Interruptions)®®

A S'l;ekl YESHWAN' r;‘l:ao CHAVAN :

] present stage, the atmoshphere in
the country is somewhat full of violence,
and anything that encourages violence is

. sometbing which needs to be condemned
by everybody. 1 therefore join you and
join everybody clse in condemning this
dastardly act.

SHRIMATT PARVATHI KRISHNAN:
(Coimbatore): I also join Shri Chavan
in the sentiments that he has expressed.
On an occasion like this—which is a very
setious matter—I am sorry that sume
Members of Parliament have tried to raise
it as a matter of political acrimony. It
i1 nui a matter for acrimony. The whole
House is united in condemining this type
of vivlencr, as we were united in expresing
our horror at the very tragic manner in
which those two children were murdered,
Therefore, 1 would like 10 amsociate my
Party's srutiments also in comdemning this
type of violenee,

( SHRI DINEN BM{TTAGHARth
Serampore) : | fully avsociate my personal
and my Party*«feelings with those expressed
1‘.? uther Members av well as by Mr.

ajpayee who has been hit by elements
which are non but the persons who are
trying. all over the country, to create
a vituation s that the peacelul atmos-
phere is disturbed. [ strongly condemn
this avtion and | would urge upon the
Government to find out those culpeits who
have now stened him in front of Parliament
House, at the Boat Club, where so many
mectings have taken place and so many
people have gathered. It is the duty of
the Givernment not only to condemn it
but alwy to find out the criminals who
have done this. With these words, 1
wuuld ask you to convey our feelings to
Mr. Vajpayee and the others who have
been hit by these criminals,

SHRI P. VENKATASUBBAIAH
{Nandyal) : On hohalf of my Party and
mysell 1 strongly condemn the vandalism
that has been indulged in.... (faterruptions)

ot g wx woww (INAA):
wrowt aft X femr & 0wy
wIft WMarsr wT ww § wag
s YeeT@ G 1
SHRI P. VENKATASUBBAIAH :
We ace not prepared to politiulh; the
o, e L
El'i“;a Hon. Member is makiug wild alle-

at Boat Club

tions which I strongly condemn. It
Emﬂgmnlble. Ithub:mmet,putime
to attribute all sorts of motives,

I join the other Parties and their leaders
w'hoﬁnrwd in their sentiments. 1
emphatically say that thisis most condemna-
bleand I wnnuh:mtrmmtw enquire
into this matter an necessary action,
whosoever is responsible.  'We are com-

tely dissociating ourselves with them.

appeal 1o the Membersnot to politicalise
the whole thing, not to vitiate and poliute
the atmosphere. It is a national malady

and every one of us should take adequate
steps to see that such things do not happen.

W W W At ¢ IO KA,
u% ¥yagiaggnis fawde IO
= N aefeqi, gl wfE
g wgsl, | feragdrdy, S fie
¥ gw § AT wI At
AT & arge war, g §9 srawd g
ury & feex ¥ fed Wy &, W@
ugt TR, AT HegiE ) AqE
T swEame Wi & faw 94,
& gRaw w7 §Far § AT W9 WO
feizmr ¥ foy ag § &7 )
qTHTX IR FAITE ST &
ar a1 wrq g & fifad ar wfec ¥
few &ifag SR w e gra
fadsur ¥ Moo ®r Tl
% ofm Haw ME TTAE W
wr 1w K ag vt A eCHTew
& qrq FaRdr o @f ¥ | wgt wNw
* wefent Wi 7@ & A feard¥ 9,
qg I A Al W gET WWE |
xq & o7 9T WY gWT a1 WY X
waa 30, 40 sa% ¥ fes, Fww it
oF Wmax qr 9 fE w4 e qw
dree ¢ Kowar g (exwmiw)
SHRI VASANT SATHE (Akola) 3
H.Smdmmhmwmﬂ)
wtevTamae : 39 & @Y §°
fggied Wir @ ot fis ama-nd @
g 15 20T A) I A ¢

*#Not recorded.
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[ ¥z qror 7o)
o B M ¥, gEfay 39 W W
# vgwAm ¥ ag ATy 8-
17, sroen Ak qEiag dar
Fr X1 wa ¥ T AR
f& v wEer wa ¥ wgwa &
guert W fafm § Mew
®ITW IST WG,  ETEIT A QU
feerg fesrr & 0 gl @
aow wff ¥, W1 AT ¥y AAAE
W gw wrek ATT §wa mfaw £
IRGAZ TR Sy oA, W
e ArEr g % fas griae
¥ ATt wmA ww 5 e g (weww)

Y faarsr & 721 @y qr, fas
A 190 Mo ¥ 1 &1 w77 5 w19 A
afax wadr ® w1 Fefwm
i gray wgdt af, absx g 30, 40
TOUEAUTIAATAM AL | TR
MAAT A AR 3T AT A AT
W) wm Al 9 WA QW R
AT X FIQIFT W WA, A
AT HT WA IFY, TER AN
& qwom w77 qEET frrr WA
e AW W 57 T2 AT )
77 AT W)

qf t® 31 #1743 A, 1 Ay
Nt ¥xg fs AW Ay cwfey, €
A% f vy 7, k3w @ 77 wEM,
qIacRm, Hx¢ 1 TYT AT AT
Wy wrw | @Az wpfe
frmme ®a xfY, amz # at sk
srTaft gt w3 AfwT agt w1
Arstara Agt giar wfgh) ofemaa,
A i Wt farem oft far,
Awn g7 A g 5 s afran
a1 5@, q@ sriamfr we ¥ gy

I1F s wmAF A S orehEdist
gedifgy fwa, a8 fuoaw

AUGUST 31, 1978 stone-throwing s6

at Boat Club
femrrar fir weere e ¥y
w2 geq Y oy YO wdan w00
Wit aR) § wwfgw o firerre et
famr ar¥dm 1 g T e e
v §, e fimd g I
wo%i ¥t s femr 0 W W
oy famy oy | gATQ, W E™Y
#t W g I € wprqfe wow e
¥ ard W wewi A s &gl
X% QAR A, ERYTAIGAIN

iy W g g YWD i
fesft  arfedfer smar = gw ¥
gifafess =, v owf %
mag xx dwmfer o wmBRAw
Tt # yfem Y Aeqz ¥ o v @)
grt arAim o A QR s@wn
cwfay Yo A w1 Gifsfery st
T wifge, w1 e wift 1z oy a7
femroar & 1+ #3w ¥ qh wedm
LUSLIE R o f S L
frrztnied o sre 3o W §, &
3w e § e g giew
¥ fiZeww wr wETA Y R ™
3T TR FLERAE ) GO
mer kfFga3c Fawqglrams
w2 1 @ ag v fem §,
Tagan =R A 5 wrx e
ot & gark Raryi o gro IR,
T AT MR, N g TR ey
g ot O R Bfew o owy
x oaeiar 8, wxgwd aft o g,
agaftvoTugd . @y
waar wgd ¢ % g% ader ot o
widi w1 §, MogruaGerwgl, o
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@t wadd ¥ wrrra—x wgr e
fedt ¥t cwdt o, w3 wo w0, I
a3

% ergarg e arrwer xn wom
o qekar w21 fad wrAdm el
3wt wedar g & awer g
¥R ¥ g Ia erweq woat wifge
fw argar €9 axg w1 xFadz T gr

MR. DEPUTY SPEAKER : Let me,
on behalf of the House, stroagly condemn
what has happend today. .

A W ATeEw (TrgaAr):
Ierm wgww, 8% frow 377 ¥
waata aifew fearqr 1 g a g
w¢ femr, a1 & & w1 w=S
gar W wam & wEfRdia @
if 2wt W eer 1 gfew
Bwr waw ey ¥ fe oo gfan
azt § 1w gfim wrzar, a1 IwR
nfrt w1 AR Ol wed &
wiaat w1 9%e fav grar 1 &Y
wt w0 fasrd gfes oefafs-
Smr ® ¥ #xgu wgay fe
g WA § Iaew ff, qie
g wif, WY waX WA q@, W
FTAT N X WA WA |
arr  fea-xqr® gan ad wzAr we |
e wgt 4, AT T Yo Y amAETO
% gg o we sraf goitfE 2
qt wet § 4@ e e §
a1 IT w1 o g ofra } Wt A
o6f ¥ W@ gfew AT agy
# § wiadl gmar, N uwRd
iy 9T 9 BT oy A feww ?
W ¥ wu O iwe e
w1 § ) wee fedaa g
quEr 9T adt wifgg | aw R At
# qeere W figeray & i wraesie

at Boat Club

wr yfw cafeer o e @, Fard
% Wiy g g fe guasTC wear
T g

S} wdt warar @ e aet F e
G wl, e & ovr o ¥ fir wwe
™ wEx, ® ¥ € oxd o,
forgft v fer & | W W
WeT ¥ Al v ddam
o wrx o g feafr g &
AT wEEr QR xRN & -
o fewrd, oot g 1 Afew o
1@ & gfr st o faer e
oAl FC wifgy o 1 (vewwew)

MR. DEPUTY SPEAKER : I am
lg:y, 1 am not going 1o allow anybody

As | had already stated, on behalf of
the House, let me express the sentiments
of the entire Howe when 1 say that we
condemn what has ha ed today in no
uncertain terms. 1 think, it was also a
failure of the police _ because, 1
think. . (Interruptions)  Nothing of what
Mr. Ugrasen says will go on record.

SHRI UGCRASEN (Dcorial) : *¢

MR. DEPUTY SPEAKER: Mr. Ugrasen,
you do not obscrve any solemnity on ug—e
thing. Let me remind you that this is
:Hcd‘lhinp ing inside Parliament
t are responsible for what is happen-
ing outside, and [ strongly condema even
thiskind of thing. Plcase have some eorder,
;ionu: decorum, some discipline in  the
ousc.

will go on record. Whatever Mr. Ugrasen
says will not go oo record- (Interruptions)®®
of you please take your seat.
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[Mr. Deputy Speaker)

like this in the House, the more such inci-

dents will happen outside.  Therefore, 1

::d ny‘ingl. let us have mmcr discipline
as was saying .. (Imlerruplions)

Mr. Bagri, please hold your pence.

As I was saying, there was a failare of
the police alsoin the sense that when the
murder of the two  kids have taken place,
the Police was found wanting. Even the
Prime Minister has said that. Yesterday
he nc:r.ﬁmi that pomition. 1 think the
Police should be more vigilant and I think
the government should tighten up the
Police addministration, [ could not mect
the stude nts of the Jesus & Mary College
who have come here because | was here.
1 could have met them, talked to them
and received their memorandum person-
ally. Mr. Sharad Yadav and Shri Harikesh
B ur alo met me.

Therefore, [ think it was a very unflortu-
nate incident that has taken place and all
of uys condemn what has happened 10
Mr. Vajpayee.

MATTERS UNDER RULF. 377==Contd.

{ix) REpoRTED PROSLEME OF RESETTLF-
weny oF DANDARARANYA axrFrazer—Comid.

PROF. SAMAR GUHA : 74} To st
up s Special Cell in the Rehabilitation
D :partment for tackling the problems of
the resettlement and rehabilitation of the
refugees with humanitarian owlock and
necesary initiative. . . (Inperruptions).

MR. DEPUTY SPEAKER : Mr.
Ugrasen, if you want to go out, ‘pleasw
& out. But don't create disturbances ‘in

PROF. SAMAR GUHA : 3} Toallow
Shri Pannalal Das Gupta, a well-known
revolutionary and presently a repnted
social worker, giving him all necossary
amistance and authority, to help the re-
fugees in their sk of adequate rconomic,
social and cultural rehabilitation.

{6) To take effective measures with the
help of social organisations for bringing
about social, culiural and economic
integration between the loral iribals and
the refugee Harijans in the Dundakaranys
aress.

{7} To take steps for imparting educa-
tion 1o the refugees thr their mother
tongue and creating facilities for dervelop-
ment of their social mad cultural rehabilita-
tion pussible.

8) To enlist the Harjjan refugees of
D:nnjlammya as Scheduled Castes so

Press Council Bill 6o

that the refugees Harijan youths can avai
special employment opportumities enti
to the Harijan communities.

(4) To take steps for giving the
refugees  agricult facilities also
to sct up units for developing soall scale
indutries for economic rchabiliwation of
the Dandakaranya refugees.

{10) ‘To send & teum of the Members of
Parliament to the Dandakaranya arcas to
rusure them of the sympathy asmistance
of the Government and the Parlisment so
that a paychological climate for thei
proper rehabilitation may be created.

I hupe that the Rehahditation Ministry
will respound 10 three suggestions o as o
remuve growing worrics in the minds of
many about the future of tie Dasdakarnya
refugees.

PRESS COUNCIL BILLamConid.
13 10 hre.

MR. DEPUTY SPEAKER : Now, we
will-take up further  Glauwse-by-Claus
consideration of the Presa Council Bill.

A T wTomw (et ):
¥ STE A QF fader g ohfed
980 wradr ww fagry aw ¥ v T
@1 37 % forgT 3 & famdt & fag
e g GO WA ek W R, O
wracn aft fam a qoh o
e {1 ATEET wred e
dw #AR% wg §1 ug Ofew §
™ %1 Wv W) ¥ Fifag ) (ereww)

MR, DEPUTY-SPEAKER @ You will
please write to the Minister conc N
Now, wr shall ke up the Glauseby-
Clawse consideration of the Bill,

13 9% hrs,
[Ssms N. K. SHRIWALKAR==in ths Chab)

SHRI VASANT SATHE (Akola) !
M«ﬂnt.lmlmhﬁuhm
noucr that for the last foue days I
w“nﬁmwmnmmiﬂ
rtl.tig o the ExeChief Miniater,

Zail Singh. )

®Not recored,
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MR. CHAIRMAN : Mr. Sathe, I am
sorry that has not been allowed.

SHRI VASANT SATHE : 1 would
request you to make a note of it and allow
me at least tomorrow.

MR, CHAIRMAN : Tomorrow there is
no session.

SHRI VASANT SATHE : Rindly
allow me to~day becausc it is a very serious
matter. You kindly exercise  your
discretion in this regard.

MR.CHAIRMAN : I have waken up
gi';l Clawse by Clawse consideration of this

SHRI VASANT SATHE : Whichever
time you allow, you may allow me to
raise that. This is a serious matter,
I have been requesting for the same for
the whole week.We want to do it in a
disciplined way; You may not allow, That
means every t rm wr shall have to shont,

MR. CHAIRMAN : Please do not dn
l;al. I am sorry. 1 hope you won't do
that.

SHRI VASANT SATHE : Kindly
consicler this.  Allow me any time during
the course of the day.

MR. CHAIRMAN : We shall see
(Ingerruptigns). **]

AMr, CHAIRMAN : I donot want ynu
o say that. It wom't go on record.
Soms procedurs has to be followed.
What vou said cannot go on record.

Now wr take up clause 5. Those who
want in pres the amsndm-nts. [ shall
rall one by one.

SHRI B K. NAIR (Mavelikara)
Abaat clanee 5 . ..

MR. CHAIRMAN : That s is
mer. Amradments were moved,  They
were duly comsidered. Now [ am taking
the votr on them. Before that [ want m
kuuw whether they wani to press their
amendments. T shall take up amend-
mrnts Nos. 1+ and 2 _moved by Shd
Bhausaheb Thorat. Heianot here, |
shall put them to the vote

Ammdmonts Not. 1 and 2 were put and
negatioed.
SHRI A. K. ROY glﬂnmbad) : Has
the Minister replied

MR. CHAIRMAN : That is wlry 1
say. If the House agrees, inatcad
putting to vote cach and every lmendmmt
of cach individual, T shall say whether
anyone wants to press his amendment
as otherwise, I have to put them together
to the vote.

SHRI A. K. ROY : But, [ want to prem
my amecndments,

MR. CHAIRMAN : But, do you want
to press cach one of thein separately ?

SHRI A. K. ROY : | want to press my
amendments separately.

MR. CHAIRMAN : [ shall see. First
I take up Amendment No. 45 moved
by Shri Laxmi Narain Naik.

SHRI LAXMI NARAIN NAYAK :
I want to withdraw it.

Amendment No. 45 1as, by leape, ewithdraen.

MR. CHAIRMAN : Now I come to
Amendment Nos. 60 to 77 moved by
Shri A. K. Roy. Do you want to pres
all amendments ?

SHRI A. K. ROY : 1 want to press my
amendments.

MR. CHAIRMAN : If you want
division you choose one out of them.
Then you ran claim division.

SHRI A. K. ROY : All the amendments
are connerted with each other. If you
;‘palrllc onc and take others the link will

» loat.

MR. CHAIRMAN : Division can be
had only one by onc. You chomse only
one.

SHRI A, K. ROY : | want 1o press my
amendment No, 76 for division,

MR. CHAIRMAN : All right. I am
nuw putting your amendment No. 76 to
votr.

The question is :

‘Page 3—
Ser lines 27 o 38 substitufem—
"(4) lk-l'nrr making any nomination
thairman under sub-section
(uj the members of the Council
shall be clected by secret ballot
as per the provisions laid down in
subescction (3) under the supervi-
sion of the Itrtmn Commission
in accordance with the existing
law.” * (76)
The Lok Sabka divided.

" weNot recorded,
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Divisien Ne, g3] [zpaz s,
Dhara, Shri Sushil Kumar
AYES Digvijoy Narain Singh, Shri

Badri Narayan, Shri A. R.
Basu, Shri Dhirendranath
Bhakta, Shri Manoranjan
Chandra Shekhar, Shri
Kadam, Shri B. P,
Kamble, Shri B. C.
Krishnan, Shri G. Y.
Nair, Shri B. K.

Patil, Shri D. B.

Patil, Shri 8. B.
Rachaiah, Shri B,
Reddy, Shri 8. R.
Shankar Dev, Shri
Thorat, Shri Bhausaheb

NOES

Ahmed, Shri Halimuddin
Ahuja, Shri Subhash

Alhaj, Shri M. A. Hannan
Amin, Prof. R. K.
Ankincedu Prmsada Rao, Shri
Arif Beg, Shri

Balbir Singh, Chowdhry
Baldev Prakash, Dr,
Barakataki, Shritnati Renuka Devi
Basappa, Shri Kondajji
Berwa, Shri Ram Kanwar
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Bhattacharys, Shri Dinen
Birendra Prasad, Shri

Brahm Perkash, Chaudhury
Brij Raj Singh, Shri
Chakravarty, Prof, Dilip

Chauhan, Shri Nawab Singh
Chunder, Dr, Pratap Chandra
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Rsj Krishna
Deshmukh, Shri Nanaji

Dutt, Shri Asoke Krishna
Fernandes, Shri George
Gaoga Bhakt Singh, Sari
Ganga Singh, Shri

Gopal, Shri K.
Harkesh Bahadur, Shri
Hazari, Shri Ram Sewak
Hecra Bhai, Shri
Jain, Shri Kalyan

Jain, Shri Nirmal Chandra
Juiswal, Shri Anant Ram
Kachwai, Shri Hukam Chand
Kailash Prakash, Shri
Kapoar, Shri L. L.

Kasar, Shri Amrut

Khalsa, Shri Basant Singh
Khan, Shri Muhd. Shamaul Hasan
Kishare Lal, Shri
Kotrashetti, Shri A, K.
Kurerl, Shri Jwala Prasad
Kureel, Shri R, L.
Kushwsha, Shri Ram Naresh
Mahishi, Dr, Sarajini
Malhotra, Shri Vijay Kumar
Mallick, Shri Rama Chandra
Mandal, Shr; B. P.

Mathur, She Jagdih Prasad
Mhalgi, Shri R. K.

Miri, Shri Govind Ram
Mishra, Shri Shyamnandan
Mondal, Dr. Bijoy

Murmu, Father Anthony
Nahata, Shri Amrit

Nathu Singh, Shri

Nayak, Shri Laxmi Narain
Onkar Siogh, Shri

Ornon, Shri Lalu

Pandey, Shri Ambika Prasad
Pandeya, Dr. Laxminarayan
Parmate, Shri Dalpat Singh
Parmaj Lal, Shri

Parmar, Shri Natwarlal B,
Paswan, Shri Ram Vilaa
Patel, Shri Dharmasinhbhai
Patidar, Shri Rameshwar
Patil, 8hri 8, D,

#Wrongly voted for AYES,
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Pamaik, Shri Biju
Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Raghavendra Singh, Shri
Raghavji, Shri

Raghbir Singh, Shri
Rahi, Shri Ram Lal

Rai, Shri Shiv Ram

Raj Keshar Singh, Shri
Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Kishan, Shri

Ram Murti, Shri
Ramapati Singh, Shii
Ramji Singh, Dr,

Ranjit Singh, Shri

Rao, Shrimagi B. Radhabai Anzn la

Rao, Shri M, Satyanarayan
Rao, Shri Rajr Vishveshvar
Rathor, Dr. Bhagwan Dass
Rodngues, Shri Rudnlph
Saini, Shri Manohar Lal
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Shaiza, Shrimati Rano M,
Sharma, Shri Rajendra Kumar
Shastri, Shri Ram Dhari
Shastri, Shei Y. P,

Shiv Sampati Ram, Shri
Shrikrithna Singh, Shri
Shukla, Shri Chimanbhai H.
Sinha, Shri Purnanaravan
Somani, Shri Roop Lal
Somani, Shri 8. S,
Snkhendra Singh, Shri

Swatantra, Shri Jagannath Prasad

Tan Singh, Shri

Trj Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tohra, Shri G, 8.

Tripathi, Shri Ram Prakash
Tyagi, Shri Om Prakash
Ugrasen, Shri

Varma, Shri Ravindra;
Venkatasubaish, Shri P,
Verma, Shri Hargovind
Verma, Shri R. L. P,

Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Sharad

Yadava, Shri Roop Nath Singh
Yuvraj, Shii

MR, CHAIRMAN : Subject tocorrec-
tion, the result® of the division is: Ayes
l‘tci!.:\-m 126, The amendment is nega-
t

The motion was negatived.
X

MR. CHAIRMAN'Y. 1 now put amend-
ments Nos, Go to 74/ and amendment

No. 77 of Shri A. K. to the vote of the
House,

Amendmunis Nos. 60 to 75 end 77 were
Pt and wegatiged.

MR. CHATRMAN : Now we rome 1o
amrndment Noa, g and go, in the name A
Shri Ajitsinh Dabhi,

SHRI AJNITSINH DABHI : T seck
leave of the Houw to  withdraw mv
amrndments Nes, Gy and go.

MR, CHATRMAN: Dom he have
leave of thie House to withdraw these
amendments ?

SOME HON. MEMBERS : Yes.

Amendments Nos, 8Ba and go wvre, by fecor,
withdrawn,

MR. CHAIRMAN : Amendment No.
103. Shri Banatwalla. Can T put it
to voice vote ?

SHRI G. M. BANATWALLA : You
may put it to voice vote. | want division
only on my amendment No, 149.

MR. CHAIRMAN : Al right, I
now put amendment No. tog of Shri
Ranatwalla 1o the vote of the House,

Amendment No. 103, tas put and ngalfnd.

MR. CHATRMAN : Amendment
Nbo. 109, Mr. Kamble,

#The (ollowing Members also recarded thelr votes —
AYES : Sarvashri A.K.Royand P, A, Sangma,

w504 LS—3,

unath Singh Verms, Yashwant Borole,
ayat Ali and Chandra Shekhar,
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SHRI B. C. KAMBLE : 1seck lcave of
the House to withdraw my amendment
No. 09,

MR. CHAIRMAN : Does he have the
leave of the Housr to withdraw his amend-
ment No, 109 ?

SOME HON. MEMBERS : Yes

Amendment No, 100 was, by lawe, with-
drawn.

MR. CHAIRMAN : Now, I will put
the Amendment Nos. 131 to 145 of Shri
K. A. Rajan o the vote of the House,

Amendments Nov. 1410 to 135 were  pul
and nepatived,

MR. CHAIRMAN . Now, [ will take
up amrndment No, 117 of Mr, Yashwane
Borole,

SHRI YASHWANT HOROLE : Sir,
1 am noat pressing for jt, 1 srek frave of
the Howe to withdraw my amendment,

MR. CHAIRMAN : Dows he have lave
of the House to withilraw the amendment ?

SOME HON., MEMBERS : Yn.

Amundment No. 117 war, by leaps with-
dragon.

MR. CHAIRMAN : Now, Amend-
ment New. 149 and 150 are in the name of
Mr. G. M. Banarwalla.

SHRI C. M. BANATWAILLA
Am;lcllllﬂll No. :5::{ ia coﬂnq-mml.
But I press my ameadment No. 149 Ffor
division, =

AN HON. MEMBER : It ix no use,

SHRI G. M. BANATWALLA : You
don't know what the Amendment js ?
Mr. Chairman, pleasw read out mv amend-
ment before it is put to vaee,

MR. GHATRMAN : 1 shall now put
amendment No, 149 maved by Shri (i,
M. Banatwalla to the vote of the House,

‘The question is :
“Toge 3~

after line 17, ingerd—
“Provided also that in case pomina-
tions under clause (a) and clause
(b) do not include any member
any one or more of the
the

meationed in
Schedule of the Constitu.
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tion, such  additional number
shall be nominated so as to secure
members from all such lan-
guages.” ' (149).

The Lok Sabha Divied :

Division No. 36.]
AYES

Avari, Shri Gev M.
Banatwalla, Shri (G, M.
Bhakta, Shri Manuranjan
Chettri, Shri K. B,

Dro, Shri P. K.

Desui, Shri Dajiba
Hande, Shri V', (5.
Kisku, Shri Jadunath
Kodiyan, Shey P. K.
Rolur, Shri Rajshrkhar
Krishnan, Shry ;. ¥,
Murugaiyan, Shri 8, G.
Naik, Shri 8, H,

Nair, Shn B. K.

Paul, Shri D. B.

Patil, Shri Vipykumar N,
Sangina, Shri ', A,
Thorat, Shri Bhawaheb
Tirkey, Shes Pita

(1592 hre,

NOES

Ahmed, Shri Halimnuddin
Ahuja, Shri Subhash

Athaj, Shri M. A. Hannan
Amin, Prof. R. K.

Arif Beg, Shri

Bal, Shri Pradvauana

Balbir Singh, Chowdhry
Basappa, Shri Kondajji
Bhanwar, Shri Bhagirath
Bharat Bhushan, Shri
Birendra Prasad, Shri
Borole, Shri Yashwant
Brahm Perkash, Chaudbury
Brij Raj Singh, Shri
Chakravarty, Prof. Dilip
Chandan Singh, Shri
Chandra Shekhar, Shri
Chaturbbag, Shri
Chaudhary, Shri Motibhai R.
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Chauhan, Shri Nawab Singh
Chavda, Shri K.5.
Chikkalingiah, Shri K.
Chowhan, Shri Bharat Singh
Chunder, Dr, Pratap Chandra
Danwe, Shri Pundalik Hari
Dasgupta, Shri K. N.

Dave, Shri Anant

Dawn, Shri Raj Krishna
Deshmukh, Shri Nanaji
Deshmukh, Shri Ram Prasad
Digvijoy Narain Singh, Shri
Dutt, Shri Asoke Krishna
Fernandes, Shri George
Ganga Rhakt Singh, Shri
Ganga Singh, Shri

. Godara, Ch. Hari Ram Makkasar

Guha, Prof. Samar

Harikesh Bahadur, Shri
Heera Bhai, Shri

Jain, Shri Nirmal Chandra
Kachwai, Shri Hukaru Chand

Kailash Prakash. Shri

Kapoor, Shri L. L.

Khalsa, Sri Dasant Saigh

Kishore Lal, Shri

Krishan Kant, Shri

Kureel, Shri Jwala Prasad

Kushawaha, Shri Ram Naresh
* Malhotra, Shri Vijay Kumar

Malik, Shri Mukhtiar Singh

Mallick, Shri Rama Chandra

Mandal, Shri B. P.

Mankar, Shri Laxman Rao

Mathur, Shri Jagdish Prasad

Mohd. Hayat Ali, Shri

Mondal, Dr. Bijoy

Murmu, Father Anthony

Nahata, Shri Amrit
Nathu Singh, Shri

Nathuni Ram, Shri
Nayak, Shri Laxmi Narain

Omnkar Singh, Shri

Oraon, Shri Lalu

Pandcy, Shri Ambika Prasad
'rmdrya. Dr. Laxminarayan

Paraste, Shri Dalpat Singh
Parraai Lal, Shei

Parmar, Shri Natwarial B,
Paswan, Shri Ram Vilas
Patel, Shri Dharmasinbhai
Pate], Shri Mectha Lal
Patidar, Shri Rameshwar
Patil, Shri §. D.

Patnaik, Shri B ju
Patwary, Shri H, L.
Pertin, Shri Bakin

Phirangi Prasad, Shri
Pipil, Shri Mohan Lal
Pradhan, Shri Gananath
Pradhan, Shri Pabitra Mohan
Raghavendra Singh, Shri
Raghavji, Shni

Raghbir Singh, Shri

Rai, Shri Gauri Shankar
Rai, Shri Narmada Prasad
Rai, Shri Shiv Ram
Rakesh, Shri R. N.

Ram, Shri R. D.

Ram Charan, Shri

Ram Gopal Singh, Chaudhury
Ram Kinkar, Shri

Ram Murti, Shri
Ramapati Singh, Shri
Ramdas Singh, Shri

Ramji Singh, Dr.

Ranjit Singh, Shri

Rao, Shri Raje Vishveshvar
Rodrigues, Shri Rudolph
Sai, Shri Larang

Saini, Shri Manchar Lal
Satapathy, Shri Devendra
Satya Deo Singh, Shri
Sharma, Shri Rajendra Kumar
Shastri, Shri Bhanu Kumar
Shastri, Shri Ram Dhari
Shastri, Shri Y. P.

Shiv Sampati Ram, Shri
Shrikrishna Singh, Shri
Shukla, Shri Chimanbhai H.
Singh, Dr. B. N.

Sinha, Shri Purnanarayan
Somani, Shri S. S.

Suman, Shri Surendra Jha

Swatantra, Shri Jagannath Prasad -

Tan Singh, Shri

70
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Tej Pratap Singh, Shri
Thakur, Shri Aghan Singh
Tiwary, Shri Madan

Tiwary, Shri Ramanand
Tohra, Shri G. §.

Tripathi, Shri Ram Prakash
Tyagi, Shri Oni Prakash
Ugreasen, Shri

Varma, Shri Ravindra

Vermna, Shri R. L. P.

Verma, Shri Raghunath Singh
Verma, Shri Suk!ideo Prasad
Yadav, Shri Gyaneshwar Prasad
Yadav, Shri Sharad

Yadav, Shri Vinavak Prasad
Yadava, Shri Roup Nath Singh
Yuvraj, Shri

MR. CHAIRMAN : Subject to cor.
rection, the result® of the division is :
Ayes 19; Noes 1132

The motion was negatived.

MR. CHAIRMAN : 1 shall now put
all tls: mim; amendments
oB, and 150 to Clause 5 to the
woAr ni' th: House,

Amendments Nos. 98, 120 and 150 were
put and megatived.

MR. CHAIRMAN : The question is:
“*That lChme 4 stand pert of the
Bill,”

The motion was adopted.
Clause » ivas added to the Bill.

Clanse 6—(Term of office amd retirament
of membery)

SHRI A. K. ROY: I beg o
mOvE

Page 4, line 6,—

Jor “‘nominated”’
(78)

Page 4. line 24,—

Jor "?u;nimtim"nim “clection”
79

substilute “elected™
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Page 4. line o5,—
Jor “‘nominated"” substitule “elected™.
(Bo)

Page 4, lines g5 and 26,—

for “nominated" substitute
B}

“Helected'™

Page 4. line 28,—

for “re-nomination’ swbstitate  *‘re-
election™ (8a)
MR. CHAIRMAN : 1 shall now put

amendments No. 78 to 82 to the vote of
the House, together.

The Amendments Noa. 78 to Ba were put
and nagatimed.

MR. CHAIRMAN : Now the yues-
LL I

“That rlause 6  stand part of the
{11 Pl
The mation was adepied,
Clause G war added o the Bill.
Clause 7 roas adied fo the Bill.

Clause 8— Commiliees af the
Counetl)

MR. CHAIRMAN : Now clawe 8.
Mr. Vavalar Ravi is not here Mr. Nair,
are you moving ?

SHRI H. K. NAIR :
to move

Page 4, Jinc 4o~

Jor “such Commitieey” mbshiiuls—

#Exrcutive Committee and such other
Committees™  /og)

Page 4,
after line 43. inseri-~

Yeu, Siv. 1

(1A} The  Executive Commuittee
shall consist of seven members

Fb referred
{x), (b}, (4) wnd (¢) in

nub-
mim(;}d‘mhn " (gq

*The following Members also recorded thelr wvotes :

AYES : Shri A. K. Ror

NOES : Sarvashrl Chand Ram,
nmmmar;d Dr,

Bega Ram Chauhan, Roep Lal Somas
Des  Rathor,
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MR. CHAIRMAN : Mr. Borole, are
you moving ?

SHRI YASHWANT BOR(ILE: Yes,
8ir. 1 beg to move :

Page 5, line 3,—
add at the end—

‘, but not excerding ome-third of
of the gth of the Committve.”
(138)

SHRI B. K. NAIR : [ want to speak
on my amendiment, Sir,

MR. CHAIRMAN : For just one

minute.

SHRI B. K. NAIR : The Council
as now | d, consists of 20 members.
And it wi h-ve many obligations also.

w1 sugrrst that 29 is 100 unwirldy a number,
for the effective  functioning of a haody
I‘ke thit  The Bill also provides for suit-
able committres 10 be  appoinwed.
am making a definite suggestion, ciz. that
among thoss cummittees, the primary
position may be given to the functioning
of an Executive Committer, which may
be able to discharge  day-to-dav func-
tions, 1 also suggest that the Council
may also include a vice-chairman. You
have got a chairman. You can alw have
& viee-chairman who will act in his place
and also preside  over the  mectings
when the chairman is absent.  Aud the
executive committre may also b~ appoint-
ed. ‘That is my suggestion. Along with
this, I have given some more details ;

“The Fxecutive Commitier shall
consist of scven members and
shall inchude onc member at
least from cach of the categories
referred to in sub-clauses (a),
{b). Jd} and (r‘n iﬂ sub-section

section 5.

1 am abio suggesting the constitution
of the Committee. 1 think the Minister
will not object to it, becawe they have
already provided for the committees to be
appointed. Why not have an exccutive
committee ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
1. K. ADVANI) : The Council itself
s not a large body. It is & body of only
go. So. to have a small executive
cmlner from out of that, would not

and would not be frasible.

m\v&m all the pn.lrﬂe pclmw
eonndem!

b‘l‘ lhtSe-
lu:tcwwﬁmndmhumm to this

mdmhn 1 thing, it is not pomible for me
to accept it

74

So far as the commitiees are concerned,
they arc there. They can be there for

specific purposes. The exccutive  com-
znu is mhhg which  substitutes

which Id not be the
proper thing, in matters of general na-
ture. I can a small

Treﬁtwd to a amall commitiee, for
small papers or for a small paper. [
can undcrstand that, or a specific ease
being referred to a commitiee of 3. That
power it already has. And to have a
small body with a permanent say, and on
a pcmnnmt statutory level, would not

pmrlﬂ Otherwise the fact is that the
Council bas the authority to cons-
titute committees. If, in  pursuance of
that authority, it wants to st up a :mall
committee, it can always be done.

SHRIB. K. NAIR : How frequently
does this Council meet 7  Does it meet
once in three months or six months ?

SHRI L. K. ADVANI : As ofien as
it is possible.

SHRI B. K. NAIR : Why should
they not meet as frequently as is necesary ?
They may not meet so frequently.

MR.CHAIRMAN :  Arc you satisfied
with the reply of the hon. Minisker ?

Do you want to withdraw your amend-
ment ?

SHR1 B.K. NAIR : [ am not pres-
ing it.

MR. CHAIRMAN : Isit the pleasure
of the House that Mr. Nair be allowed
to withdraw his amendments ? .

SEVERAIL HON. MEMBERS : Yes.

Amendmenis Nos. gg and gy were,

loave, uﬂld?sun >

MR. CHAIRMAN : Mr. Borole, are
you presing your amendment ?

SHRI YASHWANT BOROLE : I am
not presing my amendment,

MR. CHAIRMAN : Is it u:e p}me
of the House that Mr. lard:
to withdraw his amendment ?

SEVERAL HON. MEMBERS : Yes.

Amendment No. 138 was, by leave, with-
drawm.

MR.CHAIRMAN : The question is :
*“That clause 8 stand part of the Bill."
The motion was adepled.
Clause 8 was added to the Bill,
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MR. CHAIRMAN : As faras clause
g s concerned, Mr. Vayalar Ravi has
mhhmmdmnu; be is not here,

is no amendment to clauwse 10,
There is one amendment No. 54 by Shri
Unnikrishnan. He is 'also not here.
There is no amendment to clause 12. So
I shall put clauses g to 12 to the vote of
the House. Tne question is :

N “‘l‘hentiﬁlal}mugmm:mdputonhe

The motion was adopied.
Clauses 9 to 12 were added to the Bill.
Qlamse 3. (Objects and functions of the

Council.)

MR. CHAIRMAN : Mr. Raj Krishna

Dawn, arc you moving your amendments ?

SHRI RAJ KRISHNA DAWN : No,
MR¢ CHAIRMAN M. Vinayak Prasad

Yadav, are vou m sving your amendment ?

SHRI VINAYAK PRASAD YADAV 1
I am nut moving my amendment.

SHRI DHIRENDRANATH BASU 1
I beg to move :
Page 5, line 30,—
ver ''and news agencies in India”
substitue—
:][ouml,h. advertising agencies and
| news agencies in India™. (s)
Page 5, line 32,—
after “'functions, "' insertes
“and such other functions as the
Council may deem necessary for

improving standards of news.

_ :ia"pﬁu.[.‘;oumah and all news agen-

SHRI QHITTA BASU: [ beg to move:
Page 6,—~

gfter line 30, inserte—
“{ii) to keep under continuous re-

view and to concern iteelf with any
development which aflects or is

likely to affect the freedom ’of the
Pres." (17)
SHRI AMRUT KASAR : I beg to
move :
Page 3, line 29,
after “Press” inserp—m

“‘from Government and private sutho-
rities and individuals™ {41)
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"ll‘ 5=
qfter line 34, inserp—
“(aa) to hold inquiries in the unila-

teral cancellation of accreditation
by the Government."(42)

SHRI A. K. ROY 1 I beg to move :
Page 6, lines 16 to 1Bmm

Sfor “including those brought out
by any embassy or other
tative in [ndia of a foreign State™.
subs it pe—

“and any other foreign publications,’
(83).

Page 6, line 27—

add at the end=—

“except for the cases of victimisation,

retrenchiment, disinsal where  the
inion  of the Council would be

binding on the parties” (84,

Page 6, line jo.=—

add at thr rogle—
“and o plan for its diffusion with
a viable objertive of ultimate scial
ownershup' g

SHRI B. K. NAIR 1 | heg to move
Page 5—
omt lines 35 and 16, {0y

Page 6, line all,-
Jor “eoncern itself with”  substitute—

vadopt effrctive measures 10 curb
and counteract™ (95).

SHRI G.N. BANATWALLA 1 1 beg
to move :

Pagr 6,—
Jor lines 41 to 93, sbsbitube—

“{j)} to undertake such studies and
to express its upinion in regard to
any such matter as the Council
may derm fit or as may be refeered
to it by the Gentral Government'

(105)

SHRI C. K. CHANDRAPPAN ¢ I beg
to move :

Page 6,—
afier line 27, innerie—

“(hh) to study and make recom-
mendations to  the Government
about the pattern of ncwspaper
ownership and to recommend  how
the newspaper ownership can be
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diffused and delinked from the
monopoly industrial houses,

(hhh) mamdrlhepuﬂunrehm
to service

Icyul and make re-
g:-nmmd.uiom to the Government
for them better condi-

tions of work and lonking after
their welfare."{136)

SHRI B. K. NAIR 1 1 beg to move :
Page 6—
4fter line 35, insert—

“(1) to inclucate in jounralists a
spirit of eanquiry and strict ad-
herence to truth in  reporting
events and i tiality and ob-
jectivity in offering comments :

(m) to see that newspapers provide
uate coverage to events and
develop ts in tie National re-
coutruction activities and deve-
lopment projects :

(n) to focus full astention to all
ampects of life in rural areas.”

(g6)

MR. CHAIRMAN : Shall 1 put all
the amendments to vote tageuurr

SHRI DHIRENDRANATH BASU :
We want 10 speak a few words; [ will be
brief. The hon. Minister will certainly

with me thatthe poweniand functions

e Spocr o o Gl showd be 1o pov-
The t nc to pre-
serve freedom of the Press, to maintain and
improve the standards of newspapers,
news agnncies, television and radios and
all mass media. They should be
invested with such powers so that the
mmmmthe Press Council will be pre-
served hon. Minister has already
explained that he is very much for the
freedom of the pres; we also say 50; we
aleo say that there sh
my for the Press C rncil ; within the
view of the and functions the
Press all must be kept, namely,
ne-qﬁ'l. news agencies, televizion,
radio, all mas media should

am appeal-
to the hon. Minister to accept
uI:ndnem ny

SHRI CHITTA BASU : My amend-
ment relates to clause 13,

MR. CHAIRMAN : Speeches should
be made only if necessary. '

aid
3
g
]
E.

SHRI CHITTA mu : Clase 1

follows

definition of the Pres Council. But in
those ﬁmﬁm,theuulngue
has been mentioned here, there isno item
wherein there Is any indicstion which
the Press Council w:.tlpn-mre free-
dom of the press. Therefore, I
mtmnddthilumconhcﬁmcuwd
the Press Council, viz.,

“*To keep under continuous review and
to concern itself with any development
which affects or is likely to affect the
freedom of the Press."”

I think, the Minister should have no
ob;ulwu in accepting this because it is
the main object of the Bill and in the
functions he not mentioned in a very
explicit manner.

SHRI AMRUT KASAR / "anaji‘lm
My amendment has come actus
practical difficulties faced by newsnsnar
As asurance has already come from the
Minister. This amendment is moved not
toshow any distrust or that I distrust him,
but th- Minister or the portfulio may chan-
. Government may change. Be
caule ol' the liberal ideals of this Govern-
ment. the Government has asured of this
freedom, but the weapon in the hands of
most oi’thmr; ments is that of accredi-
tation by ch the press man gets a t
to go to any office and seck lllll':rw.\lﬂsh
They are able 1o attend the Asembly
E:mﬁ-dmu They are u.blehngmntn thn
cretariat because of the accredi
M::;l times tt: :ﬁmm'm hﬂlf-
AC itations NEWIPAPCT &S
ment. In order to umpf?me
suggested this amendment and 1 think
this amendment will be & protection to the
newspaper and it may be accepted.

SHR! A.K. ROY (Dhanbed) : This
Clause is the most importantone uhhng to
thr powers md functions of the Council.
1 have l.ll'fmllyI thur.he freedom of the

fmndom

tu!'k mdfmeéom e
and tau that 'ﬁ'eedmnotn y de-
mocratic tongue but also democratic lulh'
arcrequired.  'With these amendmen

tried to provide afew democratic tee b
the hon. Minister.

We have got an idea that controlled
press means only controlled by the Govern-
ment, But here 1 too read a few lines
from Pandit Jawahar Lal Nehru as have
been  written about the freedom of the
press :

“Freedom of the Press usually
non-interference of the Governmen

But there is such a thing u!nmimna.-

by the private interests. 1 am unable
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to understand how s small group re-
presants the freedom of the pres.’’

Not only that, T would like 10 draw your
attenti the R of the Indian

Federation of the Working Journalists. It
aays—

“Changing the ownership and manage-
ment of the press controlled by the big
industrial houses are  imperative and
should be an integral part of the other
han{:l in the socio-rcomomic order that
the offing in India. Working
Journalists do not believe in the pedes-
trian theory of the growth at any cost.™

We have got the affairs of Verghese. But
we merrily forgot the affair of Pran
Chopra who was the Editor of the States-
man and was sacked, as some of the  edito-
rials were s to be friendly with the
United ront (iovermmment. Similar
things happened with many other editory
also. ‘There is sub-clause (h) which says:

‘‘to promotea -r functional relation-
:h among nif classex'of perscns enaged

e praduction or publication of news-
p.pen or in news agencics.

Provided that nothing in this elause shall

?-c deemed to mﬁr ﬂlldlhf ‘mrﬁh.i:;
“ﬂﬂm ll! w irs tn w

the lnd. 3 Dlmr;’cwﬁrt 1947,

applisa”,

Heve [ would like to say that the Couneil’s
should be decisive in the case of victi-
ion of working § lists and edi-
tors. Whenever any editor will find himeelf
in difficulty itwill be referred to the Couneil
and the Council’ssayshould be bindingon
the management. 1If n{:m da not provide
these democratic tecth, the management
and ownrrswillnever care for the Council’s

apiniom.

Sub-clause (i) says* ‘1o concern itself with

ts as such  ermoentration of or

other u-pecu of ownership.” This is only
a negative part. What is lhl' positive as-
pect of the Council ? "lhe tive gutlook
ofthe Councilshould be,as 1 havr suggested,
“‘to plan for its diffusion with a viable
IE”w of ultimate social ownership''.
] working journa-
ists' cooperative to rum a newmpaper,
“This has already bren started in one or
two cases in Indls and ity in operating in
some outside alwm, 1 want that
the objective should be preciwly put.
That why [ have maid that the

awnership must be incorporal
il Instead of adopting this kind of
positive mﬁ the Minfster lmputin
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luhehule (a)", to undertske
liﬂl'm‘llncw’mm'h'
ﬂlll{{ I-ly...... wenee” £te, This wil
Council will wad
ofﬂw'lawh M It
lmhl xnd it sounds vulgar, tis
whylhvcuﬂhtmad rmuhh:nw
by mentoning pul tions brought out
by embmasies and other things. Thesr are
dYenih which m‘v “m ihrbywal::ir the Bill.

ou can el ] ““an

other foreign publication™. ng vri‘rl
serve your purpose and it:’;}!nﬂl md

three comstructive tioms and  in-
corporate them in the Bill.

PROF. DILIP CHAKRAVARTY « If

lhe hon melnbrr is referring to Mr, Pran

tto the United Front Gav-

tmment in West Bengal, it thould be

1967 or 106g and not 1968, beeause there

warno United Front Government in West
Bengal in 1068,

SHRIA.K. ROY : You resd what Mr,
Setalvad has wrilten.  ‘That does not in
any way affect the merit of what 1 have

proposed.
14.00 hre.

SHRI B.K. NAIR : In my virw, the
powers of the Council are inmiflu ient, 1
agree with Mr. Rov, that this is a Council
without teeth. It in a Council without
any bomes or even spine. As at nt

contemplated, it- willbe an tive
body and it would not be able to do sny-
thing to mfeguard the freedom of the
Providing for “""J.:.‘;":"..‘.:'.Ei.‘?.‘:.m
avery
tation of the

represen
they contribute to the freedom of
press?

'y ome
head Hke a ton of bricks , but what about
six grotlemen who may be tampering with



$r

the freedom of the ? Nothing is
”" The otitor -

provided here may be hauled
the journalist be reprimanded,
everythi can u:""«lm :ﬁhmn them,

ing

but what about these six gontlemen who

mﬁmn’mthe(:mmdlwiunhzirm

of mony ? Wfor inst

them. Init that they will not

<ommit say offcoce? Al the time they
offences.

are commi

I am suggeating that the reference to the
code of conduct be deleted by omitting
tines 35 and 36 in page 5.

Secoudly, much has beeu said about the
funetions of the press, but what about
theirsorial obligations *  Thatisthe main
point that I want to stress.  They arc
confining their activities and circulation
only to tﬁr cities. They donot go to the
countryside, they donot care for the
Harijans and backward clases. Everyday
something is h;min.g to the Harijans,
but how docsthe ijan come in the news-
papers?  He cones in only as & eriminal,
8 a victim of ashooting m‘; firing, nothing

. Thefact thatheishavinga pesceful
life in the countryside, ixcontributing 10 the
building up of the nation and the part he
plays in the cconomy of the country are
never given in the newspapers of thr
country, Maintenance of professional
standards. integrity ete., are all right and
very nectwary. but it is necomary 1o in-
culeate in journalius g spirit  of enquiry
and sirict_adherence (o truth in reporting
events and impartiality and objectivity in
offrrimg  comments, Thes things are
larking now. We have alwo to see that

Papers provide adequate coverage to
events and developments in the national
reconsruction activities and development
projects, and further that they focus full
attention to all aspeets of life in the rural
aress. My amendmenits sek to provide
for thewe things.

SHRI G.M. BANATWALLA (Ponn-
ani) : Clawse 13(2)(b) provides for a code
of conduct for newspapers, news agencies
and journalists. 1 submit thatthefreedom
of the pre<ais a very delicate and sensitive
thing. A handfol of people should not be
allowed 1o impose their views on such a
delicate  and semuitive things. I have
therefire  moved an amendment.

We must alio take note of the fact that
=4 many as threeatrong Minutes of Diment
nre a with respect to the Report
"Ehr "i"'w.:"'““ﬁé-rfe':.wne‘mia“
this stage, tot 1z ]
and to the august Howse to ﬂ“;ﬂ:.ll no

i in ae-mnfa u‘-d.meodmdu:l
which implies & code of discipline to be
adhered toby the prem.,

1 have moved a second amdnement
to clawse 13(2)(J) saying that the Pren
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Council can undertake such studies a8
may be entrusted to the Counciland exprem
its opinion on such matiersasmay berefer-
red to it by the Central Government. Sir,
there isno reason why the initiative of the
Press Council should be curbed and killed.
Letthe Press Council decide on any matter
which it may take up either on its own
initiative or refe to it by the Central
Government. Therefore, my amendment
provides that the Press Council should be
allowed to bave the initiative to expreas
such opinions on freedom and in depen-
dence of the press as it may deem fit. It
should also express its opinion on such
other matters as may be referred 1o it by
the Central Government in addition to the
matters taken up on its own initiative. 1
hope this amendment giving thr initiative
to the Press Council will be accepted by
this august House.

MR.CHAIRMAN : Iwant tomake one
observation. Because amendment No.
104 is the same as amendment No. g4, it
should not be considered as moved.

Now, Mr. Chandrappan may speak on
t No. 136,

SHRI C.K. CHANDRAPPAN : 1 do
not want to make a speech. 1 think the
Minister will accept my amendment.
That is the crux of the matter in deciding
whether the press is free.  So, 1 hope be
will accept it.

THE MINISTER OFINFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI ): Ithink most of the points rais-
ed were raised in the First Reading alagdn
and | had indicated that the Government
itself is conscious that freedom of the press
can be fully gurantee and ensured
only when the various constraints imposed

the present pattern of awnership are
so0 removed. But as 1 said then, the
Prem Council is not a body which can
complete this task. The Press Council has
to keep this in mind while adjudicating
while framing its approach, and to that
extent there is a provision in the Bill
already, But this is a matter which
essentially has to be dealt with, as 1 said,
by the Prem Commision. and the Pres
Commistion has W make its recommends-
tiona to the Government and the Govern.
ment on that basis will come to Parliament
again because thisis not & matter in which
this Prem Council can do very much.

Shri Banatwalla referred to the three
Notrs of Dimert. That too T had dealt
with while replying to the First Reading.
1 would like to state again that when
in 1965 this legislation was brought, the

Pres C i -‘m'l. TeC dation
that the Press Council should be m
to formulate a code of conduct was
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it, but the l?ishlion adopted did not say

the word “formulate” and the Council
reiterated this view. Itseated :

*“It is neither necessary nor desirable,
and not even feasible, to draw up a com-
prehensive code and that it would be
better and more useful to build up in
course of time a body of case law gathered
from the principles formulated in its
adjudications in the scveral concrete
cases  before 01",

‘That is why the term  "build up a code of
conduct” was wsed. The present Press
Council Bill also adheres to that. This
matter was discusmerd at length in the Select
Committee and the preponderancr of
opinion was in favour of retaining the
term ““to build up a code of conduet™.

Yet another point was made  here about
advertising agencies and radio and tele-
vision being brought within the purvirw of
this. So far as advertising  agrncies are
cuiscerned. | do  not think it would be
proper o bring them liere. But so far a8
radin and television are concrrned, | do
think that they are imnorant media of
communicationand, ina way, analogous
tothe press.  Sa, when we thinkin  terins of
El.'anting autonomy to these media, we will

ve to provide asuitable machinery and
mechanism which keeps track  of their
conduct  also.

Shri Chitta Basu har moved some
amendmient, Lot [ would like  to point out
that the Bill, as it is claborats more
effectively what he has sought o achieve.
For instance, one of the functions that he
has suggested, in Amendment No. 17, is :

“to keep under  continuous review and
to concern itself with any development
which affects or is likely to affect the
freedom  of the press™.

Sub-clause () of clause 13 reads :

“The objects of the Council shall Ix to
preserve the freedom of the  Press and to
maintain and improve the standarda of
newspapers and news agencicsin India™.

Not only that, it goes on  to elaborate the
functions of the Council in this regard, by
saying :

“to ensure on the part of newspapers,

news agencies and journalists, the main-

tenance of high standards of public taste

and foster & duc sense of both the rights

and responsibilities of citizenship”.
Thenitsays :

“to encourage the growth of a sense of
responsibility and public service......".
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He was saying something about public
accountability. I thinkallthese provisions
can be worded differently, and I do not
lispute that if a draftarnan like Shri Chitea
Basu had been with us, he might have
framed it still better; I do not know. But,
asitis, itisvery comprehensive and it deals
with the various aspects and various di-
mensions of this particular matter.

In fact, in the Select Commitice itself
many Members felt that provisions like
these should be cut down to the minimum
uiherwise, very oftsn these provisions
read like pious platitudes. It will
certainly not be the object of  this House to
indulgein any pious platitude. We would
like every provision to be very specific
so that it would contribute to greater
effrctiveness of the Council. [ would,
therefore, plead with all the members
to look at claus~ 13 in its torality, because
all the points that they have broadly
mentioned arc therr.  So, if he kindly
withdraws the anendments, it would be
still better.  Otherwise, 1 would appeal
to thr House to reject them.

SHRI CHITTA BASU : I do not want
to press my amendments and 1 am willing
to withdeaw themm. Your argument has
been that all these points have been
included. You may or may not accept
my amendment, bul my point is that i’
is not included, particularly in view of
the fact that in sub-clause (i) . . .

SHRI L. K. ADVANI : Exactly the
word you have used is there.

SHRI CHITTA BASU : . You have
mentioned :

“to concern itselll with developments
such a8 concentration of or other
aspects of ownership of news-
papers and news agencies which
may affect the independence of
the Prem; “

This is one aspect of the independence
of the prem, the freedom of the press.  That
I agree. You have said that that aspect
of the problem can be fairly dealt with ina
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better way by the Press Council. 1 agree.
But to my ndthenmotbﬂdnmw
the freedom of the pres. You have
singled out thisone. But what about the
other threats ? Have you men
snything about them ?

SHRI L. K. ADVANI : What has
been raised by Shri Chitta Basu just now
was, in a different way, raised by Shri
Banatwalla, because he drew my attention
t sub-claise (j), which says :

*“to undertake such studies as may be

entrusted to the Council and to

ess its opinion in mgud to

wﬂ“ﬂﬂ' referred to it by the
Central Government.”

and he maid ““why not make the Council
on its own o something if it wants o "
1 can point  out that the subsequent sub-
clause (k) takes care of both what Shri
Chitta Basu would like the Press Council
to do as well as what Mr Banatwalla would
like the Council todo. [t does not con.
fine itself merely to  study, it gives it
comjplete residuary authority in its own
sphric 1 the  extent of subserving the
main objectives. It says :

“in du such other acts as may be
incidental or conducive to the
dischargr of the above functions.”

We van always obwerve that in all nu:h
legisdations. we alwavs empower and give
authority to the body, which is being
createdd under statute o do whatever
elsc is necessary and conducive so that sub-
clause (j) dortnot, in any  wav, restrict
the authority of the Council itself and it
only empowers the Government to do
somrthing and ask the Council to  under-
take a studv. For instaner, in this House,
somec Members may ask the Government

to have a matter studied by the Council,
thm the Government can, in view of sub-
vlause (j) ask the Council to do it.

SHRI B, K. NAIR : About social
responaibility, he said, it is all covered in
sub-clause (2). Thatis entirely a different
thing. 1 will say that the entire thing is
concerned with a sort of lower-middle
clam and upper-clam strata of socicty.
The countrymde is not touched. You
say that the Janata Party is committed
to the devel nt of coun

try-side. Wh

not you put fup:mibil-tyol'u-epupﬂ!
also?

MR. CHAIRMAN : That will do.

SHRI L. K. ADVANI : It covens
everything.

MR. CHAIRMAN : Mr. Dhirendra-
nath Basu, are you wlducl.n.mn; your
am~ ndment nos. § and

SHRI DHIRENDRANATH BASU :
Yes. I seck leave of the House to with-
draw my amendments.

Amendments Nos. 5 and 6 were, by leape,
withdraom.
MR. CHAIRMAN: Mr. Chitta Basu,

are you withdrawing your amendmen:
No. 17 ?

SHRICHITTA BASU : Since the hon.
Minister has assured that this aspect o
the problem would be the concern of th
Press Council, I seck leave of the House «
withdraw my amendment.

Amendment No. 17 was, by leave,
withdrazm .

MRCHAIRMAN : Mr, Amrit Kasar,

are you withdrawing your amendment
nos. 41 and 42 ?

SHRI AMRUT KASAR : Yes, sir.
I scek leave of the House to  withdraw
my amendments.

Amendments Nos. 41 and 42 were, by leave,
withdrain.
MR. CHAIRMAN : Mr Roy, are you

mmdrlwmg your amendment nos. 8g,
84 and B85 ?

SHRI A. K. ROY : No. I want to
make your job llrnp]e I want you to
put amendment nos. 83 and 84 to voice
vote and on amendment no. 85, I want
division,

MR. CHAIRMAN : lﬁ‘
nos. ngd&mowdby i A K
to the vote of the H

.

Amendments Nos. 83 and By woere put and
nepatived.

MR. CHAIRMAN : Now, T put
Amendment No. 85 to Clause 13 moved
bySh'tﬁ»K.waoﬂmmnl‘ﬂw

'1"hue who are in favour may sy,
Ave.

SHRI A. K. ROY : Aye. -

MR. CHAIRMAN : Those who are
against may say, No.

SEVERAL HON. MEMBERS : No.

MR. CHAIRMAN : The Noes. have
it ; the Nocs have it.

SHRI A. K. ROY : The Ayes have it.
MR. CHATRMAN : Let the I

be cleared. ...."l"helnhbm have
cleared.



Press Council Bill

[Mr. Chairman]
The question is :
Page 6, line go,—
add at the end—

“and to plan for it diffusion with
a viable objective of ultimate
social ownernship™ (85)."

The motion was negatived,

SHRI B. K. NAIR : I would like o
withdraw my Amendments Nos. 94 .93
and 96,

Amendments Nos. g4 o 9b were, by leave
withdraon .

MR. CHAIRMAN : 1 now put Amend-
ment No. 105 of Shri Banatwallu to the
vote of the

Amandment No. 105 was pul and negotived.

MR. CHAIRMAX : I now put Amerncl-
ment No. 126 of Shri Chandrappan to
the votr of the House.

Amendmmt No. 176 war pat and nepatived.
MR. CHAIRMAN : Now, the ques-
4 tion is :
“That Clause 14 stand part of the
mli"l
© The wation was adopted.
© Mrme 19 was added to Moo Bill.
ar® g Powr v cenwure}

SHRI DHIRENDRANATH BASU :
1 brg to move :

Page 6, line 47,

add a1 the end—

“hut in case of complaint of net of a
serious matter, the Council shall
also have the authocity to eon-

done the nr news
agency, the editor or tg: joarna.
list of such a complaint™. (7).

SHRI CHITTA BASU : 1 beg to
nove :

Page 6, line 40,—
after “misconduat™ inwrt—

“or that tpare heye hecn abridge-

wmm of. ok encroactimient

upon, or ﬂ-mcwilh the

v e ey W
' Government,” (38}
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Page 6, line -
qfter “concerned” insert—

‘*or any autherity including the
Government,” (in).

SHRI LAXMI NARAIN NAYAK
I brg to move :

Page 6, line 47,—
add at the end-.

“and in case the warnings are
ignored, the council may,
after giving three wamings,
recommend to the Govern-
ment closure of any newspaper

or news agency which will be
binding un the Government

(46,

SHRI A.K. ROY : | beg to muve ;

Pagr 6, linc 47,—

add at the end—

tor suggest some other mrasures

to the CGovernament and the
Government shall act accord.
ing to that'. (B6).

Page 7, line 5,

Sor “empower™  pabstitube 'idebar
87).

SHRIB. K. NAIR : [ beg to mowve :
Pag- 6, line 47,—
add al, the end—
“and, conmdered  necesary,
.Idl?pl entreme  deterrent

action against the offenden’
(a7).

SHRI YASHWANT BOROLE
beg to mave :

Page 6, line 48,

Jor “may" substitute *'shall" (140},
Page 6, line 50,

add at the end--

“except in case where the Council
on representation by aggricved
complainant decided to enter-
tain & complaint™. (141) .

SHR1L. K. ADVANT : Mr. Gh.irmn
do I have your permimion to
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the Howe? There is voting in the other
Howe. My colleague, Mr. Ravindra
Varma. will attend to this Bill.

MR. CHAIRMAN : Ye.

Now, I would requestthe hon. Members
to be brief and to the point.

M. Dhirendranath Basu.

SHRI DHIRENDRANATH BASU :
‘The hon. Minister for Parliamentary
Affairs and Labour and the hon. Minister
of Information and Broadeasting are
dynamic Ministers. To add 1o their
dymamism, [ want 1o add at the end of
page 6, line 47

“*but in case of complaint of not of
a senous matter, the Council shall also
have the authurtity (o condone  the
a*wipaper, nrws agency, the editor or
the journalist of such a complaint.”

If shesr powers are given to them, il this
awonomy is given 1o them, then the
editors or reporiers or news editors can
stheir viewsindependently and need
naot look to the Directors or Managers who
sometimes compel them to say what they
do not want tu report. ‘That is why 1
have requested through my amendment
foc 'hf-b'fd"i“" of these word.i-;:o that
mire liberty, more power, may mven
to the Prews Council ; they must have this
pawer Lo condone. By Ih'l"lhe individual
hip a poly h in
the prmrran be done away with. Those
can cnjoy the liberty. Freedom
of press should be a *must’, and the hon.
Minister in charge of the Bill, whilereplying
to the debate. has agreed to this. There-
fore, I would request him through you,
Sir, to accept this amendment,

SHRI CHITTA BASU {Bnrmtl.
Mr. Chairman, vou will kindly see this
clause 14. 1 also want to draw the
attentiva of the Minister to this clawse.
It deals with the powers to enquire. Now,
the power to enquire against whom?
Certain agencies, authoriti et or individuals.
[ read the clause :

"Where, on receipt of a complaint
madc to it or oshuv?';c, the Council
has reason to believe that & newspaper
or ncws agoacy has offended agains
the standards of Journalistic ethics or

blic taste or that an editor or & worki-
ing journslist has committed aay
profesional misconduct . . -

These are the subjects about which xa

iry can be instituted. 1 may be
m’edmu\r that the principal objective
of the Bill is to preserve the [recdom of

the Press. There is no provision, as you
will ind, to hold and enquiry any com-
ghint-nr otherwise as to whether there has
een any abridgement of the freedom of
Prem. This is the position. I want to
correctit. T want tosay that the principal
objective of the Bill being the preservation
of the freedom of the Press, the right to
enquire should also be extended if there is.
any instance of abridgement or encroach-
ment upon or interference with the free-
dom ofthe Press by any authorityincluding
rermment. Unless that is included,
think— 1 am sorry to make this comment
the wvery principal nbjective of the Bill
will not be fnlﬁlrrd.

So far as my amendment No. 19 is
congerned, it is sfier all consequential in
nature. Therefore, T do not want to
dilaic on it. 1 think thr hon. Minister
will give proper thought 1o this principal
point.

oft wwft wvoaw e (WqET):
awrfy g, Taw 14§ oy wwr
srgaT § 6 wwree e e at
apft wfge Afexr o sy afga
£ IWYA w2 str  wirfon
qATATT AqT Ferfwr W icds
qfeay wrr AW arx Yol T R
3w & a Wt dur f v G At
e et & A ferH Al W o
gt gt ey ¥ exaaar g
wifey w1 wanT s s e
w1 IRV vy & 91w ufoeg
IN AT 9@ FY AT e Jqradr
gar § fodrag aff o g, swre
g &7 amaw g won
o gk ag wr § feofory @
fm @ Yad S ovgeEr 9%
FATHIC 9N q9T  werwiC Ny %y
TETHN TR FTA T W i
o femfor vl S wesTeae oy
gt 1 ot IR w1 wwAw fex
w g ey | gl Qe feufn &

tg  sfory worre By fawifor we-
o ol woET I wrnl edt
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[ wERY AT TAE)
f& ogF SATAC IX W1 EWLRAT

oot wigy At AT Agdgw
it =arar wfgg

SHRI A. K. ROY (Dhanbad) : This
is another check, rather another tool I
want to add to the Bill. You knuw we
are all victims of ycllow journalism.
There are so many things happening of

neral public importance and social
gporlancc but bhecausc our papers are
in the hands of persons of such organiza-
tions that we are everyday readings some-
thing clse. You know the famous saying
of Oscar Wilde that the difference between
literature and journalism is that literature
ismever read and journalism is unreadable.
8o, it is becoming like that.  Yellow
_journalism does nct only mean misleading
news. Yellow journalissn als, eneans
parti ip in f g mews. [ can
tell you that you can sec very many
important news against people  and
.operation on the people that arc bring
bye-pased.

For example, yesterday, 1 was looking
a journal. I come to know with horror
that one naxalite prisoner, Shri  Krithna
Chetty was haoged in Coimbatore Jail
in Madras. But no paper reported it.
Such a typeof silence, is a conspiracy, 1
should say. This is the worst type,
yellow, black or blue journalism, 1 do
pot know. Then a miner was drowned,
Not a single line was in the paper.
The papers arc very bwzr about the
als  what is the Minister doing ?
It takes a lot of time. Parliament ia.l
no time to think or even to devote any
time to this type of scial or political
oppression.

MR. CHAIRMAN : Then, what is
your suggestion

SHRI A. K. ROY : That is why 1 say
that the Press Council must be a body
which will suggest some measurcs to the
Government to take action. Otherwise,
who will listen. The Government shall
act according tu that. Another point is
this. [t is very intclligently said that if
something is ending in a court of law, the
l{::u Council will not take actliw on it

is is a very wrong thing. If suppose
action is to be taken against the workman,

the managementsays that a departmental -

uiry has nothing to do with the inguil

:?h:zm;rl, 'rhl'!sl]mt procedure ﬁmﬁ
be followed regarding any enquiry againet
the management of papers whether the
cases are pending ore the court of law
ornat ; the Press Council will have
the frev dom and suthority to take sction

against that management. So, I requess
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the uew Minister of Information and
Broadcasting to  accept the muallest
ameadment— Amendment No. #y,

For *‘Emnpower" substitute ‘debar®

This being the smallest anendment, 1
hope, the new Miuister has been empowered
toaccommodate this type of amendment.

MR. CHAIRMAN : Now Amendment
No. 97 by Mr. Nair.

SHRIB. K. NAIR : Ahout the poten-
tial offenders, they being the members
of the Press Council, many times, the charge
is made about the violation of journalistic
cthica caunmitted by a juourinalist. May
be it might have been committed at the
beheat of the owner. The owner may
have prevailed upon him e a particular
line But when it cames 10 the guestion of
taking action against him the cntire  Press
Council may turn avainst him.
owner may also juin. | think this is nota
happy state of affaits.  In fact, this body
may converted into a st of supreane
arbitration body.  In the case of complaint
;‘ajn’t a journalist, supose it is a legitimate
one, the Chairman should not be allowed
to debar him or to prohibit him. This
body must be effective. Tt shanld pro-
tect the rights.  They nunt be rmpowered

toact asasupreme arbitration . Sa, 1
am l\mli that thr entiality of the
mischicf on:gc part of l‘l:: owner must

be covered under the functions and powers
of this hody and in suitable cases, drastic
action will be taken against the offender.
When the owner may act en a particular

line, the j ist may a t the particular
line. Wﬁr“h:'ppm? 1 am suggesting
that this body may be treated as 2 supreme
arbitration body

MR. CHAIRMAXN : That you Lave
said. Now I come to amendment
141 by Shri Borole.

SHRI YASHWANT BOROLE :  Msr.
Chairman, 1 would not have wasted the
time of the Howse,  Hut, T want 1o draw
your attention to my amendment. This
is made with & view to curtail the time,
11 should be taken up by the Prems Couneil
in decidi? the complaint. There are a
number of complaints which are triable
and which arc highly significamt. If
they come up before the Prem Council,
naturally, the Chairman has been
the discretion to see that the
shall be entertained by the Press Qounedl.
But it is said that the Prem Council may
take or may not take congnisance of that

nt. So, it is "
Ttwill have 1o be Jelft the Prewm
o go through all the compiaints

i

1
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So, I have just reversed the proces and
1 have smid the word ‘shall’ may be
substituted by the word ‘may’, provided
that the Council shalinot take the cognisance
of the coraplaint, if in the opinion of the
Cha irman, there is not lnglimt
for holding the enquiry. Once the Chair-
man takes that decision that there is no
ground fnrhold.inganenqh:' , it thould be
obligatory on the part of t Council
not toenlerainit. But, at the same time,
I have provided by my amendment No.
141 that he who has been ieved by
this decision of the Chairman shall alone
maove the Press Council which, in its wisdom
again wil) corsider that aspect. By this
Eu(“fdur_e the number of complaints will
curtailed and a lot of time will be
saved. Nawrally, when a decision on a
complaint is delayed, it is delay which
denies justice.  Therefore, I hope that the
Minister will apply his mind and accept
my amendment.

» THE MINISTER OOF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): My. Chair-
man, Sir, I shall try my best 10 deal with
the points that the hon'ble Members have
raised afler much study on different clauses
of theBill. T will first deal with the d

again the hon'ble Member would like the
Press Council to keep under continuous.
review and associate itself with any deve-
lopment likely to affect the freedom of the
Press,  Government shares the hon’ble
Members’ concern about the freedom of
the Press and, in fact, the whole idea of the
Bill is to ensure the freedom of the Press.
The Select Committce as well as the other
House which adopted this Bill had gonc
into this question very much in detail and
Government feel that it is not necessary to
accept the amend ment as proposed because
the purpose of the amendment will be
served by the provisions in Clause 15(4) to
which 1 will invite the attention of the
hon'ble Member, He willsec that this
clause will empower the Council to make
such obacrvations as it may think fitin any
of i1s decisions or repurts in respect of the
conduct of any officer and of the Govern-
ment as a whole.—as the hon. Member
was keen to point aut,—for the purpose of
carrying out 11s objectives and for the pur-
pose of carrying out its functions, under
the Act. Therefore. his point would be
met by this provision. Therefore, I reguest
him not to insist on his amendment.

Regarding Mr. Dhirendranath Basu's
amendment, no doubt it is a very important

ment of my distinguished friend, Shri
Borole, whose am-ndment seems o be
rather simple and smaightforward.

Sir, in the context in which this lLas
used in Clause 14 we Lelieve that the
word ‘nu'?:;nhn been used  docs mean
‘shall’, crcfore, there is no  parti-
cular need to acerpt the amendment of
the hou’ble Member. Now, 1 shall refer to
amendment No. 97 of Shri Nair which
alsois a  very importanl amendment
f y. It says:

“and, if considered

necomary,
m (Geterrent action against the

Sir, there can be no two ions .
matter that if it is found “W:ni'ﬂn:
reason Lo action, t action
should be taken.  But we believe that the
amendment a3 it has been now ix
somewhat vague and the il has, in

fact, by other clause been vested with
e e
ki
m‘hlel-l:r:_nhﬂhymtdnd et b
standards of jornalistic ethj 1
With the hon'ble Member  not (o pren e
amendment because the intention of the
amendment has been note of by
the other Clawses of the Bill. Now, I
tum to amendments No, 18 and 190f my
. l"ﬁﬁ"“"-ﬁ:ﬁ%‘mm- R:ﬂeg:."'
e n-puui?wu:d"&uiiu. con.
voguential amendment aa such, I will
*deal euly with amendraent No, 19, Here

amendment. The reply to il is covered in
the arguments which 1 have advanced
carlier in reply to Mr. Chitta Basu’sameud-
ment, | would therefore request him not
to press his amendment for this reason.

MR. CHAIRMAN : Duves anybody
want to withdraw any amendmenmt?

SHRI DHIRENDRANATH BASU :
In view of the sentiments by the
han. Minister, I seck leave of the House to
withdraw my amcndment Now 7.

MR. CHAIRMAN : Does he have
the leave of the House to withdraw his
amendment?

SOME HON. MEMBERS : Yes.

Amendment No. 7 was by leave, with-
drawan.

SHRI CHITTA BASU : Isccklcave of
the House to withdraw my amendments
Nos. 18 and 19.

MR. CHAIRMAN : Does he have the
leave o;ﬂmﬂomc to withdraw his amegd-
ments?’

SOME HON. MEMBERS : Yes.
Amendments Nos. 18 and 19 were, by lsame,

withdra un

SHRI LAXMI NARAYAN NAYAK :
1 scek leave of the House to withdraw my
amendment No. 46.
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MRE. CHAIRMAN : Docs the hon.
Member have the leave of the House to
withdraw his amendment ?

SOME HON. MEMBERS : Yes.
Amendment No. 46 was, by leave, with-
drawn

MR. CHATRMAN : Mr. A. K. Roy,
you want to press your amendinents
Nos. 86 and 87?

SHRI A K. ROY : Yrs, [ am pressing
my amendments.

MR. CHAIRMAN : [ will now put
amendments Nos, 86 and 8By of Shri AK.
Roy o the vote of the House.

Awendments Nos. 86 and 87 were put und
negatived.

MR. CHAIRMAN :  Aunendment No.

q7. Shri Nair. Hr i» not here. Al the
same. | have to put it to the vate.

I am now putting amradment No. 97 by
Shri B.K.Na'r to the votr of the Hous.

Amendinent No. g7 was pul  and negatisid

MR. CHAIRMAN @ Assendment
Nos. 140 and 148, Shei Borale.

SHRI YASHWANT BOROLE : 1
srek leave of the Houss to withdraw my
amendments_ praising the manner in wnich
the Minister has dealt with it.

MR. CHAIRMAN : Dom  the hon.
Member haye the leave of the Hinee to
withdraw his amendments?

SOME HON. MEMBERS: Yrs.
Amendments Nos. 1 yo and 140 weve, by leare,
withdraon.

MR. CHAIRMAN : Now Iam put-
ting Clause 14 10 the vote of the Hinne.
The question is:

“That Clause 1 4stand part of the Hill*,

The motion was adopled.
Clause 1.4 was added to the Bill.

CGlaune 144 (Naw).

Mr. Chairman : We now come (o
Mr. Banatwalla's amendment for adding
anew Clause, 14-A. --Ameadment No. 106.

You may please move it. That ia
the only thing: you may also make your
submisions. Pleate be brief.

SHRI G.M.BANATWALLA : Tmove
amendmen

-y . t No. 106.
I beg tomove:
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Page 7,
qfter line 10, inseri—

“14A. (1) Where, on receipt of =
complaint made to it or otherwise, the
Council has reason to believe that any
action of the Central Government or &
State Government unressonably encroa-
ches upon the freedom of lrr Prem,
the Council may after giving the con-
errned Governmeut an apportunity of
heing heard, hold an enquiry in such

manner as may be ided by r
tiona made under lﬂ?‘:\tl. ans

i2Y If, an a resslt of the enquiry, the
Couneil is of the opinion tlnt(l‘hr action
of the concerned Government conati-
tuted an unreasonable encroachment
upon the freedom of the Prem, it may
subenit & report with its reenmmendutions
tn the President.

i Tae P oo shall, as s cm ops
may br on the rreeipt of the rpory,
direet the concerned Government o
carry out the recommendations contained
in the report.™  (106)

Clauwe )¢ deals with powets to cenaure.
Thr Bill is wanting in a very important
teapeet. The Press Council has the power

st

o take Coagni ol complain

newspapers, newa agencies, editors and
working journaliste, inta inst
them can be corsidered by the Press -

cil and the Press Council also can have
the power 10 censure  them under Clause
14 of the Bill. Huwever, therr h-numi-
fic provision about the power of the
Councilto take cognisance of any ro =
inst the State Governments ar the Cen-

tral Government with r t to the pro- )
hlem of the Prrw, 'l‘h‘r: m-.,lil il:nnn-
sary that such & powsr should alwn be given
to the Press Council. The Pres Council,
when it has the power to censure the edi-
tors. news agencies, working journalists
and nthers, must have also the power o
take cognisance of complaints against the
Government and eome to & derision. T
have, therefiwre, moved this amendment
secking for & new Clawe 14A.  The amend-
ment provides that any such
:ﬁnm the Government can br taken

e of by the Prem Council.
Prem Council can, thereafter hold an

iry and if it is satisfied that the

enquiry
i ified, § make m
nunpil:htn Jumt t n:.; e a

The President should thereafier imue
necesary direction to the Government
concerned in orde to sce that the reco-
menation of the Prem Councilis inpple
mented. Thiswilladd to the effectivenes
of the Pram Councilend will semovelncune
T e I
present clause the necosary teeth W



dﬁ':. Council so that the
with the freedom of the can be taken
due aote of by the Pros

very cloar from what he has stated in the
amendment as well as the eloguent exposi-
tion and the rationale behind the amend-
He wants to plug every loophole and wsec
dm:trﬂumdlh empowered to
deal any emergency situation that
mmy arise whether it be the Government

“15(4) The Council may, if it
considers it necessary for the purpose of
carrying out it objects or for the perfor-
mance of any of its functions under this
Act, make such observations, as it may
think fit,in ?:r of i:l' dvcwm'r' nruﬂmmpwll.

ing the conduct of any a itv,
;:ﬂmm: Government."”

Therciore there is a specific mention of
- the Goverument and if there is any action

e-nmhmct on which the Council musnt
make observation, which the Council must
condemn, the Council & perfectly

vondee 13 (4) and make
obeervation in the report. Thevefore,
it is very clear that the Rill in no way
rxcmpts the Government whatsoever and
thien the other parts of the amendment that
he bas moved to make it necrmary for a
report to be made.

1900 kre,

It is clear (rom the Bill that the Council
has to submit its report to the two
of Parliament. When the
itz annual to the two Houses of
Parliament, il the Government is found

w

if complaints have been  made -
guilty, ﬂ:ri

t, if any critical
s have been made against the
Government, that would be recorded in
mhdyn{:g.uh llwlilhh.nu
%ﬂquﬁ&.' aad condemn
" Qovernmen

—

1994 LS4

ot if the Government is-
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found guilty the Counecll. In the
circumstances, I , the hon. Member’s
amendment is not necessary and I would,
request him to withdraw it

SHRI G.M. BANATWALLA : In view
of the hon. Minister's amurance, I

seck Jeave of the House to widuluw'ny
amendment,

Amendment No, 106 was, by leaps
withdremwn

Clause 14B (New)
SHRI AMRUT KASAR : I beg to

move

(i) Page 6 Line 36,—
.f" “l". ”“ ..'M'. ;
(ii) Page 7,—

after line 10, ingert—

“14B. (1) 1, on receipt of a com-
plaint made to it or othwewise, the
Cuuncil has veasun to believe that the
Government or any agency under the
control of the Government has without
auigning any reason cancelled the
regular allotment of the advertiscments
in order to bring about financial coer-
cion on the newspaper, the Council mav,
after giving the :l‘:ra“ or Govern-
ment Agency concerned an oppor, :
of being heard, hold an inquiry :‘m
manner as may be provided by regula-
tiors madc under this Act, and if i1
is satisfied that it is necessary so to do,
it may for reasons to be iecorded in
writing, disapprove the conduct of the
Goyernmentor the Government Agency,
as the case may be.

(2) The Counicl may require any
or all newspapers to publish any inquiry
and disapproval of the, conduct of the
Government under this section,” {41 )

Mr. Chairman, Sir, the spirit of my
amendment and the amendment wl:icin
was moved by Shri Banatwalla is the same.
The hon. Minister has already given an
amurance, I would, therefore, only make
a mention of onc specific matier and that
is about the issue of Government adver-
tisement to the ymall newspapers. The
Government can use their cotreive power
by withdrawing the Government adver-
tisements to the ‘“‘:‘n&?{l"?"‘" The

pers of this
attitude of the Government. They coeree
the small withdra the

The purpose
of my amendment, therefore, i» only to
safeguard the intercsts of the small news-
papers. .
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MR. CHAIRMAN Mr. - Ajitsinh
Dabhi ; Your amendment No. g1 is the
same as the one moved by Shri Kasar.
You cannot, therefore, move it, but you
can speak il you like.

SHRI AJITSINH DABHI: Mr. Chair-
man, Sir, it is an old adage that money
makes the mare go, anditis all the more
true in the case of newspapers today, The
Government advertisement is a steady
source of money which most of the news-
papers arc badly in need of for their
existence, The Government advertise-
ments are a powerful weapon in the hands
of the Government. If this weapon is not
properly and judiciously used, it may
jeopardise the freedom of the press which
is the main obiective of this Bill. With
this weapon, the Government can press,
depress, impress, repress and suppress the
Press. That is why, I support the amend-
ment that a new clause 14B should be
added to make the Government
answerable to the Press Council in those
cases where the Government or any
-govcmmcntal agency tried to coerce the
newspapers by withdrawing the allocated
quota of advertisement.

This amendment secks to empower the
Press Council to make an enquiry in a
case where the Government arbitrarily
withdraws the advertisment from a news-
paper. It would also empower the Press
‘Council to disapprove the Government and
to get the enquiry and the disapproval
to be published in the newspaper. The
other day, an hon. Member, perhaps
Shri Kanwar Lal Gupta, complained
against the yellow Press and he demanded
that the advertisements should be with-
drawn from the yellow press. Sir, ours
is a secular State, yet some people who
had their origin in RSS try to lend
narrow sectarial outlook to the public
life through the Press. Therefore, I see
no difference between the people who
want to lend yellow colour to the Press
and the people who want to lend a bhagwa
colour to the Press.

I will just conclude my submission by
giving only a very patent illustration as to
how the Government can gag the Press
by physical coercion and by financial
coercion, i.e. by not giving advertisements,
I will be quoting a few lines from “India
To-day”, from its 15t August, 1978 issue,

MR.CHAIRMAN : Howisitrelevant !
‘We are dealing with your amendment.

SHRI AJITSINH DABHI : It is re-

garding advertisements. (Interruptions)

SHRIMATI PARVATHI KRISH-
NAN : The Minister hasto finish studying
the brief.
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MR. CHAIRMAN : You can make a
statement instead of citing illustrations.
(Interruptions)

SHRI AJITSINH DABHI Flease
allow me ; I will finish within a minute,
It relates to an incident in Bihar which
happened only a few months back. I am
quoting frém page 16 :

““The threats to the freedom of the
press have come from Chief Minister
Karpoori Thakur and state Agriculture
Minister Kapildeo Singh. .

It all started when Kapildec Singh
stopped a group of newsmen on the
landing of the state assembly stairs and
allegedly threatened to  send goondas
to the editors instead of contradictions
ifthey do not stop publishing falsehccd. .

These two newspapers have suffered
advertiscment cuts for nearly twenty days
last winter. They were carrying out
investigations in connection with the
infamous Barahiya episode. The minis-
te:’s name was somehow linked with it.
In the Bihar Vidhan Parishad XKapildco
Singh has also threatened to step
advertisement to those newspapers
which highlighted the alleged sex scandal
involving & minister..

A few weeks ago, Thakur virtually
pounced upon a reporter of a lecal
English daily for trying to reveal the
truth regarding panchayat elections in
the state....”

MR. CHAIRMAN : What has this got
to do with the amendment ? Your émend-
ment related to advertisements,

SHRI AJITSINH DABHI : This is
with regard to advertisements. 1 will
conclude with this quotation :

«_ . ..Earlier it was rumoured that

the Government was out to “buy or
bully” the Patnapress. One of Thakur’s
press advisers wrote an 18-page letier
to the weekly’s special Bihar issue.
The chief minister himsell had written
to the management of a big paper asking
it to withdraw its Paina correspendent.
When all these cfforts presumably
failed, one junior minister, haveing
“yery good’’ relations with some news-
men was allegedly sent out on a mission
with a “money-bag” to solve the awk-
wardness of “problem newsmen”,

....What is now happening in
Bihar clearly indicates that the Thakur
administration has mounted a double-
pronged attack on the press, Itis appa-
rently waging a war at arms’ length

El

¢

i e & &
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with sophisticated ‘bully-weapons' and
e tasiion gl e
scale inconcirvable even during emer.
gency days.,.."

MR. CHAIRMAN : It will not go on
record now,

(Interiuplions j%®

MR. CHAIRMAN: It i1 not going on
record. Why do you take the trouble ?

SHRI AJITSINH DABHI : Ultimatcly,
inthis cas adverpsemenmwere withdrawn
from these newapapers.  With  this sad
commentory on what sart of freedom of
the Press dhis ruling Junts Goverument
wanis in this country, I commend that
Gais partic sl amendueny be accepted.

SHRI RAVINDRA VARMA : Mr.
Chairman, thr amendments standing
in the name of my good friend Mr. Kasar
and my equally good friend Mr. Dabhi
are veryimporiant amendments undoubted-
ly, because everybody in this country is
aware of the importance of advertiscment
for , especially small newspa-
pers. ';nl:- can be no two opinions on
the question of importance of advertise-
ments and the fact that in the past there
bhad been considerable experience of ad-
vertisements being used ¢ ither to  hoost
the finances of ncwspapers or to starve

so that they may gu out of
';;mu:‘; Therefore, “this i;‘ n;:d:nm
mﬁ-‘ 't perhaps my good fri Mr.
Dabhi is quite cumi:tcnt to talk about
this subject. I shall not challenge his
competence or the tence of his party
to talk on this subject. But 1 do believe
that as far as this Bill is concerned, we are
' not so much concerned with instances
which can be quoted or cited, but we are
more concerned with the danger and how
the danger can be prevented by the Press
Council. Therefore, in spite of the rremen-
dous temptation to answer the hon,
Mrmberin the coin that he has used which
e rather a very cheap coin, if 1 may say
wi | shall resist the temptation.

SHRIVAYALAR RAV] : Cheap coin?

SHRI RAVINDRA VARMA : I do
st hnow in which coin you trade. It in
fwtter o trade in cheap coin than in
counter frit coin, (fmm) T do
wet know in which coin you would Jike
10 trade,

SHRI P.  VENKATASUBBAIAM
{Nandaval): He says vou are also
in the same coin, That is what m

aaid. r ., yoo

(Interruptions)**

MR. CHAIRMAN : I am sorry, it
would not go on record.

SHRIAJITSINH DABHi : 1 am entitl-
ed to know aboutit. He cannot misrepresent
me.

MR. CHAIRMAN : Let the Minister
first say.

SHRI RAVINDRA VARMA : I never
misrcpresented anybody. Mr. Chairman,
in wisdom, you permitted him to
ru.mnt from the newspaper about some-
thing.

(Interruptions)
SHRI VAYALAR RAVI : So wany.

SHRIRAVINDRA VARMA : 1would
like to ask tbefhm!\»:lmbf:;uﬁdhﬁl
such instances for t years have
been quot:dbyt.hchl?:fhlmber. Obwvi.
ously not. (inkerruptions) Obviously not. He
had cited anc or two instances, Now the
Member had his say and I must also
have my say. (Interruptions) Other-
wise, it is not pomible to have a
running coversation. If I misrepresented
him, he can correct me. All that I said
was that he had cited some instances.
1 beg to submit to this Housc that these
instances are not exhaustive ; and these
instances hwemrellcivme, :‘:Er nl th;:
clause of the Bill is conce , only
highlight certain dangers. Thercfore, I
said, 1 did not want to deal with the
dirt of some persons or some parties,
1 11;1!.]:::.!‘"r want to do so because that is not
relevant nor do I want to answer every
one of the instances, half of which were
on record and half of which were not
perhaps onrecord, It do not want to deal
with J;: + I'want, therefore, 10 deal with
the cssence of the question which my hon.
friend, Mr. Kasar, has raised in a very
les i the damger that e poaed v i
lies in tis to thecir-
culation of the pess, finances of the

seability of

ne p-rs and the newspaperd
‘I'ﬁ’e‘mnu in which the Government
ch has got control over advertiscments

provide nmewspapers
ts. That is the very

**Nol recarded.

— o ——



103  Press Council Bill

[8hri Ravindra Varma)

real danger to which he has pointed oyt;
we do not want (o shut our eyes to this;
“h: cannot |hu:‘g::rh ??ﬁ:{t‘o l'lt::clu!c of
t i ich is before counl
and :ﬁ: newspapers. I should like ':Z
submit in all hmility to my hon. friend
that if they look at clause 13(2) (a) read
aloag with 15(4) to which [ have already
made a reference, they would see that there
is enough scope to ensure that the govern-
ment does not we or miswse in policy in
the manner in which the hon.  Member
apprehended it might be used or in  the
manner in which Governments might have

ein the past. We want to insure against
that danger. How do we insure against
that danger in this Bill ? If read
f1q (2)(a) itsays precisely, ashadow
of doubt that ‘o help newspapers  and
news agencies o maintain their indepen-
dence...." You cannot say that the purpos -
is to maintain independence of thr news-
papers but penalise them for their in-
dependence,  Therefore it is very clear
from this clause what the purpose of the
Press Council is; it will be bindingo th-
guverniment; that will ensure the indepen-
dence of newspapars. Tt will not therofors
make m= of the policy of advertis-ments
A% an instrument (o any way to inhibit
the independence that is quite clear i1
:3(23(1). Because it is clear in lafﬂgfl}
read with 15(4) [ would appeal to my hon.
friend not toinsist on his amendment but
1o withdraw it,

MR. CHAIRMAN : There were two
similar amendments g1 and 43 ; one wax
maved, that is 4g ; other was barred.

So, T shall put amendment No. 43 to the
vote of the House,

Amendment No. 43 was put and
negatived

MR. GHAIRMAN : The question sis
it “That clawse 15 stand part of the
il
The motion was adapied.
Clause Is watr added so the Bill

MR. CHAIRMAN ; We take up clawse
La

Clanse 1§ (Lezy of foes)

SHRI B. 0. KAMBLE I move
amendment No. 152, ! -
Page 7,--

afier line 40, inswi—

™ thae i
e Mﬁ nonchhslh;
culation for salc does not exceed ten
thousand copies 1
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Provided further that fees shall be

If the government is prepared to give
an amurance I will not pressitfor division.

[Surosaatr Pamvarat Kresnvan in the
Cehair]

There should be some exemption 1o
small newspapers whose circulation is
below 10,000, Government have accepted
wready the principle of umall papers,
m-diun pap rs and big papers. My
suggestion is about exemption. Amongst
the small. medium and big papers there
should be a sort of gradation so far s
levying of fees ia concerned. So fur aslevying
of fees is concerned, 1 think Ciovernment
should have no difficulty in ting this
amentdment and in case the uniform ratea
arc there, then small papers will be swallo-
wed by medium papers and medium pgg:'l
will be swallowed by big papers. it
is the purposc of my amendment and if
the hon. Minister is prepared (o give an
usmurance, 1 will not press it at all.

MR. CHAIRMAN : Yo just Igirr an
asurance and he will not presit.

SHRIRAV!N?R}AVARM\I t': Reme-
dies are very si e but the cesults are com-
plex. Gnmm Chairman, [ understand
the anxicty of the hon. Member, Shri
Kamble, w scr that the -
particularly the samll newspapers many
of them are newspapers--serve
the muffwil arean in the dl':"hc: -
auffer in any way under the dispen-
&wmmmmwmimnm.
therefore, [ can the reasoning
behind the hon. member's propatal. But

ing if hc is asured,
W‘i:ﬁy sayil rl?‘Lu‘;mf ‘
| protent the papers, the
ﬁhﬂhhbelwto,om.lthiu&hm
to 10,000, then he would find it possibie
not to prem his smendment, 1 would Hke

- i believes
thosuggestion which the bon, member
ltlnudsndﬂnﬂ-r can be
taken care of by the rvles that are framed
uoder this Act. 1 think [ cas smar Hon
farther that it will be cosured that the
that are levied for rogistered newapapen
qﬂlhulnﬂﬂe.mhﬂ
beata = rate for blg newspapens
at a lower rate for -ﬂm
and stil] at a lower rate s far =8
arc concerped. As G
soll newspapers are concerned the
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will be exempted from the levy. I think
in the light of this which the Government
will do in favour of the small newsspa-
pers the hon. ber, Shri Kamble, will
not insist,

SHRI B.C. KAMBLE : I withdraw my
amendment,

Amendment No I§2 war by [enve,
twi thdrawm.

MR. CHAIR MAN. The question is :
e 1:: clause 16 stand part of the
BilL"

The mution wrs adopled.
Clause 16 wais added to the Hill.

MR, GHATRMAN : T cone to clause
17. There is an amendm=nt by Dr. Ramji
singh. He is alment.

There is no amendment to Clause 18,

I will put clauses 17 & 18 together to the
vote of the B,

The cpustion is:

“That Clauws 17 and 18 stand part
of the BIlLY

The mation was adopled.
‘awter 17 & I8 were nddad to the Bill.

Clause 19 (Budget)

MRCCHARMAN @ There is an amend-
dwnt o clause g by Shri Kamble,

lh‘!lkl B.C.. KAMBLE : 1 beg to move?
Pag: 8, line 15,—

mdd at the end—

“who shall cause those copies to
ta laid on the Table of hoth Honses of
Macliament for discussion and approval
in the same manner and by the same
aracedure applicable to a Money Bill.”
119}

The purpose of my amendment is that
a4 the principle of levying fees
newspapert hay been aceepted, this amounts
ts taxation. Therefore, whatev r may be
the Annial Financial Statement of the
Press Council, i.e. about the Budget, that

auld be presented to both the Houses.
AT Parliam nt. Th;re should ﬁdh-
‘custion just like a discusion on a
um. 'r'm should be disposed of u:;g
ingly. That is the purpose of my amend.-
ment.

SHRI RAVINDRA VARMA :[
this clause isa very simple clause. I \:E:I‘:
submit that there is no special reason
whyzhahm.memberlhouldimi.nm
the amendment that he has proposed. The
reason s that the Council has, under the
provisions of the clause that are already
the e:n::l.ing! Rnancial i.'i.w’“”“ o
nancial ycar the
uthmluted receipts and expenditure, copics
of which shall have to be forwarded to the
Central Government, which in turn will
include them in the Budget of the Ministry
of Information and Broadcasting and the
Audget of the Ministry of Information and
Broadcasting including this comes before
the House, therefore, the Houses of Parlia-
ment have a discussion for approval.
Thercfore, the members's point has already
been met by the provisions of the clause,
Thope he will not insist on this amendment.

SHRI B. C. KAMBLE: I withdraw
my amendment No. 119,
Amendment No. 119 ivas, by leave, withdrawn,
MR. CHAIRMAN: The guestion is :

‘*That clanse 19 stand part of the
Bill.*

The motion was adopted.
Clanse 10 was added to the Bill.
MR. CHAIRMAN: Clause 20. Therc
is an amendment by Shri Chitta Basu
bt he is not present.
The question is:
““I'hal Clauscs 20 to 22 stand part of
the RilL™

The motion was adopted,

Clauses 20 to 22 were added to the Biil,
MR. CHAIRMAN: Clause 23. There
ix an amendment by Shri Anant Dave
but he is not present.
The question is :

““That Clause 23 stand part of the
Bill.” .

The motion was adopied.

Clause 23 was added to the Bill,
MR. CHAIRMAN: Clawe There
Ravi,

is an amendment by Mr. Va:
but he is absent.
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[Mr. Chairman]
The question is:

““That Clause 24 stand part of the
Bill."”

The motion was adopled.
Cla:se 24 was added to the Bill.

Clauve a5 was added to the Bill,
Clause a6 ! Power to make regulations)

SHRI RAVINDRA VARMA: In this
clause, there i3 a printing mistake which
has to b2 corrected. In sub-clause (a)
of clause 26, it has bren misprinted as
“qection 19 ", 1t should be “‘section o

MR CHAIRMAN: If the House agrees,
we shall enter that correction.

HON. MEMBERS: Ye

MR. CHAIRMAN : The correction will
he entered in clause 26.

The question is:

*“That clause 26 s1and part of the
Bill.”

The motion was adopledd.
Clause 26 war added to the Bill.
Clause 29 was added 1o the Bill.

(Mause 1 and the Enaclinmg Fornmla ware
added to the Bill.

MR. CHAIRMAN: There is an am-
endment to the Long Title.

SHRI B. C. KAMBLE: | move my

amendment No. 107,

PROY. P. G. MAVALANKAR:
I with to go on record and congratulate
the Minia-r of Parliamentary Affairs for
doing this wonderful job by way of replace-
ment for the Minister of Information
and Broadcasting.

MR.CHAIRMAN: I hope the Minister
of Information und Broadcasting auociates
himself with these congratulations).

SHRIB, C. KAMBLE: T beg to move:

Page 1, in the Long Title, add at the
enth—

““with the objective of securing to
all Indians jusice, social, ecomumic
and political liberty of thought, cx-
presiion, belisf and faith: equality of
status and of opportunity; fraternity
asuring the dignity of the individual
and the unity of India.” {(107)
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As it stands, the Long Title reads:

‘o clt:)ruiih a Preu Gmmh f;i:dﬁzt “:-l'
pur reserving the m
thtpg:u ;n?i of mail;tlining and im-
proving the standards of newspapers
and news agencics in India."

This is a vague title. It has no content
and it appears a little empty and some
ror:;mh;nmt ‘{nhgrl bcgnmujurrdrintuhth]i:
tithe.  What is the e fur whic

freedom of the Fn'n is np::rp;m? What
is the purpose for which maintenance of
and impruving the standards of ne

is necosmary ? That is complewcly abwent.
Sa, 1 have brought in an amendment
which is not my own amendment. | have
bodily lifted the Preamble of our Con.
stitution and put it here. Tt reads like
this :

**with the objective ol secuning w all
Indiany justicr, soial, rronomic and

litical: liberty of thought, expression,

liefl and faith; equality of statux and
of opportunity; fraternity asuring the
dignity of the individual and the unity
of India."”

This means, preparing India for full
nativnhood. 1f that is not the purpose of
freedom of the press or of improviug the
standard of newspapers. . .

MR. CHAIRMAN: Don't niake along
speech an the long title

SHRI B, C. KAMBLE: My sperchrs
are never longrr than necessary.

This is not my amendment. 1 have
h-odilr lified it fram the Preamble. There-
fore, [ requrst the hon. Minister to accep!
it, so that it will be more mesningful.

SHRI L. K. ADVANI: He has himsell
aaid that this has bern bodily lifted from
the Preamble. The laws that we framre
in this House are all supposed to sub-
serve the Preamble of the Constitution.
S0, this alw will subserve the Preamble
of the Constitution. Otherwise, we have
to repeat this Preamble in cvery statute.

Fiaving made his point, 1 hope he would
be agreeable to accopt my request to
withdraw his amendment.

SHRI B. C. KAMBLE : 1 donol press.

MR. CHAIRMAN: Has hc the
leave of the House to withdraw his am-
endment?

SOME HON. MEMBERS: Yeu.

Amendmaent No. 107 was, by leave, withdrawn,
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MR. CHATRMAN: The question i
*That the Title stand t of the
BilL.” par

The motion was adopted.
The title was added to the Bik.

SHRI L. K. ADVANI: I beg to
move :

“‘That the Bill be passed.”
MR. CHAIRMAN: Motion moved:
“That the Bill be passed.’”

SHRI P.VENKATASUBBAIAH (Nan-
dyal): At the outsct 1 would like to com-
pﬁmcm the hon. Minister who piloted
this Bill, and equally the my friend Shri
Ravindra Varma who was able to com-
piete the task of the hon. Minister in his
absence. Of course, at times the hon.
Minister of Parliamentary Affains suffers
from more scll-rightcousness; that is the
trouble with him.

1 happened to be in the Joint Com-
mittee, and we were able to complete the
work in record time. By the prescribed
time we were able to present our report.

MR. CHAIRMAN: 1 h::;lpc you will
finish your speech in record time.

SHR1 P. VENKATASUBBIAH: I

will certainly obey your ruling.

The main feature of this Bill is to build
up and regulate the wnrkin%of the various
newspapers, to build up healthy tradi-
tions, to keep the pres free from ail sorts
of pressures or exploitations.

Another important feature is that there
in cquitable representation made for all
the sections of the fourth estate.

As the hon. Minister has pointed out,
we do not want to put more tecth into
this Press Council. Tt is only sort of
advisory in nature, and in thi* context
1 would only like to bring to the notice
of the hon. Minister one thing. Whatever
may be our professions, pious, honest and
all that, we should not forget the fact that
today, as things stand, many of the chain
newspapers with circulations are
under the nn;:iglcho d.of big busines.
n -independence  days, nemngﬂ
!r\r'rnp'rbeuﬂl up on high traditions with a
hich sense of patriotism and serviee to
thr prople, guaranteeing freedom of ex-
pression. Unfortunately, as time pased
newy rs have come under the strangle
hold of big business. Even today we are
not able to release them from theirstrangle.
holil, With large circulations, they have

ot all the teappings of the bw
i'i:‘rc.»:d in :%v-:ning m of

in this country. I hope that this Govern-
mtwﬂlmwewlmwhﬂ
this monopoly and see that the freedom
of the prem is really preserved in its pris-
twne purity,

‘Whoever may be in office or Govern-
ment, there is a tendency to use advertise-
ments "u: wupa:r Ke make newspapers

to the tune party in power.
m also has to be uged against.
The Press Council, 1 feel, will play a
notable part in fullling our objective
in that respect also.

Of course, no teeth are put into the
Council, but a Cade of Conduct is sought
to be built up among the newspapers
and those working in the profession. I
hope the reading public will benefit by
the dissemination of proper news. We are
hamstrung by various constraints put on
the freedom of the press. [ hope in course
of time we will be ablc to build up a
healthy tradition.

With these words, 1 support the Bill,

SHRI C. K. CHANDRAPPAN (Can-
nanore): Madam Chairman, we supported
this Bill and now this is an important
occasion because the Parliament expresscy
itsclf that the press should be free and
the freedom of the press should be pre-
served. That is the meaning of the Bill,
Butif that expression has to be translated,
then I think the duty of the Government,
as [ reminded in the course of the dis-
cumion, is very important that the press
should be freed from theindustrial houses.
And the hon. Minister said that it will
be one of the tasks of the Press Council
which is likely to be appointed in future.
I only would like to remind the hon.
Minister  that the Press  Commission,
I am sure, will take several years to com-
plete its work. and when its recommenda-
tions come before the Government, it
would also take ycars together to find its

tance and put into implementation.
In uﬂ.- IonF groccn. if we allow this ex-
ression of Parliament diluted by the
irect ation of monopoly houses, then
I am afraid that this Bill which we are
enacting today also might meet with the
same fate as the old Bill that we have
in the past—the Press Council Bill, ¥
do not wish that. Thercfore, I would
like the hon. Minister to say something
more positively and something more
concretely whether the Government has
some positive steps to initiate so that the
ownership of the press will be diffused and
it will delinked from the business
houses. I hope something will be done in
that direction and if that is done, the
desire of Parliament today expremed
through thisBill willhave greater meaning.
I wish it a great success. )
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SHRI SAUGATA ROY (Barrack-
pore): m Chairman, join the
other Members of the House in extendin
our support for the Press Council Bill.
After all, therc has been a debate on the
Press Council Bill which has now come
after scrutiny by a Joint Select Com-
mittee of Parliament and Members have
at length expressed their views on the Bill.
T would only like to add our Party's senti-
ment on thut. The Press Council Bill to
the extent that it is a grnuine attempt to
promote the freedom of the press in the
country descrves everybocly’s support.

Madam Chairman, there has been a
distortion in the functioning of the press
during the Emergency which evcryt:.\dy
in this country has coudemned. People
say even now that the distortions, though
they are no longer there legally, have
creptinto the press and as my hon. friend
Shri Chandrappan has pointed out, these
distortions mainly come into the picture
because of the ownership of the press
which is 3till in the hamls of a few mono-
poly houses or the jute presy asitis called,
and the press till today does not fully
reflect the aspirations of the people, the
aspirations of the rural pcsiplc, the aspiru-
tions of the downtrodden, il 1 may say so.
The pressin the country is still represen-
tative of the urban elite in the country
and does not represent what Gandhiji
valled the *dumb millions* of the country.
The efincts of everybody in this country
should br diverted towards this end. But
inthe meantimeit is gnod that the Govern-
ment has eome forward with the Prem
Council Bill, which will also set up a
Preas Clouncil, which, no doubt, will take
a long time, but 1 also urge upon the
hon. Minister that in the last Lok Sabha
an attempt was made to bring forward
a Bill to diffuse ownership of newspapera
and this Government has alw to take
fresh steps in this way and give its thought
in the matter,

With this, Madam Chairman, 1 agsin
add my support and my Party’s support
to the Bill and the concepts underlying
the Bill,

dYarA Few wWenWy @ wacra
wireg, & g & a A weht w1 wreTdr
£ Pogit g frdus ®1 wor ewla
feer 21 w7 aw ofager qx
wEre HOThw g A faghr
T A8 §3 wfEAEAt w1 wvwn
For a5, faq & sren fradfy v &
e a1, a7 A4 weard o
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SHRI P. VENKATASUBBIAH :
Kindly speak in Eaglish.

o gow ookt : W
fedt Wiomw A% wicgw § ol
feeg & arw AfF B A oy
wr wgt & fx fred Su ofrag
oy Y ot Feedr ¥ qfey
7 aTa Y fivar § WiT wewy w1 fry
3 few forrr 7w Wy ot won
w1 741 frm oY N weernd g8 e
T & wErew § dwr gk 4), 9
FT7O0 STH! @70 F7 At 747 g
WA gw A fagwy % wrreqr
Tk g fr fom & o afreg
RT TEEqAT raTfRE w9 A
wrErfey: w7 i g1 Wi faad afafafe
FrqT § qasrii w1 7 ww giaiafe
e XETT H OINH G

agi @ faad ot g€ X
qaercd % Aamq el wwi g€ &,
i ez & fp dn ofcag &7 age
Tefew G § W AAREET ST
g A oy qaerd €, Wi §
ToATE €77 § fr € AR ¥ wwR
o gz ¥ qfeag, W 3w F A Tqw
YW F, qF A OMA-AWET WHLOw
deqmny  moqr wen W7 §W @
sTAdt ¥ Foeaft ¥ 9w wEe
8, 39 oz ek g won g
Fa% ¢ wik | wiw AT §, g
g arfere] ¥ v ¥ gy W N FEIR
faw wgrm o el @ 708
2g, AT Ja Y IaEr g wAL
€l et § ofn Hqg RS
qfreg swx gFfr

# g7 w07 ¥ AN i v

ait ol &1, fagfr agt 7 W
e fam §, wwe ez war

B



5°¢n hes,
MR. CHAIRMAN: The question is:
““That the Bill be passed”.
The motion was adopted.

——e—

VISVA-BHARATI (AMENDMENT) BILL

THE MINISTER rOF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
I beg to move:

“That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Con-
mittee of the Houses on the Bill further
to amen:d the Visva-Bharati Act, 1951,
made in the motion adopted by Rajya
Sabha at its sitting held un the a5th
Taly, 1478 and communicated to thus
IHouse on the 27th July, 1978 and do
resolve that the following &2 Members
of Lok Sabha be nominated to serve
on the said Juint Committer, namelv : —

(r) Shrimati Renuka Devi Barkataki.
2} Shei Bedabrata Barua, (3) Shri
rridib Chaudhuri, (4) Shri Dhirendra-
nath Basi. () Shri Rudolph Rodrigues,
6) Shri C. K. Chan “Pg“‘.' 17}
shri Ajitsinh Dabhi, (8) Shri Raj
Krishna Dawn, f9) Shri V. Kishore
Chandra §. Deo, (10) Shri R. D.
Gattani, (r1) Shri Samar Guha, (12!
Shri V. G. Hande, (13) Shri Nirmal
Clhandra Jain, (14) Shrimati Mohtina
Kidwai, (15) Dr. Sarojini Mahishi, (16!
Shri P. R Rajagopal Naidu, (17) Shri
K. A. Raju, {18) Shri Ramjiwan Singh,
{19) Dr. Saradish Roy, (20) Shri Jagan-
nath  Sharma, (w1} Shri  Rajendrn
Kumar Sharma and (22) Shri Pratap
Chandra Chunder.'”

MR. CHAIRMAN: Motion moved:

“That this Housc do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-
mitter of the Houses on the Bill further
to amend the Visva-Bharati Act, 1951,
made in the motion ndasced b}; Rajya
Sabha at its sitting held on the a5th
Tuly, 1978 and communicated to this
House un the a3th July, 1978 and do
rasolve that the following a2 Membera
of Lok Sabha be nominated to serve
an the said Joint Committee, namely :—

(1) Shrimati Renuka Devi Barkataki,
-mum %h'::hmhw? 4 m{ﬂ{“ —
drunath Baso, (3) Sl ltndalph Rodri-
sues, (6) Skrl C, K. Ghandr s (7)
Shel S\j’iui..h Dabhi, (8) Shri Raj
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Krishna Dawn, (g) Shri V. Kishore
Chandra 5, Deo, (1(.3 Shri R.D. Gattani,
11) Shri Samar uha, (12) Shri V.

. Hande, (1g) Shri Nirmal Chandra
Jain, (14) Shrimati Mohsina Kidwai,
{lg,;um. Sarojini Mahishi, (16) Shn
P. Rajagopal Naidu, (17) Shri K. A.
Raju, (18) Shri Ramjiwan Singh, (1g)
Dr. Saradish Roy, (20) Shri Jagannath
Sharma, (21) Shri Rajinder Kumar
Sharma and (22) Shri Pratap Chandra
Chunder."”

SHR1 SAUGATA ROY: The Educa-
tion Minister thought it fit to refer this
Visva-Bharati (Amendment) Hill to a
Joint Committee. I may invite his atten-
tion to amemorandum recently circulated «
by several very important intellectual
people from West Bengal, where they
have said that the original concept of
T'agore in founding the Visva-Bharati,
that it would be a rural university where
only fine arts and phil v would
be taught, should br kept. The fecling is
that Visva-Bharati has out-grown, over-
grown its usefulness by branching out inte
various streams of sciences and other
subjects, 1 would submit that even at this
stage the House can give instructions to
the Joint Committee to sec that Tagore's
original idea must be maintained and that
Visva-Bharati should be aliberal humanist
institution for bringing about harmony
between all sections of the people, and
not just a run of the mill university where
every discipline of thought is taken up.
Such a restriction shonld he put on this
Commiittee, While making this suggestion
to the Education Minister at this stage,
1 would invite his attention again to the
feeling which has been expressed by the
intellectual elite of West Bengal abous
preserving the original concept of Tagore.
¥0 far as this institution is concerned.

The Special flavour which it had upto
1951, brfore the Government of India
took over the University, should be re-
tained. I hope that the Education Mi-
nister, who is & very nobleson of West
Bengal and who represents the intellectual
clite of West Bengal, will be make his
effarts to keep the special character of
the Visva-Bharati University.

SHRI P. K. KODIYAN (Adoor):
Madam Chairman, T am glad that the
Government has come forward with this
Bill and that it is being referred to the
Joint comml in:;. The Ordinance wh:;h
was promulgated in 1971 was & retrograde
step and in my opinion, it was pobably
a step for all the distortions that have
taken place and I hope that all the dis-
tortions will be corrected and that the
Joint Committee will give due considera-
tion to the important points preser-
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[Shri P. K. Kodiyan}
ving the nuique character of this inst tution,
But at the sametime, 1 want to point out
that ever since theUniversity was founded
by the illustrious founder, it had been al«
loweid o drift awav from the great ideals
of its illustrious founder, [ should say
that it has bheen forced  to adjust itself to
the geueral pattern of educution in ow
country and reduce itself to the status of
any other university in our  country.
Now itiscaughtin a controversy, [ should
say, it is in the midst of pullsfrom different
directions ; on the une haad, there is a very
strong apinion that the unique character
of th's University should he preserved
and v 1 the other hand, therr is an upinion
that nume and more subjects science and
other subjects should be added amd more
studdents should  be  admitted

more <
and it should function more or  less
like any ther University  conferring

degroey in Scienc aml Humanttics. In
this matter, [ would like to say that the
Joint Committee should find out a sort
of vin-media 30 that the University ean
peeserve some of the unique leatures
that it had when it was  founded, vie.,
the emphasis on Indian culture,  study,
pacticularly, of the relstivnship between
rastern and wesiern cullure an the study
of ancient langquages, etc. and also its
emphasis  on the rural bias or rural de-
velopment. At the same time, it can also
work as any other University, admiting
more and maore studenty in seience facul-
ties antd humaaities. 1 hope the Joint
Committer would copsiler this aspect also,

I would also like to to refer one or ewo
other aspects of the working of this Uni-
versity. In the functioning of the uni-
versity, in the adminiviration of the uni-
versity, there should be more and more
demncratisation,  that is, the reachers,
the students and other employees and
workrr of the univesity, should have an
ample opportunity o aswwiate themselves
in the formulation as well as implementa-
tion of the policies of the university.
In ocder to aveid rerlain  unhapyy in-
cidens that had taken place prior to
1g71. the couperation of different sections
u?lhr‘ uttiversity, that is, the trachers, the
stplzats as well as the cmolovers and the
wark-rs of the university, is very essen-
tial,

The last point that I want to refer to
is in relation to the Functioving of the
organuation. of workers and the students.
In ordre that the workers and the stu-
denty’  organivations shluld be allowed
to fuation freely, of cource, within  the
ovarall liscipline of the yniversity, they
shanld be allowed  to exercise their inie
tiative to contribute to the general growth
and development of this unique inatitution,
at the same tinae giving them freedom to
work for their own sectional intereats,
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With these words, 1 conclude my re-

marks.

PROF. DILIP CHAKRAVARTY
(Calcutta South) : Madam Chairman,
1 rise tosay somehing on the points raised
by my hon, friend, Mr. Saugats Roy.
Heing very near as & matter of proximity
from Visva-Bharati to Calcutta, 1 also
hear about these pins made out by
some intellectuals. Bur very few people
really spell out what them mean by
‘Tagore's ideologics.

Only the other day, about 10 days be-
fore, I met Shri Binod Mukherjee—all of
you must have heard his name; he isnow
saying in Delhi at  Nizamuddin East.
When | met hini, he was in at  wonderful
mood and he told me that some person:
from the eity of Calcutia or from other
cities used to go to Shantiniketan in the
“qonand 'gou; they used tosec the thatched
cottage mcluding the scrpents inside and
used 1o write long editorials or write-ups
praising the chmate of  Shansiniketan.
In those davs, water way scarce and
they would even
city in Shantinikrtan.

I do not see what s wrong in modergis-
ing the campus of the Visva-liharati, in
having seme meadern sulyectn. So,
hope, the Eduenion Minster would do
well to ask them o spell out what really
they mean by maintaining Tagoee's
ideals.

That is all [ wish to submit at  this

stagr.
PROF. P. G. MAVALANKAR
tGandhinagar) :  Madam Chairman, T

am very grateful tn you fos permst

me to say & vew words on this, | believe,
impurtant occation when we are sepding
this very useful and necessary Bill for a
very careful and detniled comsideration
or our colleagues in the Joint Commitee

Before I come to my points, 1 quite sce
the point of my hon. friend, Prof i

Charkravorty  that rewining  acertain
unigueness of this institution dee ot
mean not  accrpting  certain modern
subjects, modern facilitien, e1¢. But §
think, what my hon. friend S8hri Ss gata
Roy was saying was, in o doillﬁ. you de-
not create an inatitulion which her no
relevance or bearing on what Tagere
stood for and strove for.  That is the enly
point. Hthativio, 1 only want te pabe
two points briefly,  Onr is that I think
rducation has to be ronaidered as a liberat-
ing force and the other is that cultue end
creativity must be for asoulful contribution
to man's fullest drvelepment in variows
walks of life, [f these two idealr &1 a’ms
can he achieved—one bring educetion
as a liberating force notonly in terers of
broad humanising of the individual’

be praising water scar- °

!
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attitude towards life, but education as a
liberating furce in its broadcast sense
or fullest sense, and the second being that
culture and creativity must be consider-
ed as factore helpul and necessary for a
soulful contribution to thd buil iniu

of a citizenry in the new India—I mE
Tagore's Vishvabharati has a role to
play. Tagure's idea Is of Unity of Man
Tagore's sdea 18 of Freedom 'of Man, an
Tagore'sidealsor Librriyas a l'undamq!hl
purposc of life,should allbe woven into
the kind of traching and instruction and
learning that gors on.  If this is done, 10
a large extent in a nusl  spontancous
manner o with the least administrative
bottlenecks and external  forces, then I
Think this University will make a useful
contribputicnt.

e final word  and 1 have done.
Perhaps at this stage he may not reply,
but I jast want (o ask the Minister about
what Y save in the Aims and Objectives.
F qnote :

“I'he University has faced serious
dithculty in ivs day o day working on
aecount of the negative attitude adopted
hy errtain persons’.

I hat o -sp(‘l.l it nut.ﬁ'ubab]y he
wadntt tosay in a meslerae language, in
an ceclestone,  becauwe he would not
Like to sav in detail T do not want 1o
foree ham to say anything, hut this is
exactly the kind of difficulty that is faced
by many of our institutions which  begin
with ool id-aly and good dreams but
somehow get canght in wrong hands or get
dominated by wrone people,

SHR) SAUGATA ROY @ Including
: Gllj&hll \I!"}_r,lpr'a‘ill.

PROF, P.G. MAVALANKAR : that js
why | mentioned *many of our institutions’;
1 diel 1t want 1o elaborate, 1 am pre-
pared o consider Vidyapeeth as one of
them. We find many  good institutions
i mesiory of good leades, but the soul of
it is lewt and we merely follow the out-
ward stracture, The soulislost,  There-
fore, I want e distnguished  Education
Ministor G (el us what exately these things
are h= Poofesor myself
and  on  educationist mysell that al-
though  on the unes hand, we need more
universiiies what we need on  the otber
hand ix not, ai the moment, proliferaion
of Univetsities and  Chileges. T know
the UGQ as put some kind of & morato-
rium on that  and it is good, What is
nee lad e that the existing Universities
hecome better, and that the more specia-
Tiend vatato like the one mentivaed
by Shrt Saugatn Roy, The Gujarat
\)idy.qwﬂ\ in Ahmnedabad, and other
inaitations like the Kashi Vidy th
in Varanasi. The Vishva Bharati at Shanti

Niketan, etc, should all become places
of international education and of inter-
national attraction. I am sory that the
“Auroville”, a new experiment has
gone into some kind of difficulty in
Pondicherry.

Therefore, I am making the point in
conclusion that in to the Vishva
Bharati University, I hope the Select
Committee will go into the matter as to
how best we can do it by leaving things to
the people concerned, without making
it cumbersome in terms of administra-
tive details and bottlenecks.

Although T am not a son of Bengal
as Shri Saugata Roy described the Edu-
cation Minister, 1 consider myself a son
of Beugal because I am a won of India
and Bengal is a part of India. Gurudev
was h:l.m for some time in Ah blt;;_
my home city. He spent some
his formative life with his elder mcr.
a judge, in that famous building which
has been for a very long time the pride
of Ahmedabad. We have taken inspira-
tion from some of his ideals of unity
and human freedom. 1 hope these ideals
will be reflected in this newly modified
Bill which now goes to the Sclect Com-
mittee,

16.00 hrs.

o Twwt fay  (WrAqR):
awnfa wgEy, s a7 waaT T f
f famr wredt & gwrw ¥ fadw fasme
£ g wwr g Fe #y e
wrefr fawmfaamas & W@ ¢ 990
oA e w7 s faar @ W ag
¥ fagrai & wma ¥ @A &1
aw femr g (/@ 1952 & & famr
Wl WA ®r €T g7 | 99 @9T
& fawe arel M wa & fawr wiedy
¥ owga wac g W s g e
fawg widt ot dEme ST ag ]
i1 ¥ orw ¢ fx 9w &ww
¥ 97 AW A T@ A fr o enfe-
qifeq 1 afeadi ®7 o g21d q Wi
ag-7¥ wEw Fgi AWy STR €, AV
e qF G MW orar 4fe
wa AT g wwmy § fr T fwaaw
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[ero Tl firg)

& ar  wigfrdreon o mreatedw
¥l Ger7 qiE g FAT &1 omifa-
faram, fFmaoh ww @t fam-
frardi & 1€ wacadi om

fxox g7 71 94 75§ A
FAar T Imer wradw wrEAEY ATA
Fzr  fr 3w wafaw g & #
Wy g & AeTE ¥ oA
150 froafraradi 1 &1 46" arys
gy 2a¥a g7 adw farafxanda
FTRMAT  QF ST AT &, AT A7
Fré Ay A1 mvaw v i a7 Froataaers
7z ¥ W@ gitng faeefraread &1
nF dF F Wi Iasr g foar
wAt of fo7 o =7 fgque F 7
afer 522 &) Aifgrazfr fam
AE AT W wIA fxx oz, FEE
arfor w27 wrfeg o wE AT 150
freafaara § £

garfAT wa wog-war i ogmT
727 # faeafyareg  fagor o =si
& T 9 ar gt ey faen g
FY wf, 4gi €7 fadagor vt A
A Al gur

% A7%7 g Afwfs T i &
fean 7% 75 2 qaiw o foar ©
qexg B A% Araqorek # A3
AR & 7 Qaca qian o @ G
7 AR ﬁm‘[t| qgmqrﬁf%
fr 2gi v adfea, fadarws giewm
WA TAE, grere i e A1 W
8 fSq ang zrw amga wg &
gt &, yrard & ot wgt grer wran-
T 01 gafag & woda wem f
qqwr e wifs & am wg) od Wit
o A ofroit ©Y ¥) s Iw far
® Qe T e
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e & farnr & wgrnar § fe
g ¥aw dorfa o Far ¥ IUMw
4, 341 7Y &) IEH Gvr A &
RE o190 & wifs Fdaw & wrqe o
fadam w1 sqroAT A7 9 arfr v\ W
A % A7 &7 Swer e qr,
afer mgfa s mar g, sen
o« SATATE X Am 149 frvalzamdi §
7 &, AR arg ¥ faer et w1
TR A ®  auAT § OTE 1 W
a7 7 w7 feowr avnn quyem
WA, wmE oW fTEEea T
ax & faa afi, afiw faer e
T ¥ga w Ay oA ¥ 1 gwfem
& wgar wgm s gz &
TR TFA TR e nfa

Al FHTT ROMA47 7 T VR W
af qw M W g W (| fave
wrEAt I owreAT wfi g foerar
famaredT 31 a@ win 2, 43 & AT
AT 1952 H oAar 9r F Oo%
wafom €1 AeEr o5 & Qe qana
59 afeamdrar gvw A q ) w@-
fay favw wrevr w1 &0 wrdl 48,
TR AYAT W fumard T IR
afia wvar wfgg ¢+ gwe W@
fam &1 §@ % 4§aT 2 A1 FaEMA
faam ot izt ITwvei & fag
A gRT T gL WIE TETATHL
T, mm T AT A E ) @@
T vy ve AXfe Wi guteg W
agrk we ifag | ww wmaer wfe-
g % deqolt 1 ot I §, wW
wfrg w1 A7 woy wfew o &, vEN
wrirw w7 @ § 1 wify Frdam W
famwredt w1t wiea 3, 30% w9
STory wrar wiaw ferr wieft & @€
Yoy won Y w Y, vy wredi gl

oW Fow qERw x Awe 4T, IAH
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e 9Fory  wIAT g | fewr
TEw T afafy § o =iy wvor yerey
A Tr a® rarc wat afery €
7wz fr fevearedt & amrg #
Ty fadas “errnEeg A § Wi
a7 famearedl €1 anw gar ) O
aqr At A frrrgr § S Ao
= wEre A g

7 a1 i greafafa® syrda
gredi & qrdar wwar fe € €w
fegar wv amgger € s fawre
w1 Wi gast (R A g R )
qedy g Eaftr . Igh
QAT AT €T AT &TAT ZWC 9T )
fama T arq sow w1 HEA w7 IA0T
ATAT 91, FY AT FT AFAT &, AT
gt & faa fawrared s oew gar
g1+ & neAsr g fe frer aroat &
AT AT IAAARICATS A @A

DR. PRATAP CHANDRA CHUN-
DER: T should like to think our young
cuergetic Member, Shri Saugata Roy for
drawing our altention w0 a very impor-
tant matter, whether the Visva-Bharati
is fultiling the original ideas of Tlflm.'
atal il not, that we shoukl try to include
thieve ideas in this Rill

I know this controveny which is going
on but 1 will respectfully submit to this
House that much of this controversy is
bawed upon an inadcquate appreciation
of facts. In fact we lwre_nnuced in the
olwervation of Prof. Dilip Chakravarty
that therr is somr dispute about the
original ideas of Tagore himself. What
were thexe ideas? So, instead of
to the secondary source, we have
to go into the primary sources and in-
corporate the primary sources in this Bill
very carefully. The clauses are not
fore us. So 1 would not li

the instructions to go through various
disciplines of Calcutta University. If
were to return to the original ter
which was modified during poet Tagore's
, then we have to scrap this Act
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[Dr. Pratap Chand Chunder]

‘Therelore, this change has been
proposed in this Bill. 1 hope whatever
has pased in this House now will be
placrd before the Select Committee when
it will have its deliberations. Moreover, [
can assure you and other hon. Members
that really we want to democratise the

nisation of the university. At present,
in all bodies there is the provision for
nomination and these nominations are
made by the Visitor with the recom-
mendation of the Minister. But, now we
want to shed our and we would
like to give the to the academic
communitics of the univenity including
the teachers Pathabhavana School an
that, ultimately, the functioning of the
univensity will depend largely on the
academic community. As you | know,
Madam, all these human institutions
d on thc good and bad features
of human conduct. So, when the academic
community will have nuj::tilfh:: tl:]ri
management, we t that t L
aﬁxct the ideals o‘} Poct Tagore and
{1

r
will strive to maintain the university in

accordance with the ideals that Tagore
himsell contemplated.

With these words, 1 humbly mubmit
to this House to accept the motion that |
have moved.

MR:. CHAIRMAN: Thr question is:

**That this House do concur in the
recommendation of h‘gn Sabrys that
the House do join in Joint Com-
mittee of the Houses on the BHll further
to amend the Visva-Bharati Act, 1931,
made in the motion ted by Rajya
Sabha at its sitting held on the 25th
{luly, 1978 and communicated to thi

ouse on the ayth July, 1978 and do
resolve that the following 23 Members
of Lok Sabha be nominated to serve
on the said Joint Committe, namely :

{1) Shrimati Renuka Devi Barakauaki
(2) Shri Bedabraia Barus

(3) Shri Tridib Chaudhuri

{4) Shri Dhirendranath Basu

(5) Shri Rudolph Rodrigues

(6) Shri C. K. Chandrappan
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(17) Shri K. A. Raju

(18) Shri Ramjiwan Singh

(19) Dr. Saradish Roy

(20) Shri Jagannath Sharma

(21) Shri Rajendra Kumar Sharma
(22) Dr. Pratap Chandra Chunder™

The motion was adapled.

16,15 hrs,
INDUSTRIAL RELATIONS BILT,

‘Lﬂ'l. CHAIRMAN: Now, the Flouse
will take up the motion on the Indyns-
trial Relations Bill.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LAROL/R (SHRI
RAVINDRA VARMA:: I beg 1 move:

“That the Bill 1 conslidate and
amend the law eelating 1o the cegis-
tration of triade unioms of cmployres
and cmployers, the righis and Liabilitiey
of registered trade unions and settle-
ment of trade unimm dispotes,  the
conditions of employment of cinployees,
:;_ltl I_lh-- invrI:imlum angd ~uliment

disputes tween  employees em-
ployed in industrial ~tablishments or
undertakings and their employers, nud
for matters connected therewith or
incidental theretn, with a virw 10 pro-
moting heatthy industrial relations lead-
ing to aceeleratrd economic develop-
ment and social justicr, be referred to
a'j.aiﬂl Committee of the Houses con-
sinting of 43 membery, 22 from thin
House, namely :

(1) Shri Chitta Basu, (2! Shri Dinen
Bhattacharya, {3) Shri 5. R. Damani,

) Shrimati Mrinal Keshav, Gore, {5}
Shri Hukam Chant Kachwai, ‘6) Shri
Amrit Nahata, (7) Profrsor P, .
Mavalankar, () Shri  Prasannbhai
Mchta, (g) Shri B. K. Nair, (10} Shri
K. S, Narayana, (11) Shri K. A, Rajan,
(12) Shri A. E. T, Barrow, (13} Shri
K. Ramamurthy. (14} Shri Ramdas
Sinfh, {15) Shri Seugata Roey, (16)
Shri Ram Dhari Shastri. (17) 8hri
Digrijaya Narmin Singh, (18) Shri

(7) Shri Ajitsinh Dabhi 1 wh, |
o Govind Ram Miri, 1100 Shri Ugrasen,

(8) Shri Raj Krishna Dawn ‘(: Shri R. \'mh.llr;lm:m'. éqf) Shri
. Ven , (27} Shri Ravindra

() Shri V. Kishore Chandra §. Deo
{to) Shri R. D. Gattani
11) Shri Samar Guha
(13) Shri V. G. Hande
{13) Shri Nirmal Chandra Jain
14) Shrinati Mohsina Kidwai
(15) Dr. Sasojini Mabishi
{16) Sbri P. Rajagopal Naldu the first

Varma and ¢t from Raiya Sabha;

That in order to constilute a sitti
of the Joint Committer the quarum shall
be qne-third of the wotal number of mem-
bers of the Joint Committer;

that the Committee shall make a
to this House by the bast day
werk al'nmunw. 1978;
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that in other ts the Rules ol'
Procodure of this relating
Parliamentary  Commiltecs -lull
apply with such variations and modi-
fications as the Speaker may make; and

that this Howse do recommend to
R.qrs Sabha that Rajya Sabha do join
the said Joint Committee and comi-
munmw to thix House the names of
+ to be hY Rajva

Slhh- to thc Joint Commitiec

Ta moving the motion T would like to
draw the attention of the House to the
fact that in respect of the other two Bills
too which were introduced along with
l.hls Bill yesterd, proposal is that
the samr Joint gwmmntm should study
the Bills. This is because, as 1 explained
earlier, the three Bills together give a
comprehensive picture of the relations, the
:omdum, the machinerics that arc
proposed. T would only say further,
Chairman, that in the case of
some other Bills in the past there have
been instances of the same Committer
studing more than one Bill and ting
1o the Housc. 1 do not want to the
time of the House in reciting or citing
such instances. I would only say this
much by way of observations in making
the l hope the House will aceept
the modon.

MR. CHAIRMAN: Motion moved:

“That the Bill to consolidate and
amend the law rela J to the registra-
tion of trade unions of employees and

emtlnywl the rights and liabilities of
? trade unions and settl
undeunmdhtmm.dwmdlmnq

of em t of employees, and the
invmm scttlement of disputes
between employees employed in indus-
trial establ lllulll. or undertakings
and their empl , and for metters
connected th or incidental there-
to, with a view to promoting healthy
industrial relations leading to accelera-
ted cconomic dmlnpmcnt and sncial
jumtice, be referred to oint Com-
mittec of the Houses sting of g1
members, ag from this House, namely :

al} Shri Chitta Basu, (n) Shri Dinen
h-ttu:lurr- [%‘ Shri S. R. Damani,
1 Keshav Gorr,

a) lhrl Huhm Chand Kachwai

Shri Amrit Nahata, (7) Professor

P. G. Mavalankar, (8) Shri Prasan.
nbhal Mehts, (ﬁ)‘smin K. Nair.
&o] Shri K. 8. na, (11) Shri

A. I.ljln, {1a) Shri A. T.
Barrow, (MK Ramamurtty 1.
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(1g) Shri Ugrasen, (ao} Shri R.
Venkataraman, (2t) Shri G. Venu-
gopal, (22) Shri Ravindra Varma

and 11 from Rajya Sabha;

That in order to constitute a sitling
of the Joint Committee, the quorum shall
be one-third of the total number of mem-
bers of the Joint Committee;

that the Committee shall make a
r to this House, by the last day
the first week of December, 149785

that in other respects the Rules
of Procedure of this House relating
10 Parliamentary (zummllu‘cs shall
with such variations and modi-
fications as the Speaker may make;
and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committer and
communicate to this House the names
of 11 memben to be -g pointed by
Rajya Sabha to the Joint Committee.’

There is an amendment for t-ircuht.ia!
of the Bill for the pu of eliciting
opinion by Shri Ram Dhari Shastri. He
is ahsen. Shri Purnanarayan Sinha.

SHRI PURNANARAYAN SINHA :
1 moved

"

““That the Bill be circulated for the
purpose of cliciting opinimn thereon by
the 3ist December, 1978

PROF. DILIF CHAKRAVARTY
{Calcutia South): Tt is stared by my
hon'ble friend, Shri Ravindra Varma,
that this Bili has bevn brouglt with a
view 1o prometing healihy industrial sela-
tions anu to accelrrate industrial dr velop-
mnent and sacial justice. 1 am emphasising
on this aspeet of *Social justice’, In the
district of Burdwan, Raniguni and Kulii
coalmining arca. hundreds of hioures me
rollapsing and thousands of inhabi-
tants are vararing the arca, which is
hrmgmg in umtald miscrics to the ordinary
L T have reeeived an answer to

hthtr(l Question No. ol on q0-8-78,
that it, vesierday, wherein it it nog
demied that there is a conginuivg hazard
of subsidence and landdide in the Rani-
ganj and Kuhi coalmining arva,

MR. CHAIRMAN: This is a Rill on
Industrial Relations, Kindlv speak nnly

on the Bill,

PROF. DILIP CHAKRAVARTY:
T have shown the connection, Madarn,
hetween tlm Bill and this matter which
T am raising, Let it go before the Seleey
Committec for their consideration.
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MR. CHAIRMAN: This is to go to
‘the Select Committee.

PROF. DILIP CHAKRAVARTY:
I know, That is why I say, let the Mem-
bers of the Select Committee bear these
_things also in mind.

At present r12 collieries under Eastern
Coalfields Limited are existing in Rani-
gunj coalfiled and in 40 such collierics,
hydraulic sand-stowing is adopted. Six
more collieries would be taken up for
such stowing in luture. Then, what about
the rest? The people are suffering due to
the hazards of subidence as pointed
out by the district administration. Due
to lack of funds, they cannot fill the
empty pits with sand. That has created
lot of problems. Subsequently, the matter
was agzain brought up for discussion with
the specially invited representative of the
State Government on 17-6-1978 in the
Sixth Meeting of the Coal Conservation
and Development Advisory Committec
held at Calcutta and it was unanimously
decided that the Area Devclopment Au-
thority may be formed immediately under
the Wost Bongal government, with repre-
sentatives of the coal companies, Coal
Conteoller and Director-General, Mines
Safety,

The proposal for having an Area
Development Authority is to make it a
facal point for integrated development
of the area, including diversion of rail-
way lines, roads, or transfer of inhabi-
tants. I emphasise this last point, namely,
the transfer of inhabitants, Now the ques-
don arises: Who is to bell the cat? T
suggast that till such time as the Area
Development Authority is constituted,
a programme of hydraulic sand-stowing
be adopted, The Coalmining Management
in the area should not plead paucity of
funds to cover up their inaction resulting
in untold suffering to the inhabitants due
to the hazards of subsidence or landslide
rendering thousands of people homeless.

With these words, I hope, the hon,
Minister and also the Members of the
Select Committee would give sufficient
importance to this important aspect of
the problem which I have raised just
now, Thank you, Madam,

SHRI SAUGATA ROY (Barrack-
pore): Madam, vesterday, when the
Motion for introduction of the Bill was
brought in this House, there was a strong
spposition to the introduction from all
sections of the House, because, in this
very ambitious Industrial Relations Bill,
which the hon. Minister has brought
forward after a long delay and a lot of
tall promises, there were certain clauses
which were curbing the right of strike,
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Jertain notices had to be given for calling

a strike. Government has got an arbivary
control over the right to strike of the
workers. Also, in the provision relating
to lockout, which is contained in the
same sub-heading of Chapter VIII, a
similar ban was not put on lock-out; to
the extent that strike was banned,

The Rules of Procedure provide for
asking the House to instruct the Joint
Select Committee to make special or addi-
tional provisions in the Bill to see that a
certain thing is done, And that is why
Madam, under Rule 75(3) T move:

“That at the end of the Motion for
reference of the Bill to the Select

Committee, the following be added,
namely,—
‘The House gives instructions to the

Joint Select Committee to which the
Industrial Relations Bill is proposed
to be referred, to make additional
provisions in the Bill, to see that the
right to strike of the workers is not
curbed,”.”?

Because, Madam, with due respect to-the
composition of the Committee and to -all
the Members who will be in that Com-
mittee, may I say that law in this country
has never been very favourable to the
employees? It has always been favour-
able to the employers. And the com-
position of the Committee is not deter-
mined with respect to the views of the
members regarding the labour problems.
It may very well happen that the com-
position of this Committee may be such
that it will be weighted more in favour
of the employers. In that case, the majo-
rity may decide, or may take a decision
on this proposed Industrial Relations
Bill, which may well be, that the right to
strike which has been proposed in ‘the
Bill will be kept or further curbs on the
right to strike will be put. I want to
submit that this special and additicnal
provision should be made in this Bill so
that the right to strike of the employees,
which is a fundamental right, is not
taken away. We have got a weak working
class in this country and this fundamental,
right is a political right and not so much
a constitutional right, as such, But, it is
a political right, in the sense that we have
a very weak and less-organised working
class in this country and therefore it is the
ultimate weapon and we have to see that
this is not curbed. Also T propesed that
there should be a special instruétion to
see that the right to lock-out is limited
and curbed to as large anextent as pos-
sible. T again want to move that this
additional enabling provision be made
in the Bill and give specific instructions
to the Select Committee so that it may
reflect the feelings of the Members of the
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House who feel that there should not be
a cut on the right to strike of the workers.,
other hand, all ible curbe
Mheputonzﬂr ight to lock-out
of the employers, The cmployers are still
doing 30 in so many ways all over the
country. So many jute mills are closed
in the country, The vmrki? clasa is cxpec-
ting »0 much from du;e illﬁn:%ﬁnl?:
o provisions are made in ill, 1
irations of the working class cannot be
Wm S0, it is a very ambitow Bill.

SHR! PURNANARAYAN SINHA
{Teazur) : Madam, in moving my amend-
m=nt [ hawe gu to draw the attention
of the Howe to rules 208 and 299. Rule
299 reads as follows :

“299. Members whn are not mem-
bers of the Select Commitnee may be
present du-ing the deliberatiors of the
Jomenitter but shall not addies the
Committee now ait in the hody oF the
Commite-.”

Fryn the verv anception, this Bill lLas
taken a condderable dime for eoneeivieg
before it came for consideratic n and alter
it was intriduced there was an oppe-
sition even from the Government Benehes,
Under these circumstances, it is betzer
that a widrr public opinion should he
ealled for in srder to finally bringing up
the Bill in a form whirh the Hine ran
accept. So, my adea of proposing his
amrndment s that either i1 be sent to
recognised  Labour  Foderatiens of  the
commiry which are under the control of
different political Jeaders or the xcepe of
the Select Gu:uhmitm nln::r he lﬂldﬂ I‘wide;_
by enlargi e num of Members o

the Se!mn&mnmitm so that they are
drawn from differenc sections of the
House. At the same time, all those porsons
who are active workers in the Trade
Unions, those who organise the unions,
hose who organise labour, who organis
the strike, those who support the cawse
of the labour and those who have gained
rxpericnce in the Labour rourts and
Tribunals will be comsiderably helpful
in bringing forward an acceeptable form
of the Bill. Therefore, I said that cith er
the Bill is referred to the recegnised
Labour Federations of the country or the
number of tlomb:—: of the &-!rrll Com-
mittre may be made larger to at least 45
-=40 from this House and 15 from the
ather House—s0 that all shades of opi-
nions are represented on this Committee
and they can thrash out the differences
in varioms provisions of the Bill, They
would ale comider other questions with
regard to the legislative competence of
the House and 60%, majority of
the TTnion must be there in order tn call a
stvike is alwo & e to all the Untnm,
S, 1 nvwnoee that the number of Membera
of the Select Committee—if it is decided

2504 LS—3 '
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to refer the Bill ro the Select Committer—~
may be made larger so that wider see.
ions of the peuple of the House are re-

d the C itter, Therefore,
F uest the hon, Minister to name gu
bon, bers of this House from different

ward a bill which will be universally accep-
table to all sections of the House. This
is my submission and with this sub-
mission [ press my amendment,

SHRI M. KALYANASUNDARAM
{Tiruchirapalli): Comrade Chairman
1 regret that the hon. Minister should
persist in moving this motion (or referring
the Bill to a Joint Committee, At the
same time, I also regret that you should
be in the chair when such a motion is
being discussed. You are one of the stoue
tese oppunent of this Bill. Perhaps nobody
else iy available to occupy the chair and
lélu; _!)l'nu to make the speech opposing
the Ball,

In spite of our opposition to the Bill,
a Member of my Party has been included
in the Select éommitlrn and we have
nn objection to enter the Joint Com-
mittee, It does nout mean that in any way,
dirrctly or indirectly, we support the anti-
warking aspects of the Bill. That only
shaws that we are determined to fight
inch for inch and step for step on the
anti-working class provisions of the Bill
and see that reason will prevail on the
Government to make some changes, With
that attitude, & Member of my Party has
agreed to serve on the Joint Committee,

The Bill by this time has attained
natoriety throughout the country and the
organised trade unions and important
"f“:i: union centres have oppoeed some
of the principles expecially the right to
strike and right to collective bargaining.
These are the rights earned by the work-
ing class of this country over a l‘jprﬂml
of fifty years through sufferings and sacri-
fices, facing bullets and repression, Those
rights are now sought to be curtailed,
The ruling party arc taking pride that
they have restored democracy and they
have done away with em ney, Il ane
carefully serutinises this Bill, an far as the
working clas of this country is concerned,
this Bill aecks to make the cnnditions of
emergrncy permanent with regard to the
right to strike and right o collective
bargaining. This is a Bill which cannor
be supported by any -one, leave alone
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[Shri M. Kalyanasundaram]

even those who want to have industrial
peace in this country would not give
their support to this measure. This will
only create more unrest among the wor-
kers, becausc the workers cannot effec-
tively settle their disputes by availing of
the Government conciliation machinery
or any other machinery. There will be
prolonged negotiations without any settle-
ment. That means, the workers will get
frustrated and there will be direct acticn,
unprepared direct action, and dislocation
of industry. This Bill will not secure
the objectives for which the Bill is
introduced.

Even at this stage, I would urge upon
the ruling party to drop this motien and
bring about another Bill in the light of
the suggestions made by the All India
Trade Union Congress and other trade
union centres in this country.

There is another point. The Govern-
ment is trying to rush through this Bill.
The time given for the Select Committee
is upto the last day of the first week
of the next session. That shows that the
Government is anxious to pass this Bill.
Let them have it. Even if they pass the
Bill, the provisions of the Bill, which are
anti-working class, will be opposed hy the
working class in the factories and streets.
You have to face these things. I would,
therefore, urge upon the Government to
give sufficient time to the Joint Com-
mittee to examine the provisions very
thoroughly, record evidence and give
another opportunity to the trade unions
so that the Joint Committee at least
can have the satisfaction of having gone
through the Bill more thoroughly and
fully. I would urge unpon the Minister to
extend the time limit for the Joint Cem-
mittee.

SHRI SOMNA¥H CHATTER]JEE
(Jadavpur) : Through this Bill which is
being proposed to be referred to a Select
Committee, the right of the workers to
strike is sought to be frustrated and taken
away—which is a stab in the back of the
working classes. I do not know who is
the real author of this Bill. The entire
industrial relations machinery in this
country is now sought to be bureaucratized.
And I did not know that Mr. Ravindra
WVarma was so fond of bureaucrates. This
stint of Ministership of 1-1/2 years scems
to have completely corroded whatever
proper attitude to labour relations he
might have had.

This Bill has earned the unique distine-
tion of being rejected by almostall impor-
tant trade unions, One thing is very clear,
viz. that in our country where the working
clags has very limited rights under the
Constitution of this country, those limited
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rights are going to be taken awzy. There
are in-built provisicn, whick icvide for
discriminaticn amongst the woikir g classes,
and between the working classes ¢l cifferent
geographical areas also.  And tL¢ minimal
right which has been carned by tLe working
classin this country to go onstrike, issought
to be frustrated and taken away through
an absured proposal that has been mcoted
in this Bill. The Constituticn of India

and this hill seem to be totally inccnsistent
with each other. They cznnot tally.
That is why we say that by this Bill,

an attempt has been made to take away

the very minimal rights of the working class

in this country.

By a majority, they will send this Bill to
the select Committee, But I feel that in
the matter of thisBill, the Select Ccmmittee
has a very great responsibility. We weuld like
to see that the Select Ccmmittee does not
try to dispose of this matter hurriedly,
without full consideration, tut that it
takes into consideration the views of all
the different sections of pecple, of trade
unions, and of the working class 21 a whele.
The State Governments should be ceneul-
ted in this matter. We would like to
know how the Goverrment ¢f India,
which is trying to restcre demccratic
rights in this country, could mzlec such
a comprehensive effort to almest nullify
the little democraticrights that the wai kirg
class in this country possesses.

16.38 brs.

[SHRT RAM MURTI in the Chair]

You have seen, Mr. Chaiiman, Sir
the type of thinking that has kecn put
in the making of this Bill. There is a
chapter dealing with the so-czlled unfair
practices. One of them speaks albout
what are the activities which are suppcsed
to be unfair practices on the part of the
employees and of the trade unicp of em
ployees, Itis provided that it will
unfair pracitce.

“to indulge In coercive activities
with the intention of preverting tle
certification of a registered trzde unicn
of employees as sole negotiatirg agent
or chief negotiating agent, cr the ccns-
titution of a negotiating committee.”’

Thisis supposed to be an unfair practice.
Apart from what is sought to be ccenveyed
here, this is a pernicious proposal. Scme-
body might have called Mr. Ravindra
Varma as an ambassador for labeur. But
what is he trying to prove ?  Is this the
way you are trying to preserve the rights
of the working classes? There is not a
single preposal in the whole Bill which
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irated the provident fund, who
m not paid the prmridedr.:t fm.mn
not wages an »
then hr.iidm be treate as an  unfair
practice and then it is to be referred to
the tribunal.  You kindly see what is
<onititution of the tribunal. On page

1y ofthe Bill, itsays:

“No person shall be  qualified for
appointment  as the  Presiding
( of a Tribunal unless
among other things—

{a) he hay bzen an oflicer of the
Ministry or Department of the
Crntral or State  Government
dealing with Law or Labour,
not below the rank of a Deputy
Seerctary, or  equivalent post,
fornottexs than five years.'”

Tacrefore, the Deputy Secretary in
the Labour D-partm=ntwho hasspecialised
in lahaar activities five years will be

ualified to be the President of the
ribunal. Now, is it not a mandatory
, pravition that he must be & J ora

Ei«riut Judge or a Presiding O of

aLlahsae Couct 7 Then it further says :

““He has, in the opinion of
the appropriate overnment,
adrquate cxperience  in industrial
relations.”

There will be no check and we know
rrnments in this

urge thudthin matter sho:;ldu:- 9:::

with due i tance t
Commi :myluﬂ_m that Mr.
before trying to show his wieght or the
w:i;htt;’lr' party cither in the Select
Committee or in this House in getting
this Bill pass.

SHRIMATI PARVATHI KRISHNAN
{Coimbatore) : Mr. Chairman, Sir,
thank you very much for giving me this

tunity to . I want to draw
m. attention of the Minister and the
Members of this Select Committee  to
certain rather dangerous and obnoxious
clauses in the Bill, because the hon.
Minister, in the Statement of Objects
and Rcasons states that he has tried to
streamline  the labour legislation that
exists in the country and to bring forward
a comprehensive mmu;l wi‘lir.::; accord-
ing to him. is going to deliver the goods,
as far as industrial rela arc concerned
in favour of the working class. 1 beg to
differ. Because the only sireamlining
that has taken place is—1 would like to
int out 1o the Members of the Select
mittee and the Members of the House
that all the worst provisions of the
Maharashtra Industrial Relations Act,
M‘% Pradesh Industrial Relations
Act, BIR, jarat Industrial Relations
Act and 30 on have been streamlined into
thislegislation. Thisissomething which
Opponing 2 he bamisapicy.of thost
4 * uptcy
lations has been  seen. Year
year, for instance, in Bombay when
the millowners signed an agrecment with
the so-called recognised  unions—
recognised under the BIR—every year
there is a strike, the agreement is lmwn
into the Arabizn Seca and the employers
have o what the workers demand.
Such ¢ are there, Now here comes
the Minister and makes such a mi
statement in the statement of objects
reasons and then he expects us to think all
the rest of itis something very veryinnocent
and very progresmsive and democratic,
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[Smt. Parvathi Krishnan]
I am sorry and that is why [ should like the
Members of the Select Committee to go
into this aspect scriously.

About unfair labour practices my col-
league Shri Somnath  Chatterjee has
already spoken ; yesterday at the intro-
duction stage itself 1 said that from our

rty and the All India Trade Union

gress to which I belong we take very
scrious objection to these unfair practices.
But of course his inspiration comes from
the BIR and the practice in Maharashtra.

I am not surprised.

The next question is & guestion
which has been ing the trade union
movement and industrial relations in
this oountr}v for a prenty long time pis.,
selection of the negotiating agent. In
the statement of objects and reasons the
Minister has written that various interests
have born consulted. 1 should like to
remind the hon. Minister that out of
11 central  trade unions organisations,
nine have said that they wunt recagnition

ballot.

The President of the INTUC  Shri
Bhagwati has only recently in Bangalore
made a statrment that their organisation
also is coming round to this point of view
oo (Intervuptions) 1said ‘coming round’,
I have used my words carefully Mr.
Stephen, 1 am convinerd  that in  the
Select Committee three wise and sensible
members of your party who have been
sent there will certainly come round when
they see public  opinion. 1 hape they
are also living in this new allegedly free
atumosphere, democratic  atmesphere,
With your principle of democratic
majority, a vast majority, nine out of

have said that they would like to
have recugnition by ballot, I you bring
forward a  different formula “certainly
it will not be acceptable to the working
class and you will have history frpeating
itself, whether in Bombay or in & number
of other places, including the Railways,
Because of the manner in which ind
relationsin the railways are being neglected
you are finding that one after the other
category asociations  are  coming up.
We are in favour of industrial organisati
wherever  industries are  there.  But
when the recognition policy ofgovernment
is so bankrupt, naturally those cat
who find themselves neglected and for-
gotton by the vested intereats in the
recognised  unions come into being,
#s for instance, Locn Running -:’r
assnciation who conducted a  strike,
similarly the ticket checkin staff
association, carrige wagon siaff, and so
om, every signle category. There are 8oo
categories no dubt but at the same time
there are some categories that are large
in number and also powerful in thier
organisations. That is why we have said,
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yrh:;:e you have thmm vested m
in recognised unions, recogni y
ballot is the method which would be =
democratic method. Comrade Minister,
that is what 1 should like you to convey
to all your comrades who will be there
in the Scleet Committee,

Lastly with regard to the right to
strike, the hon. Minister was
impassioned when he said : never will
we touch the right to strike and so on.
He has got that m=thod ; the manner
in which he says it sounde extremely
convincing but if Members of the Select
Committee go very carefully th h
the Bill, they will find the right to str.
is cut in a very subtle, rxtemely subtle
manner, of which only this Minister is
capable of. .,

AN HON. MEMBER : This is not
undue persuasion ¥

SHRIMATI PARVATHI KRISHNAN:
This is very legitimate criticem. Lot us
g0 by his assurance, otherwise we can
always refer it to the  Committee of
Awsurances, , .

Therefore, as far as the right to strike
isconcerned, the pointis, the methodole gy
that has been given in this Bill for s uling
of the industrial disputes is surh that the
right to strike is bring rmasculated and
on the surface is this apprarance we are
not touching the right to strike because
we believe in democracy. It is unly in
the emcergency period that the  right to
strike was taken away, etc. It was not
taken  away, Many srikes did take
place during the emergency peried. 1
have reminded the Minister again and
again and the House, 1 do not want 1o
elaborate that point because right to
strike was never surrendered. All Central
Trade Union Organisations even at the
time of aggression by the Chinese was
there in 196g, the working class said, we
arc for the defence of the country but we
willnot surrepder our right to strike. In
1965 the working class was second to none
in helping the war effort. But they
did not surrender their right to strike.
Therefore, | would warn the Minister
that sgain the working clas is not going
tosurrender the right to strike, Merely by
saying thatitls illegal, merely by all those
threats and  penalty provisions do not
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think that you are going to be able to
outlaw strikes in this country. So long
as capitalism continues, so long as the
exploitation is there by the big multina-
tional corporations, by the monopolists,
by the Government itself in the Railways
and in the Central Government services,
the workers will see that they safeguard
their right to strike irrespective of any
legislation. Thercfore, when you are
coming with the comprehensive industrial
relations legislation, you should see that
the right to strike ix safeguarded and
you should see that your conciliation
raachinery is strengthened and go into
whatever  defects were  there in the
conciliation machinery. And that is
what is important. All this cooling of a
period of sixty days, this and that, this
cumbersome thing is tv bamboozle the
general public. Industrial peace cannot
be maintained by the legislation of this
sort. Industrial prace will come when
the workers have really democratic
functioning union, when the recognition
of the unions is  through a democratic
process and when workers also have the
confidence that they can make their
voice felton Governmentpolicy. Because,
otherwise, the  delays are there at the
governmental level, in referring matters
to adjudication, in intervening  when
conciliation procecdings are there, The
delays are mainly because of the Govern-
ment. Thercfore, this  right to strike,
1 would say, has to be examined very very
carcfully. Mere saying that the right to
srtike is not banned, because those words
of banning are not there, therefore, strikes
are legal, we cannot accept this position,
And the working class in this country,
Mr. comrade Minister, is mature enough,
is serious enough and will understand
exactly what the implications are. You
cannot bamboozle the working clas by
maying “but we have not taken away the
right to strike. It is there. But it is
only the ultimate weapon and we have
created all other things that will see
that strikes can he avoided, ete,” No,
the working clas cannot be bambooxled
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in thatfashion. This, I wouldliketobring
to the notice of the hon. minister and to

. the Select Committee and my comrade

Shri Saugata Roy who is sitting  bere on
my right. Lastly, I would like to say
(Interruptions) by this clandestine way
ofbanning the right tostrike,the working
class will not be taken in.

Lastly, the interforence that is going
tobe there asfar asregistration isconcerned
and the powers that are being given to
the Registrar of the Trade Unions is

Who the. hell s the ?ﬁ: e
who t is t istrar to supervise
Leadership o the ‘whion whowili supervic
| i union who
it. The!]:!uen hundred and one exam-
Eﬂ of that sort. The powers of the
have to be gone into very care-
fully and far from giving him greater
powers, vou will have to sec  that the
democratic functioning of the trade
unions is strengthened further and that
has to be lefi to the trade unions. That
is why I agree with Comrade Somnath
Chatterjee when he said, we hope that you
will consult the wade unionsin a
manner and not in a slipshod way of a
\;wtgng _gr&uep ‘::;l’ trying to make out
that thatis e tripartite machinery.
You should sce that the trade unions
are given a full opportunity. They
are the best judges of how to strengthen
the democratic functioning of their own
organisations. 1 certainly do not think
that the Government which cannot have
democratic functioning in its own party,
is going to be able to trach us how to run
our unions democratically.

SHRI SARAT KAR (Cuttark) :
1 do not want to enter into a long debate
at this stage when the Billis to be referred
to a Joint Committee, but T would like
to make some suggestions.

16 38 hrs.

[SumimaTt PARvATEI KRHNAN in the
Chair]

There is already a  consensus in the
House that this Bill should be carcfully
examined. 1 would not t the

extreme statement that this Bill proposes
to perpetuate  emergency nor do 1 want
10 say that the right to strike has been
co y matched away, The Minister
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[Shri Sarat Kar]

said that the right to I"mdh:u:'e::i ultimate
weapon and not the fun weapon.
We mt strike & balance between the
right to strike and the running of our
‘national industries. Because the Bill is
important, 1 feel it should be circulated
l‘or cliciting public opinion. All acctions

E“ itlcal parties should sit
wgclhrr and nmte memoranda  from
the trade uni and the peopl

MR. CHAIRMAN : The Delfence
Minister is due to make a statement now.
After that you can resume your observa-
tions.

SHRI SARAT KAR : [ have almost
ﬁnnhcd 01ly:fnm§;emm 1 support
proposal ri Purnanarayan
Smhn that more members should be
added to the Joint Committee, specially
members with experience of trade unions
and also members from the  younger
clements should be added. Sometimes
unscrupulous labour leaders lead the
workers astray. So.whnwcayt}ull‘w
recognition of unions there should
secret ballot, similarly there should be
scerct ballat for strike so that the opinion
of majority of the workers may be taken
into cration.

17 o0 hrs.

STATEMENT RE. REPORTED
SELECTION OF AIRCRAFT FOR
INDIAN AIR FORCE

THE MINISTER OF DEFENCE
HRI JAGJIVAN RAM) : MR.
Government have apprised
llleHmlefromhme to time of the position
¢oncerning the selection of a new type
of t to replace the Canberras and

Hunters,

th August, tiﬁ,ﬂﬂl'b‘t Member
Sbn Narain, ma o m"ﬂm
in the House under e 3 m;m
the subject. It has amd.in
necessary to clarify the tion. Lct
me state categorically, at the  very outset,
that no decision has been taken by Govern-
ment yet as to the type of aircraft to be
acquired or manufactured in India for the
rpose in view. The Committee of the
Ehmer. which is concerned has yet to

g

{HGUAR, the MIRAGE F.
GGEN, which as the House will recall,
are the three types of alteraft which bave
been under consideration for the purpose.

for Indion Air Fore 140
. {Statement)

1tisnot y at this
when the Dr:-ilnel Onuumtm has still
consider the matter and arriveatadecision
tooffeun comments on the 1s ralsed
:L Member, Shri Nargin

cther concerning the French offer or
any of the other offers. It will also net
be ptnper to disclose the contents of
lnr between the Government

of india and the Government of France, or
for that matter, with any other friendly
l'urn Gmrnmmt concerned. But the

ofing any offer, or of in

lny way our king cither its merits or
demeriu, simply does not  arise.

I should like to categorically demy
that a selection has alresdy bren made, or

a decision taken, in the matter,
1 netd hardly that any estion or
insinuation thal any ‘‘comm " has

been distributed as & copsideration for such
an allrged decision—cither at the instance
of a*caucus"” or “‘pressure group™', or other-
wise—is entirely untrue.

It will be for the eoncerned Cabinet
Commiitee to go into all relevant aspeets
of the various offcrs strictly on meris
and arrive at & decision, The mole
convideration kept in view will be the

uamlhm Due note will be taken

thd facts or s of view that

expressed on t t. but pot
any inspired reports, mmm

arm-u:lu'mvd or misleading speculations,

ot whwe wiw qar (et e ) .
wofl weft g % ot i e qae
dz Ot s foar, KewF W
# 3% quar wiem g g% Wy
frfg w5 ax e eiffs o ol &
qg wrsen dfew # 4 0 wed dwwn
{1 wfgg e gerd o wx ow-
wti % are ¥ Fgd oft geRt fe
A= @z oferms groy gard 200
# onfor g y&e § 1 wer wix
atfefzddy & arfeers wle @
t W graker wlhe @ g Wt
argte & feefrow o ewd B0 R
g o g k) W
T WO AWT wY 4G (@ TV T

| e & W qmwR Wy
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g TSR Qv ey & ny de
iy TRy WA T ek
tafry & wfeagrar & feaa
ot grfe=rr & e wizniz §, @ A
terzr RN ¥Wx g o }
arfeary fre v ¥ ag va sz @y
Bwg w31 O waw ff qoAw
wrgnr § 5 ¥w qeeed ¥ gondy eav
&ma 7 ANy RITIT A WTE
L2

SHRI JAGJIVAN RAM : [ may
answer this question, though it does not
strictly arise out of the statement.

I miyaidthatw:kerpours-dvevinformed
by all available channels and means abou
the baild-up of mili strength and ot
other develrpments any uignificance
to our g:astrategic environments. [
would like once again to assure the House
that svrrything necessary is being dome,
and will eontinue o be done, to ensure our
defence and national ity.

MR. CHAIRMAN :  Shri R1j Varain.
cation, not & speech.

W e wemw (i) c
e #igrarg? ww oy @
wl i S g

The speaker is he who spexio the least.
I T X Miew & w7 v b
¥er ¥ tew g F5 ot wm
ot %

& wiim goarEd @ ¥y
aT mgn g fe v gz AN g e
W oowwE eHE & ITR wew
T gy v § 5 wa g
wrrers fom A Q@ g1 aeM §7
gt nrar ag i

W g wwwe g T fod e

Indian Air Force 142
(Statement)

fede fafree it @ wilt vt
qra  § AW srwtwr v §, R

W & =% Ik 9 9 w7 I¥ WY
wq ®1 aronr fi wgt & afe wen
w—ug g few agra § & w0
ER EE arreTd wRETAST W
ngff ?

& graaert s wpn
¥y ggwg & 6 ow gaw Aarofr
%P6 AT} AT IAX WY I fudy
afy o F1o ww ot IT% dfafees

Wit 3wt e @ ! @R aw

ot welew ww st aw
qg /AT TW TR Wy ¥ weed §
s ot et § —ew fade @Y wre
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(Statement)

(=Y wr frax <)

2 g ¥ § g1 wIm
w10 uin fz N qred afrerdy
am q I A WA W
g1 F  weraq feqr § o wht
qgq Afwar 31 Foaeft waar femit
g sz w an feam g ¥ W
wexr-wex ¥, for aark a2 ek
v &< oAt & et IgR
T g u g gReAr ¥ @
gar: fan: wade ® sr: wr fam
t '

TEA 70 & arg IR O,
R w% gl IVT--TWE AAFQ AT
g8 At ¢ A & 9z wEm
wign fe dmr & fooet frerm
fs s s aewg it §d wd fareg
gor B owvwd O agr ok
ymeRy sfezwn & @ e, R
4 w}F e, e g w fay
AT AT AWE F.040 LT I

i IRb AT H faewq fegr 53

SHRI C. K. CHANDRAPPAN
(Cinnannre) : understood  the
hon. Minister correctly, he wid that there
is a need to replace the agring  aircraft
or the outm T;u, de alin that
three types of aircraft, Jaguar, Mirage
and Vi:::n are under cxamination. Now,
I would like tn know in the conte.t of his
statement whether the requirement of this
new type of aircraft has been discussed
at the Army level or at whichever level
it should be in the Drfence Ministry, and
a final decision taken that we have to go in
for these new kindi of aircraft, or whether
there was any opinion that the existing
ai are used for defence purposcs
could be modificd and brought to the
level to meet the tequirements. | would
also like to know whether, apart from
these three aircraft which m m;m
the Expert Commitiee consi
any other aircraft, particularly from the
Socialist part of the world, I am
meni;l:niﬂ thg bmuwo.;;hr fact that
we have MIG manulacturing capacity
here. MI1G-23 is known and proved as
onr of the airerafts. [ want to know
whether all those aspects have been
considered.

SHRI JAGJIVAN RAM : If it were
pomsible to do with anyone of the existiog -

these three, no more,

no other offer for any other
of this variety, So far as the Socialist
countrics are of we
bave in our Indiam Air Force quite a
2 (W) I.__d 2 P“ﬂh h
countries, but the type of aircraft that we

uire for this purpose hm not been
%ﬂlbythcm.

1728 hrs,
INDUS I RIAL RELATIONS BILL—
Cenid.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): Madam Chair-
man, | am very grateful to the homn.
Members who have offered their views
and also observations on the motion that
1 have made. | am particluarly grateful
to the hon. Member, Shri Ram Mourti,
who gave us an oppolunity to listen to
vou as well,

The obvervations that hon. Members
have made mainly centre around three
points. One is about the need for con-
sultation. The nther is the anxiety or
apprehension about the ability that
theremight be some  inhibition  ahout
the right of the working class o
invoke the ultimate weapon of astrike.
The third is that the Commitier
may be subjectrd to undue influence.
These, by and large, are the three main
points that the hon. Members who  took
part in the debate made. Of course,
as could br expecied, some hon. members
spoke with greater vehemence and more
effect, and some hon. Members presented
their point of view as suggestions.

1 find myself in a somewhat difficult
position. which 1 hope the House would
appreciste. If | am very vehement in
the defence ofevery clause that this Bill
contains, then it can very well be mid
lhatlhmemldenrmyuﬁnd. the Covern-
ment has roade up its mind and, therefore,
the Joint Committee ia & farce. If I do
not defend, at legst some of the major
points that constitite the scheme, then it
ml?h'ﬂlhllllﬂ\lblpﬂh'ﬂkm

the Bill that T myselfseem to be 20
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tothevoiceof the hon. Memb
ethatlam second thoughts.
1 know, therefore, that thisdil>mma
in suswering the obscrvations that have
been made.

I would rather like to err on the side
of caution and say that since the Joint
Committee will scru y scrutinise

clawee in the Bill, it would be better
on the part of the t not to give
iroprosion that it would like to defend
’nﬁrydameuitilfmndtod“iaﬁe

»
1938 hys,

[Semz N.K. Smujwarzax is the Chair]

But I must say that if this Bill has come
this Howse in the in which
it has come, it is because the ernment
feels that it has had sufficient consultations
to be able to visualise a concensus which
cventually may be acceptable 1o all
seclions concerned. Now, it may well
bethattheGovernment'sestimate iswrong,
it may well be that it can be corrected te
the point, where it would become accep-
table to evuﬁd}r it may well be that
there would be differences of opinion. 1
do pot to hazard any statement about
the shape in which the Bill will come
from the Select Committee,

SHRI RAJ NARAIN { Rac Bareli) :
Joint  Select Committee.

SHRI RAVINDRA VARMA : Yes,
thank you. Thiris the month of Ramaan
sharif and the habiliment as well as the

manner of certain hon. Members may
emind me of certain mapects of cylture,

SHRI K. GOPAL (Karur) : Iftar
dinner.

SHRI RAVINDRA VARMA: What I
said also includes that.

My hon. friend, perhaps, did not hear
the word ‘habiliment’.

Wtw wromw : ww fOeg 4
"Y1

ot cher ot : w0 wopafe 37 @
weT «.qF ghwife 7y @ € e
e

ot wwire fg (Dfrarge) ¢
WY W O g it emrmft g )
SHRI RAVINDRA VARMA : T was

saying that therefore, as far as I am
concerned, I wonld Like toasure the House
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of two or three things, which are enough
as far as theumm:henhmn&
are concerned. The first ome is that
there can still be the fullest consultations
23 was said earlier yesterday and I repeat
ittoday, I dohopethat the Joint ttee
will give an opportmnity to all section
of the minuh;l. :I::c unioms, not
only wor c ut the mrlaym
u_ulzuthm who are affected by industrial
to present their point of view,
80 that the Committee may come o its
conclusions after weighing the evidence
that will be laid before it, after analysing
this problem and after looking into the
tions that are in ted in the
clausesin the Bill. Twould not, therefore,
fay anything in advance about the
in which the Bill will come from the Joint
Committee. But I would assure the House
that the cffort of the Government will
be to see that the Committee is not sub-
jected toany unducinfluence, A reference
was made to the fact that the majority
md:n be of ;ne view. There is always
a in democracy of majority and
minm‘:;. and difference of nir-t:? But
:ﬂm amsure the Housc that as far as 1

SHRI K.GOPAL : Janataisan cxam-
e.

SHRI RAVINDRA VARMA : My
hon. friend should reciprocate the tenor
of my observation. If he unnecesarily
wanis to needle me, I would have to
ute & thimble and I have to show that
all skins are cqually sensitive.

I was, therefore, trying to say that
inspite of the fact there is majority and
minority in democracy, there will be no
atiernpt on the part of the Janata Party or
this Government in any manner to steam-
roll the Joint Committee because this is
too serious a subject. Just because a
subject happens to be serious with implica-
tions and remifications, that will affect
not only one class but the whole of the
society, one cannot say that the matter
should not be discussed. The matter
has to be discussed. Every point of view
has to be listened to and the hon, Members
of the House must have confidence in each
other that cvery Member of Parliament
who is a Member of the Committee will
fulfil his responsibility as a Member of
Parliament, not as a representative of a
particular religious or a particular
class or a cular party, but as a
Member of Parliament clected by six
hundred thousand and odd voters’ who
are the lyrr;-l\bnlo of soverignty of this
country. ercfore, I am sure that the
Joint Commitiee will look at 1 the
objections that have been raised from this
point of view.
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{Shri Ravindra vermn]

Now I must make a mfu;nne to_th“e'
uestion of right to strike. I went in
ﬂu question yesterday. A, in my friend,
Mr. Saugata Roy and a few others who
did not have an opportunity to speak
yesterday referred to this question, Tdo
not want to take the time of the House

t this hour by going into this at h.
;ut ll l\m'ill re‘p:'!l what I said yesterday,
spite of my friend, Comrade Parvathi

'Emiman saying that.. ..
ot o ATORw : 3w AT B T )

Wamest @ S w1 W
gie GERE 1 WA AT K L
FEIt w@ wma Wy, W IE w
worx 24 a0 Ek g aar

Wt A frm (Fqwaa)
vy g wt W wor € § W
i

sty waf ;g # Gew
g qaew X7

You can opt out of that

SHRI SHYAMNANDAN MISHRA :
1 have already opted our, Why do you
fasten it on her 2

SHRI RAVINDRA VARMA : She
has not ohjected nor has she delegated
the right of protection to you. 1dn not
know. It is upto her to get up snd say
that 1 should not call her “comrade.*

SHRIMATI PARVATHI KRISH-

NAN : Every hon, MrH:l'hrr i wreicome
to have his':nonll allergy. What can

1 don Comr Minister ?

s ow wroww : fiedy 1 fedt
fry g¢ amrx f, fefr A et aix
wraqr qvaw 4 firs AT Wy
W 9T oraT f )

SHRI SHYAMNANDAN MISHRA :
Y'comrade' dots not suit her,
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mfuxl R&V}m VARMA : I do
know not go further into
that, who suits whom as lwmuh 1

I can only sav, ance again, that there
will be no attempt, fither subtle or other-
‘wise, to deny the right of the working clam
mltmhm f the Joim Fn:mlnitm fecls

al anything in this, as 1 saicl yrsterday,
mxht_:l_m T;‘ﬂlt r.h:‘. it of re-
conciling the rights of individunls, gre ups
and classes \li'::hlhr righis of the socei
as a whole, the Joint Comunittee -ﬂ
certainly, come up with a conclusien that
what has been suggested is wrong or obno-
xious or whatever the word the tem,
Member wanis 10 use and would say,
eliminate it or amend it, and it will come
before the House. Therefore, when it
comrs before the House, the Houre will
be in & position to say, at that time, whether
the recommencations of the Joint Cem-
mittee, in any wav, militaie against

tal nghts. 1 do not have to
mafawer it in sdvance,

The last thing that T would like th say
is abont such things as striker ballots,
interfrrence the Regisirar «f Trade
Uniona, etc. esr are matters of detail
into which :I.Immmt;:'l::ilk to T. at this
stagr, ially to 3 am thing that
is maid m not because there ix n: casr
in what is said there, but it would be-
pre-judging  the views of the  Joint
Commii

ttre,

SHRIMATI PARVATHI KRISH.-
NAN: I said it for the benefir of the
Joint Committee.

SHRI RAVINDRA VARMA : 1shall
not deal with it at greater dength.

Then my ‘ﬁm frimd—for &
changr, 1 would call her my friend-
Shrimati Parvathi Krishnan, also saitl about
the working class in India bring mature
enough tn see through all this. . ..

SHRIMATI PARVATHI KRISH-
NAN : I would like tv know frem him
whether he is demoting me or promoting
mre. Is it 2 drmntion or a promotion ?
1 do not know,

SHRI RAVINDRA VFRMA : There
is nn queation of any kind of "‘motion'.
, my hon, friend shogld noy kiok

st it as demotion or  promotien amd
should not create commotion in the Howee.

While dealing with this guestien. I
would only sy to her, in this respect, that
everybody knows that the working clas
is mature but this fact about maturity
of the working clas should be invoked
riot onty in one field but in every feld,
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Sllltl MVI\L!RA VARMA : The
Hon, quite re‘hr.
!nnhc d:ﬂ'icul l- 1 u.-}; carlier,
uthtnl‘ldnnlm,l mﬂbc
of not answering and if 1 amwer, it is
said 1 am mm'ipnin& T e,
sometines have the dificulty of being
buffected between the green signal and the
red signal, r the circumatances, [
think I have said enough by way of answer
to the observations that have made
and 1 can ssurc the House that I will
uge all the influrnce at my command with
the Select Committee to ensurc that it

looks at rvery t of the Bill, in the
Light of the ions that have been
expressed here, an well s the nrcessitics

of the situation.

I commend the motion to the acceptance
of the House, Therc is one thing, if | may
say it. In response to the suggestion  that
has been that time may he short,
it Tmay make a formal motion
amending it, I may say ‘first week of
December,’ imtead of ‘first wrek of the
next session,’

MR, CHAIRMAN :Your amendment
is “first day’, Thart is all right. Now.
thrm is an amendment by  Shri Purna
illnlnr Are  you pressing or withdrawing
t

SHRI PURNANARAYAN SINHA : 1
have made an alterantive suggrsticn thae
the Commirtee sheuld be enlarged, I
the enla t of the Com-
mittee, 1 have no objection,

L 4

MR. CHATRMAN : I don't want any
conditiona] withdrawal. Either you say
thdraw or you don't with-
&m There can be omly either of these
: there cannot be any conditions.

i1
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SHRI FURNANARAYAN SINHA:1I
was not convinced. 1 made a suggestion
that the Committee may be enlarged o
include all sections, and there was an
alternative suggestion to 1cfer it 10 an-
other Committee.-* -*

SHRIMATI PARVATHI KRIfH-
NAN : There is no moticn befure the

House for englmgement «f 1l « (en nuitice,

SHRI P‘URNAN»\RA\ AN EINFA:
ﬁmwunorfplyw stiem ¢+ 1
have not heard myll‘un! un Mmmtr
so far as my suggesticn is conce:ned

MR. CHAIRMAN : Anyway, you are
free to press or not to press.

SHRI PURNANARAYAN SINHA: I
am preming in that case,

SHRI RAVINDRA VARMA : I npay
say one thing to the Hon, Member. It
is rmkpmbk that ]l;hf Cemmittee shou!g.
inc everyone who is compouent zn
interested.  But the Hon. Momber seoms
to have some appreherwicna  1kar those
who are not members of the Ccmmitice
cannot depose before the Comminee, It
is not so.

SHRI PURNANARAYAN EIMNHA :
Unless he is a Minister he cannct depese,

He can be called:
he can tender evidence. Nothing is pre-
venting him. Therefore, he need pon
have that mis-a emsicn, He onh
cannot act as a Member,

SHRI RAVINDRA VARMA : Ne, &
bercan  depose.

SHRIMATI PARVATHI KRI1SH-
NAN : 1 am on a point of order. There
s no motion befare the House fer enlorging
the Committee, Notice should nave bren
given, but thereisnonotice. In the case
of the motion for eliciting public «¢pinicn,
lack of notice was condoned : Lut that
does not mean that something che can
be thrust on the House,

MR. CHAIRMAN : I want to know
ﬁnn!ly whether the Hon, Mcmber wants

to prrss his amendment cr he wants to
withdraw.

SHRI PURNANARAYAN SINHA ¢
Itiz a r;n"iiﬁm of law Il!’l.;'t ll."h Minister
may, with the permission of the Chaiiman,
.AL- a Committee of which he is not a
Member.  So, it empowers only Ministers
to address a Select Committee: other
Members cannot, I therefore suggested
th.g, in ortirr to include all scctions of the

the Committee may be enlarged.

Diment is pomible, Let it go on record
that with this dissent I wi .
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MR. CHAIRMAN : I don't think
suzh sort of a thing can be re R
You are free to withdraw or not to with-
.draw, I am asking you again and again
shether you want to press your amend-
ment or not.

SHRI PURNANARAYAN SINHA :
Dissent is mafi~d. 1 withdraw,

T an-admmt was, by leaoe, withdrawn,
MU 2 I\TRMAN : The question is :

“That the Rill to consonaare and
am:nd the law relating to the registra-
tion of trade unions of employees and
em loyers, the rights and labilitics of

istered trade unions and settlement

trad= union disputes, the conditions
of employment of employers, and the
investigation and stettlement of disputes
between es:n{\lll employed in in-
dustrial estal ’Zmu or undertakings
and their employers, and for matters
mnm_c!r:d therwith or inm“iwlhl?:-
to, with a view to promoting healthy
industrial relations leading to accelerated
economic development and social justice,

referred to a Juint Committeee of
the Houses consisting of 33 members,
22 from this House, namely (1) Shri
‘Chitta Bawy, 12) Shri Dinen Bhatta-
Charya. f9) Shei S.R. Damani, (4] Shri-
miti Mrinal Keshav Gore. (5) Shri
Hukam Chand Kachwai, 76! Shri Amrit,
Nihara, ¢y} Professor P.G. Mavalankar
(R Shri Prasannbhai Mrchta, 79} Shii
B.K Nair, {10) Shri K.S. Naravana.(11)
Shri K.A. Rajan, (12) Shri AET.
Byrrow, (13 Shri K. Ramamurthy,
{14} Shri Ramlas Singh, {15, Shei
Saugita Rey, 716) Shri Ram Dhari
Shasr+d, 197 Shri Digvijaya Narain
Singh. 7147 Shri Govind Ram Miri,
1) Shri Ugrasen, (20) Shri R. Venka-
tiraman, ‘a1 Shri €. Venugopal, (22)
Shri Ravindra Varma,

-an'l 11 feom Rajya Sabha;

Thatin order t0 constitute a sitting of
the Joint Committee the quorum shall
b= one.third of the total number of mem.
bera of the Jnint Committer;

that the Committee shall make
a report to this House by the last day
of the first week of December, 1978.

that in other respects the Rules of
Procedure of this Howse relating to
Parliam+ntary Committees shall apply
with such variations and modifications
as the Speaker may make ; and
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that this Howe do recommend to
Rajya Sab4a that Rajya Sabha do join
the said Joint Commiitee und ccmmu-
nicate to this House the names of 11

members to be appointed by Rajya
Sabha to the Joint Committee.”

The Motion was edepied

17.38 hra.

HOSPITALS AND EDUCATIONAL
INSTITUTIONS (CONDITIONS OF
AND

MENT DISPUTES) BILL.

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Sir, 1 LP' to
move :

*That the Billto ¢ lidatr and d
the llwdrthlinl to the conditions of
scrvice of employces employed in hos-
pitals and cducational institutions with
a view to securing the welfare of such
employees, and for the investigation and
settlement of  disputes between such
employces and their employers, and for
matters connected therewith or inci-
dental thercto, be referred 1o a Juint
Commiittee of the Houses consisting of 93
members, 22 from this Housr, namely :
ft) Shri Chitta Basu. {2) Shri Dinen
Bhattacharya, t3) Shri S.R. Damani,
(4} Shrimati Mrinal Keshav  Gore,
(3) Shri Hukarsn Chand Kachwai,
(6) Shri Amrit Nahata, (7) Profesor
P.G. Mavalankar, (8) Shri Prasann-
bhai Mehta, (g} Shri B.K. Nair, (10)
Shri K.5. Naravana, (11) Shri K.A.
Rajan, (12) Shri A.ET. Barrow,
(13) Shri K. Rn.mlmnﬂhg.. (v4) Shri
Ramdas Singh, (15) Shri Saugata Roy,
(16) Shri Ram Dhari Shaatri,

(14) Shri Digvijaya Narain §

t:;} Shr; Govind Ram Miri, {lm

Ugrasen,  (20) Shri R. Venkataraman
i 21) shri

21) Shri C. Venugopal, (
;I.l\)rindﬂ Varma,

and 11 from Rajya Sabha ;

Toat incomm e he wk.ﬁﬁ! I:
the Joint ittee the quoram
mjt:inl of the total number of members of
the Joint Committee ;

that the Committce shall make &
to this Hmlryllwlll‘lrd'm
week of December, 1978 ; )
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that in other ts the Rules of Pro-
cedure of thisHouse relating to Parliamen-
t Committees shall apply with such
ations and modifications as the Speaker
may make ; and

tha this House do recommend to Rajya
Sabha_that Rajya Sabha do join the said
oint Committee and commuynicate to this
ousc  the names of 11 members to be
appointed by Rajya Sabha to the Joint
Commit tee.

MR. CHAIRMAN : The question is :

“That the Bill to consolidate and amend
tiiu: In‘:‘r r:hmo the lcnndi:ium nl'l:l;
vice of emp employed in hospi
and eduestional institutions with a view
to securing the welfare of such employcees,
and for the investigation and settlement
of disputes between such employres and
their  employers, and for matters con-
nected therewith or  incidental, there-
to, be referred to a Joint Committee of
the Houws comsisting of 33 members,
g2 fram this House, namely , (1) Shri
Chitta Hasu, (2) Shri Dinen Bhattachar-
ya,(3) ShriS.R. Damani, (4) Shrimati
Mrinal Keshav Gore, (5) Shri Hukam
Chand Kachwai, (6) i Amrit Naha-
ta, (7) Professor P.G. Mavalankar
(8) Shri Prasannbhai Mchta, (g) Shei
B.K. Nair, (10) Shri K.S. Narayana,
(11) ShriK.A. Rajan, (12) ShriA.E.T.
Barrow, (14) Shri K. Ramamurthy
(14) Shri Ramdas Singh, (:5}38&:
Saugata Roy, (16} Egtri Ram Dhari
Shastri, (17) Shri Digvij Narain

. {:B\Tﬁhri (‘mmj.;‘.lm Mird,
(1q) Shri Ugrasen, {2n) Shri R. Ven-
kataraman, (1) Shri €. Venugopal,
(a2) Shri Ravindra \'arma,

and 11 from Rajva Sabha;

That in order to constitute a sitting of
the Joint Conunittee the quorum shall be
one=third of the total number of members
of the Joint Committer;

that the Committer shall make a repart
to thit House by the last day of the first week
of December, 1078

that in other respect the Rules of
Procedure of this Huwse relating to Parlia-
mentary Committees shall apply withsuch
variations and modifications as the Speak-
er may make ; and

that this House do recommend to Rajys
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to
this Housc the names of 11 members to
be appainted by Raya Sabha to the Joint
Comumittee".

The Motion was adopied.

—
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57°34 hre,

EMPLOYMENT  SECURITY AND
MISCELLANEOQUS PROVISIONS-
(MANAGERIAL EMPLOYEES) BILL

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Sir, I beg to
move :

“That the Bill to provide for the security
of mmwmml to Managerial employ-
eel, recovery of amounts payable to
such employres by their employers and for
matters connected therewith, be referr-
ed o a Joint Committee of the Houses
consisting of 33 mcmbers, 22 from this
House, namely ;

(1) Shri Chitta Basu, (2) Shri Dinen
Bha , (8) Shri S.R. Damani,
(4) Shrimati Mrinal Keshav Gore,
{5) Shri Hukam Chand Kachwai,
(8) Shei Amrit Nabata, (7) Profesor
P.G. Mavalankar, (8) Shri Prasannbhai
Mchta, (g) Shri B.K. Nair, (10) Shri
K.S. Narayana, (11) Shri K.A. Rajan,
(12) Shri A.E.T. Barrow, (13) ShriK.
Ramamurthy, (14) Shri Singh,
{15) Shri Saugata Roy, (16) Shri Ram
Dhari Shastri, (17) Shri Digvijaya
Narain Singh, (18) Shri Govind l{:m
Miri, (19) Shn U , (20) ShriR.
Venkataraman, (21) Shri C. Venugopal,
{22) Shri Ravindra Varma,

and 51 from Rajya Sabha ;

That in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the total number of members
of the Joint Committee ;

that the Commiitteeshallmake a report to
this House by the last day of the first week
of December, 1978 ;

that in other respects the Rules of Pro-
cedure ofthis House relating to Parliament-
ary G:mmitoeu-?u!l apply with such varia-
tions and modifications as the Speaker
may make ; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
oint Committee and communicate to this
ouse the names of 11 members to be
appointed by Rajya Sabha to the Joint
Cﬂ:mime.

MR. CHAIRMAN : The question is :

“That the Bill to provide for the security
of employment to managerial employers,

the of amounts payable tosuch
mpluyeulythrir employers and for
mtumcmecledtlmeﬁth.bem
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& Mis. Pr, Bill
Mr. Chairman]

to'a Joint Committee of the Houses
conaisting d?’ member, 29 from this
Howe, namely :
(1) Shri Chitta Basu, (2) 8hri Dinen
Bhattacharya, (sl.‘.‘ihri S.R. Damani,
(4) Shrimati Keshav Gore,
(5) Shri Hukam Chand Kachwal, (6)
Shri Amrit Nahata, (7) Professor P.G.
,(8) Shri Prasaonbhai Mch-
s, (g) Shri B.K. Nair, (10) Shri K.S.
Narayana, (11) Shri K.A. Rajan,
(19) Shri A.E.T. Barrow, (13) Shri K.
Ramamurthy, (14) Shri Ramdss Singh,
(15) ShriSaugata Roy, (16) Shri Ram

Dhari  Shastri, (17) Shri Digvija
Narain Singh, (18) Shri Gwlﬁ’m
Miri, (1g) i Ugrasen, (20) ShriR.
Venkataraman, (31) ShriC. Venugopal,
(ag) Shri Ravindra Varma and n1
from Rajya Sabha ;

That in order to constitute a sitting of
the Joint Commitiee the quorum shall be
one-third of the towal number of members
of the Joint Cammittee ;

that the Committee shall make areport to
this House by the last day of the first week
of December, 1978

that in other respects the Rules of Pro-
cedure of this House relating to Parliament-
ary Committees shall apply with such
variations and modifications as the Speaker
may make ; and

that this House do reconunend to Rajya
Sabha that Rajya Sabha do join the said
Joint Commitice and communicate to this
House the names of 11 members to be
appointed by Rajya Sabha to the Joint
Cammitice,”

The motion was adopied.

MR. CHAIRMAN : The hon. Hane
Minister wants to make a statement. .. .. .

SHRI DINEN BHATTACHARYA :
Befure he makes the statement, Sir, T want
to know how long the House will continue.
Will it be upto 6.0n p.m. or. .

MR. CHAIRMAN : I am in the hands
of the House.  Actually it is a little pee-
mature. The time now is only 5.5 p.m.

SHRI DINEN BHATTACHARYA :
Afler some time, it will be 6.00,

MR.CHAIRMAN : Don't beimpatient.
We shall decide later. The Home Minister,

—

575 hee.

STATEMENT RE. INCIDENT OF
STONE THROWING AT BOAT
CLUB RESULTING IN INJURIES
TO THE MINISTER OF

AFFAIRS, SHRI ATAL BEHARI

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHR1 8.D.PATIL) : I have ascertained
the facts relating 1o the incident which
took place this moming in the course of
which Shri Atal Behari Vajpayee

j 2 a result of stone
usthat about 1200 students had asembled
at the Boat Club to demomstratc their
feclings of sarrow and anger. About five
orsix girls amoogst the students so agserb-
led weve permitied to gn in a Police josp
to present & Memorandum to the Deputy

Speaker, ng

reached the Boat Club and

students climbing on the bonnet of another
Police Jeep. Even whilr he was addrem-
ing the students, some tried to climb
o the jeep, Some from the crowd threw
stones, one of which hit Shri \'q;rnﬂ on
the forebrad. ‘The injurirs whic + has
received have bren attended 1o at Dr.
Ram Manohar Lohia Hospital. He is
under ubservation in the Hospital. One
Constable also  recrived minor injuries.

Two persons namely Vijay Kumar, 2
student  of Punjab Univermty Shri
Ram Krishan, astudent of evening clames,
DAV College, Lajpat Nagar, New Dethi
have heen ar and a case of FIR No.
vy ':i} o ‘““‘i‘u’?‘mﬂ’.
148/ 149/306/308/932/153 1PC, P.5. Fa
utrﬂr:l‘ﬁlrm. New briE. has bern register-
ed agminst them and investigations are
continuing. There was no lathi charge
but the silents were chased away with
cancs hy ti - Policr aficr this incident,



1§57 Ausent 1o Bills

' SHRI KANWAR LALGUPTA : Dou't

provoke A | fair
coreevnnons s (Inierruptions)
SHRI HARIKESH BAHADUR
{ ) ¢ 1 can make the point very
seen

clear, have there, 1 bave

(R).

MR. CHAIRMAN : Thisis not an ex-

be should make here. After all

n the morning he has said itand that was

allright. Iam not allowing any question
on that now.

17.37 hra.
ASSENT TO BILLS

SECRETARY : Sir, Ilay on the Table
following rwo Bills passed by the Houses of
Parliament during the current semion and
amented tu since a st was last made to
the House on the 24th  August, 1978 :—

1. The Appropriation ' No. 4) Bill, 1978.

2. The Tuobacco Board ‘Amendment)
Bill, 1q78.

BHADRA 9, 1900 (SAKA)

Assent to Bills 158

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM) : Ifit is possible.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : If
the House is agreeable to sit for 2-3 hours.

MR CHAIRMAN : | just want to

know the opinion of the House. What is
the desire of the House? Next item is

Shri Chand Ram's Motor Vehi;l:nsnn-
endment) Bill. Two hoursarcal but
it muy take a longer time. Is the House
prepared to it longer?

SEVERAL HON. MEMBERS : No, no.

MR. CHAIRMAN : So, do we adjourn
sine dic now?
SOME HON. MEMBERS : Yes, yes.
MR. CHAIRMAN : So, the House
stands adjourned sine dis.
17.40 hrs,
Lok Sabha adjourned sime die.

GMGIPND—L—2gqlS
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